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LOK SABHA
Thursday, 28th November, 1857

The Lok Sabha met at Eleven of the
Clock.

[MR. SpeakEr in the Chair.]

ORAL ANSWERS TO QUESTIONS

Report of Indian Delegation to China
3

Shrl Bhakt Darshan:
*586. {Shrl D. C. Sharma:

Wil the Minister of Food and Agri-
culture be pleased to refer to the re-
ply given to Starred Question No. 269
on the 23rd July, 1957 and state:

(a) whether the report submitted
by the delegation headed by Shri
R. K. Pati] which visited China has
since been examined;

(b) the nature of views expressed
by the various State Governments on
this report; and

(c) the decision taken by the Cen-
tral Government on the report?

The Minister of Co-operation (Dr.
P. 8. Deshmukh): (a) and (c¢). The
Patil Delegation Report is still under
examination.

(b) Views have been received from
15 States and Union Territories. Most
of them are in favour of Better Farm-
ing Societies while some have accept-
ed Joint Co-operative Farming pro-
vided the principle of voluntariness
is adhered to.

ot qRT TAT A F 9 FHATE
fr xg gy 7 3q A g g% ul=ww
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Shrl Supakar: May I know if all the
States in India l.ave accepted the
Chinese pattern of co-operative farm-
ing and are they experimenting with
it?

Dr. P. 8. Deshmukh: There is no
Chinegse method as such., Co-operative
furming which is really collective
farming which was started in China
is being considered as to how far it
will be suitable to Indian conditions.

Shri Supakar: May I know if =&all
the States have accepted that pattern?

Dr. P. 8. Deshmukh: I have already
stated what they have accepted. They
are in favour of better farming socie-
ties and they are even prepared to
experiment with joint co-operative
farming but they want the principle
of voluntariness to be adhered to.

=Y aTATHY ; F4T g8 w9 & fF I9Y
WW FT GCHTT T HIHQLHET BriET +7
Wiz 39 & fFuare a1 gy g e
&Y frar & 1 ofx a9, oY w5 W@ |
for 2t SforgY &1 I f5ar, ITH A
IqAT w23 g Fofy § mrar g ?

Mo Fo Mo XITHMA : IAT NI |
Wt o oxmAfaie ardy [ oA &%
wgradfer TaEdS a9 $T @ E
I AT FT HATH HTAT QY & |

Shri C. D. Pande: May I know if,
before launching this new pattern,
Government will satisfy itself that this
will lead to _greater production of
foodgrains and not retard the pro-
gress?

Dr. P. S. Deshmukh: I have already
stated that we are doing it on an
experimental basis and we will do it
only where we have a fair conviction
that it will lead to better production.

waT
*yoo. it fagfe fawy : w7 e
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May I read it in English also; it is
an important question?

Mr. Speaker: Yes.

Shri Karmarkar: (a) The data col-
lected by the Indian Cancer Research
Centre 1s suggestive of greater pre-
disposition to cancer of those who
chew tobacco. There is no evidence
to suggest that the chewing of betel-
leaf and betel-nuts catuses cancer.

(b) They are liable to be victims of
lung cancer.

(c) The I.C.R. Centre have given
publicity to their findings. Govern-
ment propose to give further publi-
city.
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oft fwgfir frer: sty g g s
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Shri Bibhutl Mishra: I want to
know whether Government have for-
mulated any constructive step in the
Second Five Year Plan to check this
sort of chewing of tobacco and smok-
ing of cigarettes?

Shri Karmarkar: They have given
due publicity.

Mr. Speaker: I find a number of
questions being put on the floor of
this House trying to elicit information
which information is available in the
records 1n the Library, in the Gov-
ernment notifications and various
other publications. I would once
again request hon. Members during
the interval, on a Sunday, to read all
the rules regulating guestions and
the manner in which guestions are to
be put. There are many questions
which are argumentative or suggest-
ing something—other than eliciting
information. If we analyse and chuck
out such questions, there won't be
more than 10 questions a day. That
is what I find.

In the earlier days of this Parlia-
ment, because a number of Members
were new, I allowed these questions.
But the number of guestions outside
the perimeter is increasing. The
hon. Member can have access to the
Second Five Year Plan. Let him
read it again and see whether there
1= anything relating to tobacco, ex-
tensive cultivation or asking people
to chew more or not to chew. Why
should he ask that question of the
kon. Minister?

Shri Bibhutli Mishra: Just now the
hon. Minister stated that they have
come to some finding that the chew.
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ing of tobacco and the smoking of
tobacco causes cancer.

Mr. Speaker: True.

Shri Bibhuti Mishra: It has been
discovered only recently. That 1s why
I put a question whether it has been
provided in the Second Five Year
Plan or not. The Plan has to be
changed from year to year.

Mr. Speaker: The Plan has to be
changed from minute to minute. I
am not going to allow this question.

Shrimati A, Kale: May I know whe-
ther the Government is aware of the
fact that the chewing of betel-nut is
e#lso injurious?

Shri Karmarkar: About betel-nut
we have no incriminating evidence.
On the other hand, the chewing of
pan does some good. It is only with
the chewing and smoking of tobacco
that we had evidence that it is in-
jurious to health: so far as the re-
searches in cancer go m one or other
institute it has been found that chew-
ing of tobacco and smoking or to-
bacco 1s highly injurious to health.

Shri P. C. Bose: May I khow whe-
ther Government is in touch with the
researches in England where this
question of the effect of tabacco has
been studied and discovered as
dangerous and may I know  what
action they have taken?

Shri Karmarkar: We have been in
close touch with wvarious journals
and researches carried on not only
in England but in other countries also
and there also it has been found that
there is a proneness to cancer in the
case of tobacco smokers than in others.

Purchase Mission for Port Equipment

+
Shri Shree Narayan Das:
Shri Radha Raman:
*588. 3hri Raghunath Singh:
Shri Wodeyar:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
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tion No. 1524 on the 11th September,
1957 and state:

(a) whether the compaosition of the
tearn which was to be sent abroad to
purchase modern equipment for In-
dian Ports has since been decided;

(b) if so, the Members of the team;

{¢) whether the team has complet-
ed its work; and

(d) if so, the results achieved?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) Yes,

(b) The team consists of Secretary,
Department of Transport, Joint Sec-
retary, Ministry of Finance and
Senior Assistant Mechanical Superin-
tendent, Bombay Port Trust.

(c) The team left India on the 18th
November, 1957 and is due to return
on the 20th December.

(d) Does not arise.

Shri Shree Narayan Das: May I
know the countries which the team
will visit?

Shrl Raj Bahadur: UK and a few
other countries including Italy, Swit-
zerland, West Germany, France and
Holland.

Shri Shree Narayan Das: What is
the estimated value of the equipment
that this team will negotiate?

Shri Raj Bahadur: About a crore
of rupees.

Shri Kasliwal: Is the team purchas-
ing equipment for new ports or for
developing old ports?

Shri Raj Bahadur: The total equip-
ment that we require is estimated to
cost Rs. 4 crores and out of this this
tearn may go in for equipment worth
about a crore. This is not for new
ports. This is for mechanisation and
provision of necessary equipment in
the existing ports such as Calcutta.
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Shri Shree Narayan Das; May 1
know whether before proceeding any
tender was invited with regard to the
purchase of these equipment?

Shri Raj Bahadur: With the concur-
rence of the Ministry of Finance, a
special procedure has been evolved
in this case and they have been au-
thorised for the sake of expedition
not to call for tenders but to make on
the spot purchases.
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The hon. Member opposite can also
get consolation from this fact that
instead of any person being displaced,
additional land :s going to be available
for cultivation.

Dr. Sushila Nayar: In view of the
fact that the level of the Nallah at the
Jamuna end 1S lower than the river
level, what arrangement 1s the Govern-
ment making to prevent the water
from Jamuna going back into the
Nallah when the river is full?

Dr. P. S. Deshmukh: I could not
give the details of what exactly is
feasible and what is not feasible. All
that we 1ntend to do is by way of
relief from the trouble due to this
Nallah.

Hybrid Maize

*590. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to refer tc the reply given
to Starred Question No. 1959 on the
10th September, 1956 and state the
results so far achieved in regard to
the production of hybrid maize in the
country?

The Minister of Co-operation (Dr,
P. S. Deshmukh): A statement is
rlaced on the Table of the Lok Sabha.
[See Appendix II, annexure No. 118]

Dr. Ram Snbhag Singh: May I
know whether the hybrid seed which
has beeh introduced here is giving
good results in Indian climate and if
80 whether there is any proposal to
introduce it in the maize growing
areas of Bihar?

The Minister of Food and Agriocul-
ture (Shxt A. P. Jain): I can say from
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my persanal experience that it has
given excellent results. I have sown
the hybrid seed and it has given much
better results than the other seed

Pr. Ram Sabhag Singh: What about
the latter part of my question?

It is being multi-
supplied

Shri A. P. Jain:
plied and it will be
wherever it is needed.

St e T T H a4 awT
s uw Y w7 &7 fear 4T @
FEa fegrl 7 s T € wr
gy afy oFr @y g9 | fead
wiarargéd ?

Mr. Speaker: 1 think it is Jarj
shankar and not varna shankar.

Dr. P. S. Deshumkh: The increase
in production is between 20-40 per
cent but the hon. Minister has got 100
per cent more.

Salem-Bangalore Line
_+.
o501 thrl T. B. Vittal Rao:
* 1Shrl S. V. Ramaswami:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 651 on the 6th
August, 1957 and state:

(a) whether the report of engineer-
ing survey of the Salem-Bangalore
rail link has since been received by
the Railway Board,

{b) whether it has been examined
by the Board; and

{¢) if so, the nature of the decision
arrived at?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No Sir.

(b) and (¢). Do not arise.

Shri T. B. Viital Rao: Last time
when this question was put, we were
given the information that the report
would be received by the Raillway
Board sometime in October. May 1
know why it has not so far been re-
ceived?
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Shri Shahnawaz Khan: My hon.
friend 1s aware that this line 1s
sbout 124 males long. Surveys have
been carried both for metre-gauge
and broad-gauge. Very detailed in-
vestigations are necessary and we
hope that the report will be with us
by the end of December.

Shri T. B. Vittal Rao: May I know
if the engineering surveys that are
being conducted are both for broad-
gauge as well as for metre-gauge
Iines?

Shri Shahnawaz Khan: Yes, Sir.

Shri Narasimhan: In that case
what are the alternative routes sur-
veyed and what are the respective

estimates?

Shri Shahnawax Khan: That will
be known as soon as we have the

report.

Shri T. B. Vittal Rao: When is the
report likely to be got by the Railway

Board?

Shri Shahnawaz Khan: We hope
by the end of Deccember.

Shri Dasappa: May I know whether
the Government have any idea of
acting on the survey report within the
Second Plan period?

Shri Shahnawaz EKhan: 1 am very
sorry to inform that there 1s no such
possibility.

Shri Narasimhan: What 13 the
emount spent on the survey so far?
What 13 the budgeted amount?

Shri Shahnawaz Khan: For the
traffic survey a sum of Rs. 50,000
was sanctioned and for the prelima-
nary engineering survey, a sum of
Rs 4,75,000 and odd was sanctioned.

Navigation of Rupnarain River

+
o592, { Shrl 8. C. Samanta:

Shri Barman:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
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No 783 on the 12th August, 1857 and
state:

(a) whether any other model ex-
periment has been done or is proposed
to be done to find out how steamers
can be made to pass through Kolaghat
from Calcutta;

(b) whether 1t is a fact that fair
sized motor launches cannot pass
down to Banka down the river Rup-
narain;

(¢) whether Government are aware
that another bridge is under construc-
tion to connect the National High-
way at Kolaghat; and

(d) 1f so. whether this fact will
also be taken into consideration when
the model experiment will be carried

on?

The Minister of State in the Minis-
try of Transpoert and Communications
(Shri IIlumayun Kabir): (a) No model
experiment has been undertaken for
this purpose so far. but 1t 1s proposed
to do so after a laige scale new Model
o the Hoophly and its tributaries has
been set up at the Poona Research
Station.

(b) Yes, Sir.

(c) The Government of India have
sanctioned the construction of a Na-
tional Highway bridge at Kolaghat.

(d) All relevant factors will be
taken into consideration.

Shri S. C. Samanta: Is 1t not a fact,
that after the first model experiment,
& spur was made and erosion was
stopped? Now, 1f 1t 1s taken away
will erosion commence again and if
so, what intermediate steps does the
Government intend to take so that it
may be stopped?

Shri Hamayun Kabir: There is no
suggestion to take away this spur at
the moment as far as I am aware, The
answer to that guestion can be given
only when this new model has been
set up and the necessary studies made
at the Poona Research Station.
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Shri Biren Roy: In view of the fact

Mr. Speaker: Order, order. I did
not call the hon. Member. Shrimati
Renu Chakravartty

Shri Biren Roy: You have not
called, and that is why I put this
question.

Mr. Speaker: Order, order. I do call
the hon. Member He cannot go on
Iike this. I would not call him here-
after,

Shrimatl Renn Chakravartty: May
I know whether this model which is
to be set up at the Poona Research
Institute is to contain all the rivers
and tributaries in Bengal or only the
area of Midnapore and Rupnarain and
its branches?

Shri Humayun Kabir: This new
model will be a8 model of the Hooghly
and its tributaries in the lower rea-
ches.

Shri Birem Roy: In view of the fact
that the new bridge which has been
sanctioned may take many years to
be built on account of the paucity of
finances, would *he Ministry of Lom-
munications recommend that the rail-
way bridge which is already in exis-
tence and which was used during the
war time for traffic by means of as-
phalt in between the tract be allowed
to be used because of the develop-
ment of that area and so on?

Shri Humayun Kabir: This 1is a
suggestion and I will have it examin-
ed by the appropriate authorities.

Shri S. C. Samanta: May 1 know
whether this silting at Kolaghat and
in the Rupnarain river has any con-
nection with the increase of Bellary
Bar and Rangafala Bar that have been
created in the mouth of the Hooghly
river?

Shri Humayun Eabir: It is very
difficult to give an answer to that
question till the studies have been
completed, but at present the indi-
cation seems to be that deterioration
of the river has taken place on ac-
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count of two major factors: one is the
spur which was built and the second
ir that there is not sufficient flow of
fresh water, and for this even the
Damodar Valley Dams have been
partly held accountable. All this will
take time before a complete answer
can be given.

Shri Jaipal Singh: The hon. Mi-
nister assured us that he would take
the matter up in regard to the rail-
way bridge being opened to vehicu-
lar traffic. May I know whether in
his consultations he will include other
bridges also, like the Sone?

Shri Humayun Kabir: That ques-
tion hardly arises out of this specific
question about the Rupnarain.

Shrimati Renu Charkravartty: May
I know whether the river Vidyadhari
is also included within this model
experiment?

Shri Humayun Kabir: I have al-
ready stated that in the model expe-
riment all the tributaries of the
Hooghly in the lower reaches will be
taken.
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Shri Panigrahi: May I know whe-

ther this survey will extend to other
States in India also?

Dr. P. §. Deshukh: In times to come
it may be, but for the present we have
undertaken this proposal at the
instance of the UP. Government.
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Co-operative Sugar Miils

*594. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state the number of lic-
ences issued so0 far for establishment
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of co-operative sugar mills and how
many out of those have started the
construction work?

The Minister of Co-operation (Dr.
P, 8. Deshmukh): 39 licences have so
far been granted for the establish-
ment of Co-operutive Sugar Mills, Of
these, 8 factories have already gone
into production;, while another 4 have
completed construction work and are
expected to catch 1957-58 season. Be-
sides these, 3 factories have started
erection work. One of them is ex-
pected to have a trial run towards the
end of February, 1958.
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Shri Shivananjappa: May I know
whether the construction has been
delayed owing to the difficulty in the
import of machinery, and what are
the steps taken by the Government to
overcome those difficulties?

Dr. P. 8. Deshmukh: Construction
is not being delayed. Really the
delay is in putting the orders for the
factories and there, of course, the
foreign exchange question comes in
and it will be solved as we go ahead.

Shri Ramakrishnan: May I know
whether the orders placed recently on
deferred payment basis is going to
increase capitalisation by 15 per cent?

Dr. P. 8. Deshmukh: Yes, Sir, there
is that possibility.

Shri 8. M. Banerjee: May I know
whether some of the co-cperative
factories have been closed down and,
if so, their number and the steps
taken to restart them?

Dr. P. 8. Deshmukh: There is no
instance of any co-operative factory
having been closed down.

8hri Hem Barua: May I know the
progress so far made in the work of
co-operative sugar mill in Assam?

Dr. P. 8. Deshmukh: The Assam
factory is making good progress, and
I think we are expecting it to go into
production by next year.

Shri R. Ramanathan Chettiar: May
1 know whether the Government will
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give assistance to the three co-opera-
tive sugar factories that are proposed
to be put up in the Madras State?

Dr. P. S. Deshmukh: Yes, Sir, what~
ever assistance is contemplated will
be given. Provided they come early
enbugh before we have exhausted all
our resources, we will certainly
render the assistance.

Dr. Sushila Nayar: Sir, may I ask
one guestion?

Mr. Speaker: Hon. Members must
all of them get up simultaneously so-
that I will bear in mind and choose
the various Members, 1 was just
thinking of closing this question and
passing on to the next question, when
an hon. Member with experience now
gets up. All right, she may put the
question.

Dr. Sushila Nayar: Sir, in view of
the fact that we have been hearing so
much about shortage of food and the
desirability of bringing the maximum
acreage under food production, does
the Government propose to limit
further construction of sugar mills
so that more acreage does not come
under sugarcane production?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): That is a very
controversial question, because one
acre of sugarcane crop gives 1'3 tons
of sugar which gives ample energy
to the people, and sugarcane is by
no means something which should be
discouraged.

st cgamag @ wir v saI R
el mrréﬁrq;o o ¥z ﬁr@‘(ﬂ‘
wgi Y 89 & JaraT JwrRe et &,
#rE a5 e ALY g T & | F I
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oft wo Wo WA : "I fzar gy,
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T Y & wE oo A4 awar )

Shri Biren Roy: May I put one ques--
tion?
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Mr. Speaker: No, I will call him
another time. We will now go to the
next guestion.

Training in Warehousing

*59%. Shri Sanganna: Will the Minis-
ter of Food and Agriculture be pleased
to refer to the reply given to Unstar-
red Question No. 907 on 26th August,
1957 in respect of training in ware-
housing and state:

(a) whether the Committee has
-since made its recommendations;

{(b) if so, what are they; and

(c) whether they have been accept-
ed by the Government?

The Minister ot Co-operation (Dr.
P. S. Deshmukh); (a) Yes, Sir.

(b) The recommendations of the
«Committce are as under:—

(i) Since about a dozen ware-
houses are to be started in the
country before the current kharif
crops are harvested, the required
field staff viz. (1) warehousemen,
(2) Technical Assistant-cum-
graders and (3) Accountant
Assistants will be recruited im-
mediately by calling for appli-
.cations by advertisement.

(ii) Training of a period of four
weeks may be pgiven to the
-selected candidates.

(¢) The Committee was appointed
by the Central Warehousing Cor-
poration and its recommendations
were made t¢ that Body. The ques-
tion of their acceptance by Govern-
ment does not arise.

Shril Sanganna: May I know whe-
ther either the National Development
and Warehousing Boards or Corpora-
tions have been constituted in each
State; if s0, what assistance has been
given to each State for purchasing
the share capital?

Dr. P. 8. Deshmukh: The maximum
assistance will be in the neighbour-
hood of Rs. 10 lakhs, and Rs. 19 lakhs
-are contributed by State Governments.
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About half a dozen States are taking
steps for establishing warehousing
corporations,

Shri Sanganna: May I know what
kind of development schemes are to
be financed from the grant that they
will get from this Corporation?

Dr. P. S. Deshmukh: It will be
difficult for me to give all the items
where grants and assistance can be
given.

Resettlement of Landless Workers

4
Shri Halder:
Shri Easwara Iyer:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question No.
1543 on the 1l1th September, 1957 and
state the progress made towards the
resettlement of landless workers in
different States?

The Deputy Minister of Agricultare
(Shri M. V. Krishnappa): A state-
ment giving the regquired information
is placed on the Table of the Lok
Sabha. {See Appendix II, annexure
No. 118].

Shri Halder: May I know what steps
have the Government taken in respect
of those who have become practically
jobless due to drought?

Shri M. V. Krishnappa: Each State
Government has its own plans. In the
Second Plan there is a provision for
Rs. 3,64,00,000. About nine States have
got their own schemes to settle these
landless labourers.

Shrimati Renu Chakravartty: The
statement only gives an account of
about six States which have resettled
landless workers. May I know if these
are the only schemes that have been
submitted, or, whether there are other
schemes and what is the number of
States?

Shri M. V. Krishnappa: These are
the only States that had schemes in
the first Plan, but in the second Plan
the number has increased and nine
States have schemes.

*598.
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Shri Panigrahi: May I know how
many of these landless workers have
been settled in government land and
how many in Bhoodan lands?

Shrli M. V. Krishnappa: In the first
Plan, the Central Government settled
about 2,000 labourers in our own re-
claimed areas. For the States, the
exact figure has been given in my
reply

Shri Thimmaiszh: May I know what
is the amount so far given to the State
Governments for settling these land-
less labourers on the land?

Shri M. V. Krishnappa: 1 have stated
that we have a Plan provision of Rs
3,64,00,000. I am prepared to place on
the Table the details of the various
States and the money which we
have given to them.
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Shri Thirumala Rao: May I know
whether family planning was one of
the subjects discussed at this Confer-
ence and, if so, with what result?

Shri Karmarkar: They were rather
touchy about this question of family
planning programme, because every
country has not been able to adopt
this programme, Since there has
been a consensus about the subjects
that were discussed, 1n fact, we on
our side referred to this family plan-
ning programme also But 1t was not
one of the subjects durectly discussed
though everybody seemed to be agreed
upon the programre.

Shri Sanganna: May I know whether
a survey of the rural health condi-
tions in the country has been under-
taken by Government and, if so, what
is the result?

Shri Karmarkar: Roundabout the
Ramnagar project arez near Banga-
lore, a detailed survey has been
undertaken and one of the results
that has been found out there about
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the village conditions is that the mor-
bidity, physical or mental, is less in
the rural areas than in correspond-
ing urban areas.

Elecirification of Rallways

+
*801 Shri D. C. Sharma:
"7 Shri Tangamani:
Will the Minister of Rallways be
pleased to state:

(a) how far the electrification pro-
grame of the Railways on different
zones during the Second Plan has
progressed; and

{b) the amount spent and the total
likely foreign exchange contents of
the electrification programme?

The Deputy Minister of Raiways
(Shri Shahnawaz Khan): (a) The
position regarding progress on elec-
trification of wvarious zones is as
follows:—

Eastern and South Eastern Railways:

Work is progressing satisfactori-
ly on section Howrah-Burdwan &
Tarakeshwar-Sheoraphuli sections.
First Electric train on Howrah-
Sheoraphuli section is expected
to be run by the end of this month.

For the remaining sections
Technical Associates have been
appointed. An order for first
batch of 100 locomotives has been
placed. Tender notice in con-
nection with the Overhead Equip-
ment has been issued in the press.
An Engineer-in-Chief also has
been appointed.

Central Rallway:

Estimates prepared by the Rail-
way are under examination.

Southern Rallway:

Civil Engineering works on the
scheme is in progress.

(b) Rs. 7°75 crores have been spent
so far. Foreign Exchange required
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for Electrification is about 70% of the

entire cost.

Shri D. C. Sharma: May I know
why only three zones have been taken
up for this purpose? Why have the
other zones been left out? Are there
any financial or technical difficulties
standing in the way?

The Minister of Railways (Shri Jag-
Jivan Ram): This question has been
raised several times in the House and
even during the budget debate and
the matter has been explained in
great detail. We are taking up elec-
trification in those areas where the
traffic is very heavy and there is not
much line capacity, so that the traffic
could bhe lifted by increasing capacity
by electrification.

Shri T. B. Vittal Rao: As per the
statement of the hon. Deputy Minis-
ter, we have spent only nine per cent
of the total amount allocated under
the second Plan for electrification.
May 1 know whether we would be
able to complete the electrification of
Igatpuri-Bhusaval section and also
the Tambaram-Villupuram section by
the end of this Plan period?

Shri Jagjivan Ram: This is the
actual expenditure that has been in-
curred here. As a matter of fact, we
have made a total commitment of
Rs. 2327 crores up till now. The
total estimated expenditure for elec-
trification of these railways is Rs. 80
crores. Qut of that we have made a
commitment of Rs. 23:27 crores. Pro-
vided the foreign exchange difficulty
is not there, the railways expect to
complete the programmes of electrifi-
cation by the end of the second Five
Year Plan period.

Shri A. C. Guha: In view of the
fact that the traffic in the Sealdah sec-
tion of the Eastern Railway is very,
very congested and heavy, is there
any possibility of taking up that sec-
tion during the second Plan period?

Shri Jagjivan Ram: I am afraid, no.

Shri A. C. Guha: May I know when
it is likely to be taken up?
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Shri B. Ramanathan Chettiar: May I
know what progress has been made in
regard to the Tambaram-Villupuram
electrification line and whether it will
be completed during the second Five
Year Plan period?

Shri Jagjivan Ram: It has been
stated in the reply itself that on the
Southern Railway civil engineering
works on the scheme is in progress
and we hope to complete that scheme
during the course of the second Five
Year Plan period.

Shri Tyagi: Is it part of the core of
the Five Year Plan?

Mr. Speaker: The hon. Member will
look into the Plan.

Shri Tyagi: 1 wanted to know
whether it forms part of the core of
the Plan and an essential part of the
Plan.

Mr. Speaker: The hon. Member will
read the Plan.

Shri Tyagi: I wanted to know it.

Shri Frank Anthony: The core is not
known.

Mr. Speaker: Why should he ask
him? 1 have already stated that
whatever is available in printed lite-
rature here, the hon. Members need
not ask questions regarding them.
They can look into them.
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Shri T. B. Vittal Rao: Some of our
employees have been sent abroad for
training. May I know if some more
will be sent to undergo training for
this electrification?

Shri Jagjivan Ram: The requisite
number of employees will be given
the training either abroad or here to
man the electrification schemes.

Tape Relay Machines

*60%. Shrl Heda: Will the Minister

of Transport and Commaunications be
pleased to state:

(a) the number of Tape Relay
Machines in the Posts and Telegraphs
Department;

(b) whether any defect has been
noted so far in their working; and

(c) the future plans with regard to
these Tape Relay Machines?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Bombay
C.T.0O. is the only telegraph office
where the tape relay arrangement is
in operation.

(b) There is no technical defect in
the system but the traffic handling
capacity of the system needs to be
increased in order to get the full
benefit from it.

{c) It is proposed to introduce the
system at New Delhi, Calcutta and
Madras.

Shri Heda: May I know whether
there was any breakdown in the
machinery and if so, what was the
delay in sending the telegrams?

Shri Raj Bahadur: I am not exactly
aware of the break-down, but there
was some teething trouble when the
system was first put up. But one of
the German engineers who were res-
ponsible for the installation of this
machine came and looked into it. The
system is now working. We are pro-
posing to augment the capacity and
production of this system.
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Shri Heda: May I know the capa-
city of this machinery in terms of 80
many telegrams per minute or in
terms of working for so many hands?

Shri Raj Bahadur: 1 rcguire notice
because it depends on so many factors.

Shri Heda: Regarding the future
programme, may I know how much
foreign exchange is involved and
whether that has been already
arranged for?

Shri Raj Bahadur: The cost of this
scheme for each of the two places
Calcutta and Delhi will be Rs, 25
lakhs for each station, but it will
depend definitely on the availability
of foreign exchange.

Erosion Protection Works to Taki
Town

*603. Shrimati Renu Chakravartty:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 1168 on
the 26th August, 1857 and state:

(a) whether the West Bengal Gov-
ernment have forwarded any estimates
for the works recommended by the
Central Water and Power Commission
for erosion protection works to Taki
Town in 24 Parganas;

(b) whether any amount has been
sanctioned for this project from the
flood protection funds allotted to West
Bengal Government by the Central
Government; and

{c) It so, how much?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) to (c).
The Government of West Bengal for-
warded a short-term bank protection
scheme. This scheme has been
approved at an estimated cost of
Rs. 60,000 for Central loan assistance
under the flood control programme. As
regards long-term protection mea-
sures, the State Government have
under examination an estimate for
investigations and surveys required
for carrying out model experiments.

Shrimati Renu Chakravartty: Cert-
ain short-term schemes were for-
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warded to the Central Water and
Power Commission for this very area.
May 1 know whether the amount
sanctioned, namely, Rs. 60 lakhs,
stated by the hon. Minister is the
amount sanctioned for this very
scheme or whether a new short-term
scheme has been put forward by the
West Bengal Government?

Shri S. K. Patil: The amount is for
this scheme., So far as the imme-
diate work was concerned, this sum
was sanctioned. So far as the other
recommendations of the C.W.P.C.
Special Officer are concerned, they are
under investigation. When the in-
vestigation is over, surely the Waest
Bengal Government will look after
them. If any necessity for Central
assistance arises, it will be considered.

Shrimati Renu Chakravartty: Are
we to understand that there are two
investigations proceeding, one regard-
ing the short-term scheme proposed by
the C.W.P.C. and the other, a long-
term scheme for flood protection work
in this area?

Shrl 8. K. Patil: There are t{wo
schemes no doubt. But even among
the short-term schemes, there are
certain aspects which require investi-
gation and which will cost a lot of
money.

Shrimati Renu Chakravartty: Does
the C.W.P.C. consider the Rs. 60 lakh-
scheme submitted by the West Bengal
Government suitable for preventing
erosion for the time being?

Shri S. K. Patil: What ultimately
it will cost is difficult to say; it will
take time. But surely, this sum of
Rs. 60,0600 is only to begin with, The
hon. Member referred to a sum of
Rs. 60 lakhs.

Shrimati Renu Chakravartty: I am
very sorry; I did not catch him. He
said Rs. 60,000, but I thought it was
Rs. 60 lakhs. I am sorry. May 1 ask
whether the Central Government has
sanctioned the required amount asked
for by the West Bengal Govern-
ment?
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Shri 8. K. Patil: We have sanctioned
from year after yvear for three years
about Rs. 210 lakhs, while the West
Bengal Government has already spent
Rs. 226-81 lakhs. That will be ad-
justed against the Rs. 70 lakhs which
is the amount earmarked for 1957. But,
as I said, so far as these particular
suggestions of the Special Officer,
C.W.P.C. about flood protection in
Taki are concerned, if they cost more,
surely it will be a matter both for
the West Bengal Government and the
Government of India to see, and that
18 under investigation.

Rice

*604. Shri Narasimhan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the price of rice is
still on the high side in the Southern
Rice Zone inspite of the availability
of Kuruvai Crop in Tanjore;

(b) 1f so, the reasons therefor; and

(¢} whether any remedial measures

will be taken to ease the situation? \

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
to (c). The prices of rice in Southern
Rice Zone, though still somewhat high,
do not compare unfavourably with
certain other important rice produc-
ing and consuming areas such as West
Bengal, Madhya Pradesh, Bihar, Assam
etc. The prices are now steady with a
downward trend and are likely to
ease down further after the main crop
is harvested. The situation is under
constant watch, and any further action
found necessary will be taken from
time to time.

Shri Narasimhan: What is the posi-
tion since the kuruvai crop?

Shri A. M. Thomas: My hon. friend
is probably referring to Madras State.
It will be found that the prices have
come down considerably during the
month of October. In Kumbakonam,
it was Rs. 20-8-0 last year during this
part of the year; now it is Rs. 18-8-0
in Madras last vear it was Rs. 19.87,
now 1t is Rs. 18:28; in Tirunelveli last
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year by this time it was Rs. 16, but
this year it is Rs. 17-8-0.

Shri Narasimhan: May I know whe-
ther the Madras Government have
represented that notwithstanding their
being 1n the rice zone, the Madras
State itself is loosing considerably to
adjoimng States without proporticnate
gain from the other areas of the zone
and may 1 know whether they have
asked for any remedial measures?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): Yes, Bir; the
Madras Government have complained
that there 1s a substantial transport of
rice from Tanjore District to Kerala
and they have suggested that the
export of rice from the Tanjore
District should be banned. That is a
question which requires consideration
from more than one point of view,
because there 1s the view-point of the
Kerala Government also. We have
not taken any decision on that.

Shri N. R. Munisamy: May I know
whether the wproposal of moving
Nellore variety rice from Andhra
Pradesh to Madras has matenalised
and if not, what steps will be taken.
to supplement the deficiency?

Shri A, M, Thomas: Nellore rice is
moving to Madras.

Shri C. R. Narasimhan: At what
rate?

Shri A. M. Thomas: It is reported
that only about 11,500 tons have
recently moved.

Shri Panigrahi: The hon Deputy
Minister mentioned all the rice-pro-
ducing areas, but he forgot to mentiorr
Orissa. May I know how the price
in Madras compares with the price in
Orissa?

Shrli A. M. Thomas: The price in
Orissa is the lowest.

Shri Heda: Are Government aware
of the fact that in the delta area of
Andhra Pradesh, they are not able to
get adequate number of wagohs and
therefore they are not able to export
even in the zone?
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Shri A, M. Thomas: There has been
some temporary difficulty on account
«of breaches and there has been loss of
capacity to a considerable extent.
‘The millers at one stage non-co-ope-
rated with the purchase organisation
so that we lost much of the capacity
-which we could have moved by rail.

Shri Thirumala Rao: May I know
the total quantity of paddy procured
rom the merchants of Andhra
districts after the zones were fixed
and announced?

Shri A, M. Thomas: Rice about
60,000 tons.

S8hri R. Ramanathan Chettiar: May
I know whether the Madras Govern-
ment wrate to the Central Govern-
‘ment to seal off the State in order to
‘prevent the export of rice from the
‘State?

Shri A. M. Thomas: My senior
-colleague has answered the question.
1f one goes through fhe recommenda-
‘tion of the Foodgrain Inquiry Com-
mittee, it will be found that it is said
there that the zonal arrangement has
worked satisfactorily and it is not
«desirable to disturb the zonal arrange-
-ment at present.

Delhi Municipal Committee

4.

*g05 Shri Vajpayee:
°  Dr. Sushila Nayar:

Will the Minister of Health be
pleased to state:

(a) whether it 15 a fact that a deci-
-sion has been taken to extend the term
-of the Delhi Municipal Committee

which expires on the 25th November,
1957; and

(b) if so, the reasons thereof and the
period of extension?

The Minister of Health (Shri Kar-
markar); (a) The existing members
of the Committee continue in office
for the present.

(b) The Joint Committce of Parlia-
ment has already presented its report
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on the Delhi Municipal Corporation
Bill, 1857 and it is hoped that the Bill
will be passed during the current
zession, Pending a review of the posi-
tion in the light of the essential
requirements of the measures to be
taken preparatory to the establishment
of the Corporation, it has not been
considered desirable to disturb the
existing arrangements.
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Besides this we have no further in-
formation to add.

8hri Vajpayee: My guestion has not
been replied. May I explain? The
new Corporation will not be set up
before March next. What are the
reasons due to which the time-limit of
the Members now working has not
been extended up to ‘March next?

Mr. 8peaker: It is extended.
Shri Karmarkar: That reply stands.

Shri Vajpayee: It has been extend-
ed for one month only.

Shri Karmarkar: I should not think
so. I speak subject to correction; 1
think it is extended for the time being.
1 should like to have notice on that
point.

Fruit Preservation Factory in Kulun
Valley

-+

~609 Shri Hem Raj:
7\ Shri Daljit Singh:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Central Govern-
ment have received any scheme from
the Punjab Govermment for the ins-
tallation of a fruit preservation fac-
tory in Kulu Valley;
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(b) the amount of grant or subsidy
asked for by the Punjab Govern-
ment for the purpose; and

{(c) the stige at which it stands?

The Minister of Co-operation (Dr.
P. 8. Deshmukh): (a) Yes.

(b) A grant of Rs. 3,04,700]- and a
loan of Rs. 1,90,000/-.

®
(¢) Since the scheme submitted by
the State Government does not con-
form to the pattern qualifying for
financial assistance, they have been
asked to recast the same. The revised
scheme is awaited.

Shri Hem Raj: May I know on what
date the scheme was referred back to
the Punjab Government?

PDr. P. S. Deshiukh: I could not give
the date. But there was no delay on
our part.

Shri Hem Raj: May I know by what
time the report will be received from
the Punjab Government?

Dr. P. S. Deshmukh: It s not possi-
ble for me {o say when the Punjab
Government will send the revised
schemes As soon as they do it, we
will expedite it.

Shri Dasappa: In what respect does
the scheme, which 1s already submit-
ted, not come up to the pattern which
the hon. Mmister has in view?

Dr. P. S. Deshmukh: They provide
for a grant, which 1s not 1n accord
with the scheme. Our pattern 1s to
give a loan, which will be advanced
to the State Government and the State
Government will be responsible for its
repayment. The loan will be given up
to a maximum of 50 per cent, subject
to a ceiling of Rs. 7 lakhs. There is
no provision for grant and the scheme
submitted by the Punjab Government
aked for grants.

Shri Ham Raj: May I know the
pattern which the Punjab Government
wanted and what was the pattern
which the Central Government had in
view?
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Dr. P. B. Deshmukh: I hsve =zald
that. In their scheme they have pro-
vided for a grant and there is no pro-
vision in our scheme for grant; we
have provision only for loans,

Ofl-seeds Prices

*611, Shri Kasliwal: Will the Minis-
ter of Food and Agricultare be pleased
to state:

(a) whether Government are aware
that the prices of oil-seeds have re-
cently risen enormously;

(b) if so, what are the causes; and

(c) the steps, Government propose
to take to bring down the prices?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
A statement giving the required infor-
mation is placed on the Table of the
Lok Sabha. [See Appendix II, anne-
xure No. 119].

Shri Kasliwal: In reply to question
(b), several reasons have been given.
May I know whether it is not a fact
that the rise in the price of oil-seeds
was also largely due to the specula-
tive activities indulged in by members
of the Bombay Oil-seeds Exchange?

Shri M. V. Krishnappa: There is not
so much of abnormal rise. There is
a little rise. That is mainly due to
the drought conditions in Saurashtra
and other parts of Gujarat. The price
has been affected by the adverse con-
ditions in oil-seeds production. The
report of the shortfall in production
in Canada and USA 1s also one of the
reasons. Regarding the doubt of the
hon. Member about speculation, the
Forward Markets Commission has set
2 margin with effect from the 14th of
this month to have check over this
speculation.

Shri Kasliwal: After the imposition
of this margin on the 14th November,
what is the percentage of fall in the
price of cil-seeds?

Shri M. V. Krishnappa: It is too
early to say. In the beginning there
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was a bullish tendency. Now it is
erratic.
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Shri M. V. Krishnappa: We have no
fnformation about smuggling. But
there is a little smuggling of every-

thing in the border and action is being
taken in the matter.

Alarm Chain

*612. Shri B. Das Gnpta: Wil the
Minister of Railways be pleased to
state:

{a) whether it is a fact that the
alarm-chain apparatus on up Howrah-
Adra-Chakradaharpur passenger train
on the South-Eastern Railway has
been blanked off from the 20th July,
1957 by the Railway authorities;

(b) the reasons therefor; and

{¢) what alternative arrangcment
for emergency has been made in this
long-distance running train?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) The fregqueni pulling of the
alarm chain and the consequent deten-
tion to the train, causing serious
inconvenience to passengers and reper-
cussion on the running of other train
as well.

(c) The wvacuum brake remains
operative on the train engine, in the
Guard’'s brake van and in compart-
ments set part for ladies. Also the
guards and the engine crew have
instructions to be specially vigilent
and to stop the train when so required.

Shri B. Das Gupta: May 1 know in
how many long-distance trains, not
local, has the alarm chain apparatus
been blanked off?

Shrl Shahnawaz Khan: The hon.
Member put the question in respect of
only one train. I shall require a sepa-
rate noti¢e for this,
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Skri Swpakar: May I know whether
this is the only train in which the
alarm chain apperatis has been
blanked off? )

Shri Shahnawas Khan: No.
are several others,

Rallway Protection Force

*613. Dr. Samantsinhar: Will the
Minister of Rallways be pleasel to
state:

(a) whether the Railway Protection
Force has been established in the
South Eastern Railways;

(b) if so, the date of its establish-
ment; and

There

(c) the name of its headquarters?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

{by It was established on the Ist
August 1955, when the South Eastern
Railway was formed.

(c) Calcutta.
Delhi Ahmedabad Air Service

¢ 1614, Shri K. U. Parmar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have re-
ceived any reguest from businessmen
and industrialists of Ahmedabad for
Air Service from Ahmedabad to Delhi
and wvice versa:

(b) if so, the action taken thcreon;
and

(¢} whether there 1s any proposal
to start a bi-weekly Air Service from
Ahmedabad to Delhi and vice versa
in the near future?

The Minister of State in the Ministry
of Transport and Communications
(Shri Humayun Kabir): (a) and (b).
Certain representations had been re-
ceived against the curtailment of
the Delhi-Jaipur-Jodhpur-Ahmedabad-
Rajkot air service beyond Jaipur with
effect from 14th April, 1857 and
replies had been given that the
curtailment wes necessitated by the
poor traffic on the route.
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{c) No, Sir.

SBhri T. B. Viital Rao: May I know
whether this curtallment ix leading
to under-utihsation of air-craft
because 1t stops at Jaipur for six
hours and how this loss 1s going to be
made up?

Shri Huomayun Kabir: There 1s a
proposal, which 1s being examned,
whether the Delhi-Jaipur service may
be extended to Udaipur and Ahmed-
abad That 1s under consideration

Shri T. B. Vittal Rao: Is there a
proposal that the Delh:-Jaipur service
should touch Apgra also?

Shri Humayun Kabir. Agra will be
connected with the Delln Jaipur ser-
vice

Shri Kasliwal May I know whether
the question of connecting Ahmedabad
by air 1s being considered?

Shri Humayun Kabir: Ahmedabad

1s conneclied bv air

Shn K U Parmar There 16 no air
service on Delh: Ahmedabad line or
vice-versd

Shri Humavun Kabir- There 1~ a
connection between Ahmedabad  and
Bombay Then thete aie a numbe:r of
services between Bombay and Delhi

Shri K. U Parmar. My question was
whether there 1s an air service bet-
ween Delh: and Ahmedabad or not

Shri Humayun Kabir. There 15 at
present no direct link The service
was there before But because the
traffic 1s very 1nadequate, it has not
been possible to maintain 1t

Volunteers for Postal Services

*§15. Shri B, C. Mullick’ Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question No
1304 on the 28th August, 1957 regard-
ing volunteers for postal services and
state whether the required nforma-
tion regarding the postal strike has
been collected?
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The “Minister of State in (he Minis-
try of Transport Communications
(Shri Raj Bahadur): Not yet; reports
from a few circles are awated

Shri B. C. Mullick: How much more
time will the Government take to get
the information?

Shri Raj Bahadur. We have receiv-
ed information from some circles
Information from West Bengal
U P and Bihar are awaited
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Aerodr(;me at Forbusiganj

*616. Shri Mohammed Tahir: Will
the Ministes of Transport and Com-
munications be pleased to statle

(a) whether it 15 a4 fact that an aero-
drome 1s bemng constructed at For-
busigan) 1n Purnea District in Bihar,

(b) f so, whether land has been
acquired for the sa:d purpose and
this land includes s graveyard,

(c) whether there is any proposal
to release the graveyaid from being
acquired for the purpose of aero-
drome, and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) Yes, Sir

(b} The land has been acquired for
the purpose, but according to the re-
cords available with the Government,
there 1s ho graveyard within the aero-
drome boundary The State Govern-
ment have, however, been asked to
furmish a report in this matter.

(¢) and (d) Do not arise
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Water and Drainage Bchemes for
Calcutta

*81%7. Shri 1. C. Sharma: Will the
Minister of Health be pleased to
refer to the reply given to  Starred
Question No. 409 on the 29th July
1957 and state:

(a) whether the fuller details for
(i) water supply; and (ii) drainage
for Calcutta have since been received
from the State Government; and

(b) if so, the decision taken there-
on?

The Minister of Health (Shri Kar-
markar): (a) Yes.

{b) The details of the scheme are
under technical scrutiny of the Public
Heallh Engineering Organisation.

Shri D. C. Sharma: May I know
how much the scheme is going to cost?

Shri Karmarkar: As against Rs. 225
lakhs, West Bengal has sent schemes
to the value of Rs. 145 lakhs. It was
received by us in March 1957.

Shri D. C. Sharma: May I know
whether similar schemes will be sanc-

tioned for other big-size towns In
India?

Shri Karmarkar: 1 could not follow
the question.

Mr. Speaker: Will similar schemes
be undertaken and grants given for
other similarly situated towns in
India? ¢

Shri Karmarkar: Yes, Sir.

Shrimati Renu Chakravartty: In
view of what the hon. Minister has
stated, that is, the scheme has becn
submitted by the West Bengal Gov-
ernment to the Central Government
in March 1957, may | know how much
Ionger time will they take for finali-
sation and sanction of the schemes?

Shri Karmarkar: We sent them back
for comments of the West Bengal
Government, The Mayor and Deputy
Mayor of Calcutta had a talk with me
and with my esteemed colleague, the
Finance Minister. Then we asked
them to tell us in view of the paucity
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of funds to give us an idea of the
committed expenditure which we pro-
mised to stand this year. The com-
mitied expenditure that has been com-
municated to us is Rsa. 20-30 lakhs.
That is how the matter stands at pre-
sent.

WRITTEN ANSWERS TO
QUESTIONS

Chlorine Gas Leakage in Station ¥Yard

*595. Shri A, 8. Saigal: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that ten per-
sons became unconscious and some
cattle were killed on the 28th Septem-
ber, 1857 night at Ajani Railway yard
due to the leakage of chlorine gas
from a cylinder in transit;

{b) whether Government have any
information as to who placed those
cylinders in an open wagon;

(c) whether it was a dangerous and
explosive article;

(d) if so, whether it was booked
with proper carc and safety; and

(e) what action Government have
taken in this regard in order to avert
repetition of such incidents?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No per-
son became unconscious, 11 heads of
cattle were killed.

(b) It is permissibie to load chlo-
rine drums in open wagons and these
drums were placed in an open wagon
by the railway staff at Viramgam
transhipment point,

{¢) Liquefied or compressed chlorine
comes under the category of ‘Dan-
gerous Goods”.

(d) The bucking was done with
proper care. Stowing in the wagon at
Viramgam 7Transhipment Point, how-
ever, was to some extent not in ac-
cordance with extant rules.
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(o) Genersl instructions alreedy
exist in the matter. Also, the reports
o1 the enquiries made by the Rallway
officers and by the Inspector of Ex-
plosives concerned are under exami-
nation and further action, as necessaxy,
will be taken.

Postal Savings Bank Accounts

*596. Pandit D. N. Tiwary: Will the

Ministar of Transport amd Communi-
cations be pleased to state:

(a) whether arrangement has been
made for vilagers to open Savings
Bank Accounts in Village Post Offices
manned by Extra Departmental Staff;

(h) if so, whether the response of
the people is encouraging; and

(¢) the approximate number of
accounts opened in Bihar so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Arrange-
ments already exist.

(h) Fairly encouraging.

(c) 432,949 upto the close of the
financial year 1956-57.

Air Service to Assam

s599. Shri Basumatari: Will the

Minister of Transport and Communi-
ecations be pleased to state:

(a) the steps taken to provide chea-
per than existing IAC Air Transport
for Assam-Manipur and Tripura; and

(b) the steps taken to establish or
assist to establish an airline in and for
the Assam area?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) It is not
economically feasible to provide air
transport for Assam, Manipur and
Tripura at rates substantially diffe-
rent from those charged by the Indian
Airlines Corporation,

(b) The question does not arise as
Indian Airlines Corporation is operat-
ing in the area under the terms of the
Air Corporations Act, 1853.
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Publicity by Indian Afrlines Corpora-
tion

*$8¢. Shrimati Parvathi Krishnan:
Will the Minister of Transport and
Communications be pleased to state
the amount spent by the Indian Air-
lines Corporation during each of the
iast two vears on advertisements?

The Ministor of State in the Minis-
try of Transport and Communications
'(Shri Humayun Eabir): The requisite
information is belng collected and will

be laid on the Table of the Lok Sabha
in due course.

Madras-Rangoon Steamer Service

*807. Shrl V. Raju: Will the Minis-
ter of Trausport and Communications
be pleased to state:

(a) the reasons for the sto e of
the ship service from Mad‘:::‘ to
Rangoon via Visakhapatnam; and

(b) whether there is any proposal
to resume this service? P

The Minister of State in the Minis.
try of Transport and Communications
(8hri Ra} Bahadar): (a) and (b), A
statement is laid on the Table of the

Lok Sabha. [See Appendix IT -
ure No. 120]. > Aonex

Consolidation of Land Holdings

*608. Sardar Iqbal Singh: Will the

Minister of Food and AgricuMure be
Pleased to state:

(a) whether any suggestion has
been given to the State Governments
relating to common  grazing grounds
in the villages where consolidation of
land holdings is going on; and

(b) if so, with what effect?

The Minister of Food and Agricul.
ture (Shri A. P. Jain): (a) Attention
of the State Governments has been
drawn to the importance of reserving
lands for objects of common utility
and community purposes during ton-
solidation proceedings, Provisions of
Punjab and U.P. provide for reserva-

tion for grazing grounds according to
local needs.
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(b) The matter is under considera-
tion of State Governments.

Purchase of Railways Slecpers

*g10. 8hri T. K. Chaudhuri: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
Railway Board have decided recently
to purchase about 22 lakh wooden
sleepers from foreign countries like
Australia, Brazil, Canada, East Africa,
Malaya and the Philippines;

(b) whether any orders have al-
ready been placed with foreign sup-
pliers:

(c) the total amount of foreign ex-
change that would be needed for these
purchase; and

(d) the reasons for not utilising
our own timber resources in this
connection?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes;
global tenders have been invited for
this purpose.

(b) Yes—an exploratory order for
supply of about one and a half lakh
numbers of wooden sleepers has been
placed on Australia.

{c) About Rs. 6°25 crores approxi-
mately.

{(d) Our demand for sleepers is
vastly in excess of what local re-
sowrces can Yyield.
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Sale of Water by D.V.C. to Indusirial
Concerns

*619. Dr. Ram Subhag Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the quantity of water at pre-
sent being sold by the Damodar
Valley Corporation .to various indus-
trial concerns in that area; and

(b) at what rate?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) At pre-
sent, about 2,000,000 gallons of water
are being sold quarterly.

(b} (1) For domestic purposes, at
one anna for 1,000 gallons.

(2) For industrial purposes, at one
anna and six pies for 1,000 gallons.

International Maritime Law
Conference

*820. Shrl Raghunath Singh: Will
the Minister of Transport and Cem-
munications be pleased to state:

(a) whether it in a fact that the
Tenth Session of the Diplomatic Con-
ference on International Marittme
Law met in the Senate House, Brus-
sels on the 30th Septemiber, 1987 to
discuss the draft text of an Inter-
national Convention limiting ship-
owner'l lhbmty' l.nd

()
o thewf Iﬂdh was represented
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The Minisier of Siaje im the Mipis-
try of Transport and Cowmxmunications
(Shri Raj Bahsdur): (a) and (b). A
statement iz Taid on the Table of the
Lok Sabhpn. [See Appendix II, annex-
ure No. 121},

Bharatpur Factory

*821. Shri A B. Saigal: Will the
Minister of Rallways be pleased to
state:

(a) whether i1t is a fact that the
factory going to be completed at
Bharatpur for manufacturing goods
wagons will also manufacture under-
frames for passenger coaches;

(b) what will be the average out-
put of frames for passenger coaches
every year from this factory; and

{c) whether those will be establish-
ed in co-operation or with the help
of some other foreign countries®

The Deputy Minister of Railways
(Shr} Shalmawaz Khan): (a) and (b).
The firm has been granted licence for
the manufacture of 300 coaching
underframes and 1000 wagons per
annum

{c) Not known to the Ministry of
Rarlways.

Rural Family Planning
*822. Pandit D. N. Tiwary: Will the

Miruster of Health be pleased to
state:

(a) whether any steps have been
taken to train social workers to be
attached to family planning centres
in rural areas;

(b} whether such training bas been
entrusted to non-official volunteer or-
ganisations; and

(c) it 30, whether any grant is given
to them?

mw«ﬁmm (Shri Xar-
: {a) Yes, Sir.

(b) No.

(c) This does not arige in view of
the reply 0 part (b) ‘above.

Written Answers abga
Survey of Asspm Rivers for Hydro-
Eloctric mu

*G28. Shri Baswmatari: Will the
Minister of Irrigation and Power be
pleased to siate:

(a) whether it is a fact that a
hydro.electric survey was conducted
on the River Manas in Assam; and

(b) it so, the present position of
that scheme?

The Minister #f Irrigation and
Power (Shri 8. K. Patll): (a) and {(b).
Air photography of Msnas River has
been completed and silt observations
carried out. Further investigations are
to be carried out to determine the
hydro-electric potential of the river
and to fix the dam site.

Line from Baraset to Hasnabad

*g24. Shrimati Renu Chakrayartty:
Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 1423 on the
3rd September, 1957 and state:

{(a) whether the West Bengal Gov-
ernment have sent its formal ap-
proval to the final alignment of the
broad gauge lhine from Baraset to
Hasznabad via Basirhat;

(b) how far the work of Iland
acguisition has proceeded and when
approximately the actual construc-
tion of the railway line is likely %o
begin;

{¢) whether conatruction of any
houses and buildings has started; and

(d) if so, what portion of the
allotted Rs. 80 lakhs in the budget
this year has been spent?

The Deputy Minister of Railways

(Shri Shaknawax Kbhan): (a) Yes,
Sir; but thear approval to the station
sites iz still awwmited

(b) Gazette Notification under Bec-

S

full " lepgth of the lipe have haen
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recently submitted to the State Gov-
ernment. They may require modifi-
cation if any of the station aites are
altered. Starting of construction is
subject to final approval the relevant
details by the State Government and
their assurance that once the execu.
tion of the work has been let out
there will be no difficulty in obtain-
ing possession of the land.

(c) Not yet, Sir.

(d) The expenditure incurred on
this work upto 30-9-1937 is Rs. 76,000.
The budget provision is Rs. 10 lakhs
and not Rs. 80 lakhs.

Sinking of Indian Ship

+¢25. Shri Shres Narayan Das: Will

the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that one
Indian sailing boat sailing from Man-
galore to Laccadive Islands has sunk
oft the Mangalore coast;

(b) if so, whether any member of
the crew has been drowned in the
mishap;

(c) whether it is a fact that a
number of members of the crew were
saved by a Pakistant ship ‘Oceanic
Endeavour’;

(d) if so, how many of them were
saved and whether they have come
to India;

(e) the circumstances in which this
accident took place;

() what are the other details about
this mishap; and

(g) the steps taken for rescue of
the crew and the ship?

The Minister of State in the Minis-
try of Tramsport and Communications
(8hri Raj Bahadur): (a) Yes

(c) Yes.

(d) to (g).
the Table of
pendix II, an

A statement is laid on
the Lok Sabha, [See Ap-
nexure No. 122} ‘

Private Hemsing Ovienies in Dekhi

*geg. Bhri D. €. Bharma: Will the
Minister of Health be plessed to refer
to the reply given to Staured Ques-
tion No. 1176 on the 26th August, 1957
and state:

(a) how many applications for pri-
vate housing colonies in the fon-
trolled areag of Delhi have been
granted during 1957; and

(b) how many applications are still
pending?

The Minister of Health (8hri Kar-
markar): (a) Nine

(b) Forty-nine.

Sewage Treatment Plant in Delhf

*g§27. Dr. Ram BSubhag Singh: WM
the Minister of Health be pleastd to
state:

(a) whether it is a fact that sullage
water discharged from the sewage
treatment plant near Coronation
Pillar, Delhi is badly affecting the
health of the residents of Gopalpur,
Barari, Dhirpur and several other
villages of Delhi State; and

(b) if so, whether Government pro-
pose to take any action to protect the
health of those villagers?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) Does not arise.

Removal of Fish Plates near
Pilibhit Bridge

*g28. Shrl Raghunath BSingh: Wil
the Minister of Rallways be Dpleased
to state:

(a) whether it is a fact that a wvil.
lager on the 10th October, 1957 saved
the lives of nearly 1000 passengers of
the 151 N.E.R. Passenger train near
the Pilibhit Bridge, by informing the
driver to stop the train as some fish
plates had been removed; and

{b) if so, whether any enquiry was
heid to ascertain as to who Were res-
ponsible for the removal of the fish
plates?
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The Deputy Minister of Rallways
(Shrl Shahnawas Khan): (a) On the
10th October, 1957, one Ggngaman of
the North Eastern Railway found that
fish boltg of a rail joint on Bridge
No. 274-A had sheared. The bridge
lies between Shahi and Pilibhit
stations on Bareilly-Mailanj section
of Lucknow Region, He exhibited
danger signal by raising his hands up
and the Driver stopped the approach-
ing train No. 451 Up (not 151) Pass-
enger about 100 Yards short of the
bridge. This was at sbout 7-48 hrs.

(b) Yes; Asmstant Traffic Superin.
tendent, Izatnagar made an enquiry on
the spot. Fish plate bolts appear to
hitve sheared during the passage of
No. 308 Dn. Express which left Pili-
bhit at 519 hrs. and passed through
Shahi station at 540 hourg on that
date.

Steamer Bervice

*g29. Shri Shree Narayan Das: Will
the Minister of Rallways be pleased
to atate:

(a) whether it is a fact that the
Steamer Service between Paleza Ghat
and Digha Ghat in the North-Eastern
Railway Zone has been stopped;

(b) if so, the circumstances in
which this hag happened; and

(c) whether any, and if so, what
steps have been taken to re.start this
Steamer Service?

The Deputy Minister of Raillways
{(Shri Shahnawaz Khan): (a) A state-
ment 18 laid on the Table of the I.ok
Sabha. [See Appendix 1II, annexure
No 123].

(b) and (¢). Do not arise.
Khawai-Kalachara Road

778. Shri Dasaratha Debh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the sondition of the
Khawai-Kalachara road is very bad
for vehicular traffic; and

) if 80, what steps are being
taken to improve its conditien?

28 NOVEMBER 1957
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(Shri Raj Bahadur):
traffic can pass over the Khawai-
Kalachara village road during fair
weather but the katcha road surface
deteriorates during rainy season.

(b) It is proposed to improve the
road during the Second Five Year
Plan period.

Amarpur and Agartala Road link

775, Shri Dasaratha Deb: Willi the
Minister of Transport and Communi.
cations be pleased to state:

(a) whether Government proposes
to give priority to the construction of

the road linking up Amarpur with
the Headquarters at Agartala; and

(b) it so, the steps being taken in
this regard?

The Minister of State in the Mim-
istry of Transport and Communica-
tions (Shri Raj Bahadur): {(a) and {(b}.
Amarpur will be linked with Agar-
tala through Aghartala-Teliamura-
Amarpur road and Agartals-Udaipur-
Amarpur road.

The Agartala-Teliamura and Agar-
tala-Udaipur sections of these routes
already exast.

The Teliamura-Amarpur and Udai-
pur-Amarpur sections are proposed to
be completed during the Second Plan
period.

Food Adulteration in Agartala

780. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) the number of food adulteration
cases detected by the Municipat
Heailth authoritieg of Agartala Tri-
pura during 1957 so far;

{b) the number of cases Iin which
the accused persons have been
punished for such adulteration; and

(c) the steps contemplated to stop
food adulteration?
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The Minigter of Health (Shri Xar.
marksr): (a) Nil
(b) Does not arise.

{c) With a view to exercise an
efective check on the adulteration
of food stuffs, the Tripura Adminis_
tration have appointed by notifica-
fion in the Tripura Gazetite dated
the 8th October, 1857, Public Ana-
lyst, Licensing Authority, Food
(Health) Authority and Food In-
spectors under the Prevention of
Food Adulteration Act, 1954, for
the purposec of giving effect to the
provisions of the Act and the rules
made thereunder,.

Derailment of Wagons

781. Shri Raghunath 8ingh: Wil
1the Minister of Raillways be pleased
{0 state.

(a) whether 1t 1s a fact that seven
joaded wagons and one brake-van of
an express train went off the rail and
capsized between Muli Road and
Digsar station on Rajkot Surendra-
nagar Section of the Western Rail-
sway on the 10th October, 1857; and

(b)) if so, what are the causes of
the derailments?

The Deputy Minister of Raillways
(Shr} Shahnawaz Khan): (a) On 10th
October, 1957, at mwbout 820 hours
while 543 Up Express Goods train
was running between Mulh Roard and
Digsar station on Viramgam-Rajkot
section of Western Railway, seven
loaded wagons and one Brake van
derailed and capsized at mile 80/1.

(») The Enquiry Committee in-
stituted into the gccident have ex-
pressed wn their findings that the
derailment wag due to breakage of
Lett- Back Spring of Wagon No. NR
CL 7651,

782. Shri Raghunath Singh: Will
the Minister of Railways be pleased
1o state:

(a) whether it is a fact that twenty

wagons of a goods traip proceeding
from Arsikere 1o Bangalore were

28 NOVEMBER 1857
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derailed and capsized shortly before
midnight on the 9th October, 1857
between Honnavalli Road and Tiptur
Stations on the Arsikere and Ranga-
lore section of the Southern Railway;
and

{b} it g0, what are the causes of
the dermilment?

The Deputy Minister of Rallways
(Shri Shaljawazx Ehan): (a) On
9th October, 1857, at about 23-10
hours, while No. 2950 Goods Train
was on the run, the third vehicle
from the engine derailed and cap-
sized; as & result 18 other vehicles
behind the third vehicle also derail-
ed and capsized at mile 121/11.18
between Honnavalli Road and Wp-
tur stations on the Southern Rail-
way,

(b) The accident was due to:

(1) mis-marshalling of 2 train-
rmped vehicles within vaceum-
braked vehicles,

(ii) abnormal application of brake
while the train was rolling
down in 1 1n 100 gradient.

Theft of Copper Wires

784, Shri N. B, Munisamy: Will the
Minister of Transport and Communi-
cations be pleased to state:

{a) the details of the scheme un-
dertaken for elhminating thefts ot
telephone and telegraph copper
wires; and

(b) the States where such activi-
tieg are rampant?

The Minister of State in the Min-
fstry of Transport and Communica-
tions (Shri Raj Bahadur): (a) and
{b). A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure Na. 124].

Oultivable Land in Manipur

785. Shri L. Achaw §ingh: Will the
Minister of Fooa and Agriculture be
pleased to lay a statement showing:

(a) the total area under cultiyation
in Manipur at present; ’
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(b) the area under irrigation;

{¢) the area of cultivable waste
land; and .

{(d) the area under forest?

The Minister of Food and Agri.
Culture (Shri A. P. Jain): (a) to (d).
8ince the territory has not so far
been surveyed, no reliable statistics
are available,

Cooperative Sugar Factories in
Andhra

786. Shri M. V. Krishna Rao: Will
the Minister of Food and Agriculture
be pleased to state:

{a) the number of applications re-
ceived by the Government of India
from Andhra Pradesh for the grant
of lLicences t0 open co-operative sugar
factories during the year 1958-57;

(b) how many licences have been
granted during above period; and

{¢) the names of the places?

The Minister of Food and Agricnl-
ture (Shri A. P. Jain): (a) Two
applications were received during
1956-57 for establishment of Co-
operative Sugar Factories at Paya-
¥oraopeta, Distt. Visakhapatnam, and
Eluru, Distt. West Godavari, in
Andhra Pradesh. The former, which
was for establishing a factory by
shifting an idle plant, was sanction-
ed on 28th October, 1857 and the
latter was rejected.

{(b) and (c). Licences were grant-
ed in 1056-57 for the establishment
of five cooperative sugar factories at
following places:—

1. Tehsil Choedavaram, Distt.
Visakhapetnam.

2. Tehsil Srikakulam, Distt.
Srikakulam.

3. Palakole, Distt. West Goda-
vari.

4. Tehsil Hindupur, Distt, An-
antapur.

8. Chittoor, Distt. Chittoor.

'n:e'appa.iaﬁmrorthue were
received before 1st April, 1088
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Conference of National Harbeur
Board

787. Shri M. V. Krishna Rao: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the probleme discussed in the
Conference of National Harbour
Board in August,-September, 1857 at
Kandla and the recommendations
made by them; and

(b) the steps taken to implement
those recommendations?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) and
(b). A statement is laxd on the
Table of Lok Sabha. [Placed in
Library. See No. LT-388/57)

State Road Transport Commissioners
Conference

788. Shri Tangamani: Will the
Minister of Transport and Communli-
cations be pleased to lay a statement
on the Table containing the decisions
of the State Road Transport Com-
missioners Conference held at Chan-
digarh?

The Minister of State im the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): The Hon.
Member has presumably in mind the
Conference of the representatives of
State Transport Undertakings held
at Chandigarh in October, 1857. The
proceedings of this Conference are
under preparation and' will be 1laid
on the table of the House shortly.

Sanitary Arrangements in Andaman
Islands

%89. Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether Government are
aware of the spread of any diseases
in the Andaman Islands due to lack
of sanitary arreangements; and

(b) if so, what steps have been
taken for preventing it?

The Minister of Health (Shri
EKarmarkar): (a) Thete had beén
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() Does not arise.
Blum Advisory Committes for Delhi

79¢. 8hri D. €. Sharma; Will the
Minister of Health be pleased to refer
to the reply given to Unstarred
Question No. 989 on the 29th August,
1957 and state:

{a) whether any further meetings
have been held by the Silum Advi-
sory Committee for Delhi; and

(b) if so, the subjects discussed.

The Minister of Health (Shri
Earmarkar): (a) No, Sir.

(b) Does not arise.
Water Supply for Mehraoli

791, Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether the Central Govern-
ment have received s representation
from the Delhi Administration for
the grant of a Joan of Rs. 2 lakhs to
the Notified Area Committee, Meh-
raulh to enable it to implement a
scheme to provide flltered water in
that area; and

(b) it so, what decision has been
taken thereon?

The Minister of Health (Shri
EKarmarkar): (a) No, Sir.

(b) Does not arise.

Solpha-Drugs

792, 8hri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) the total value of Sulpha-drugs
imported during the First Five Year
Plan perod; and

{b) the total wvalue of recogmsed
Sulpha-drugs made 1 India durng
the period?

The Minister of Health (Shrl
Earmarkar): (a) Rs. 4,33,86,809.

«(b) The totasl value of Sulpha-
drugs manufactured 1n the country
is approximstiely Rs. 17,89,560Q/.
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Anti-TB. Werk
793. Shri D. C. Bharma: Will the
Minister of Health be pileased to

state the amount spent by the Cen-
tral Government on anti-T'B. work
in the First Five Year Plan?

The Minister of Health (Shri
BRarmarkar): A sum of Rs. 1,89,40,051
was spent by the Government of
India on Anti-T.B. work in the First
Five Year Plan.

Doubling of Tracks

794, J Bbrt Shree Narayan Das:
| Bhri Radha Raman:

Will the Minister of Railways be
pleased to lay a statement showing:

{(a) the aschemes of double-tracking
sanctioned on each of the Railways
during the Second Five Year Plan;

{b) the cost involved in each of
these schemes;

(c) the milesge and sections on
which the re-doubling will be done;
and

(d) programme drawn up to exe-
cute these schemes?

The Deputy Minister of Rallways
(Shri Shahnawasz EKhan): (a) to (d).
A statement is laid on the Table of
the Lok Sabha. [See Appendix II,
annexure No. 125].
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_ afewgw st ware siwrem & cren-
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Bankura Adra Line

Shri S, C. Samanta:

98, 3 Shri Subodh Hasda:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 608 on the
12th August, 1857 and state whether
the railway line between Bankura
and Adra will be thoroughly re-
paired?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): Track re-
newals as required on condition
basis and to a programme, depend-
ing on availability of funds and
materials will be done.
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Tmport and Export of Planks
Pakistan -

799, Bhri Abdul Salam: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of plants that have
been importied from Pakistan into this
country and those which have been

28 NOVEMBER 1957
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exported to Pakistan from this coun-
try during the vears 1055-58 and 1958
57; and

(1) their value?
The Minister of Food and Agricul-
tore (Shri A. P, Jain): (a) and (b).

The required information is given
below:

i 1955-56 1956-57
Sk Name of plants No. of Value of No. of Vajue of
No. plants plants plants plants

Exports to Pakistan
{In rupees) (In rupees)
1. Mango . . 7,369 16,316-00 36,989 43,90%-00
2. Lichi . 388 1,213°00 1,567 3,282-00
3. Amla . 50 16300 428 1,385 00
4. Plantain . 30 23-00 R 13400
5. Chickoo . . %3 330°'0C
6. Loqguat . . .e . 46 5000
7. Guava . .e - 5S 31100
8. Jackfruit . . ‘e 12 20 00
9. Koronda .e _!,281 1,400 00
10. Peaches .e 136 20000
7,837  17.715:00%  ‘'40.605 [51,017°00
"o

Imports inro Indig
1. Date suckers of Ash, Khadrawi 72,
and Hillaw: varicties, Supplicd free for expenmental
purposcs.”®
2. Rooted plants of grape-vine varie- 100
ties (¢) Spin Kishmish, () Haita. In exchange for seceds of differ- Nil.

ent species.
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Rallway Staff clash with Osmania
Students

g801. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state whether it 15 a fact that on
the 9th September, 1957 Osmania
students clashed with railway staff in
which some persons were injured at
Jamair Osmania station?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Yes

Dining Car on Grand Trunk
Express

802. Shri S. V. Ramaswami: Will
the Minister of Railways be pleased
to state:

(a) whether the dining car attach-
ed to the Grand Trunk Express com-
ing to Delha was suddenly cut off at
Nagpur on the 5th October, 1957 at
1030 A m.

(b) 1f so, the reasons therefor;

(¢) whether it is a fact that food for
200 passengers was prepared and was
ready to be served;

%

(d) whether it is a fact that the
request to detain the train for 15
minutes to enable passengers to take
food wias not heeded to and the train
started off;

(e) whether the passengers were
inconvenienced and the food went
waste;

(f) whether i1t is a fact that this
dining car was reported sick even at
Madras before starting on the 4th
October, 1957; and

(g) what is the history sheef of this
dining car from the 29th September,
1857 to the 5th October, 18577
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The Deputy Minister of Raflways
(Shri Shahnawas Khkan): (a) to (g).
A statement is laid on the Table of
the Lok Sabha. {See Appendix II,.
annexure No. 127.]

Training of Viilage Leaders

803. Shri Sanganna: Will the Minis-
ter of Community Developmeat be
pleased to state:

(a) whether the cost of training of
village leaders is charged to the over-
all outlay of the Community Deve-
lopment and National Extension
Service Blocks or otherwise; and

{b) whether the train:ng given to
the village leaders 1s free of cost?

The Minister of Community Deve-
lopment (Shrt S. K Dey): (a) Yes.
The cost of training which is relative-
1y insignfcant is charged to the over-
all outlay of the Community Develop-
ment and Naticnal Extension Service
Blocks

(b) Yes.
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Survey of Railway Lines to Garo
Hills

805 Shri Basumatari: Will the
Minister of Ratlways be pleased to
state whether any attempt was made
to survey for a new link line from
Bangaigon to Garo Hills via Goalpara
for the progress of certain industries
such as ceal, lime and cement 1n
Garo Hills?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): An apprecia-
tion of the Traffic prospects of the
alignment Garo Hills Goalpara-Ferry-
Jogigopa-Bongalgaon was undertaken
in 1955 and was found to be unremu-
nerative angd costly project

Fisheries

806 Shri Easwara Iyer: Will the
Minister of Food and Agriculture be
pleased 1o state:

(a) the progress of the Jheel fishe-
Ties development programme in
Delhi; and

(b) the amount spent on the pro-
gramme during 1855-56 and 1956.577
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The Minister of Foed and Agricul-
ture (Shri A . P. Jain): (a) No sub-
stantial progress excepting the survey
and soil testing could be achieved due
to breath caused in the spurs during
extra-ordinarily heavy flood in the
Jamuna in 19585.

(b) Nil,
Rallway Workshop in Assam

807, Bhri Basumatarl: Will the
Minister of Railways be pleased to
state whether Government propose
to establish a proper loco and car-
riage maintenance ang repau- work-
shop in Assam?

The Deputy Minister of Raflways
{Shri Shahnawaz Khan): Yes. Set-
ting up of a new repair workshop at
Bongaigaon in the Assamm Region is
under consideration of the Board.

Barrage on Haora River in Tripura

808 Shri Rasumatari: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any surveys and in-
vestigations have been carried out in
respect of the Hoara River in Tripura;
and

(b) if so, whether any Hydro-Elec-
tric Scheme has been contemplated in
that area®

The Minister of Irrigation and Power
(Shri §. K Patil): (a) The answer is
in the affirmative. These surveys
werc conducted in connection with
flood protection schemes.

(b) The answer is in the negative.
Land Revenue in Tripura

809. Shri Bangshi Thakur: Will the
Minister of Food and Agriculiture be
pleased to state the total land revenue
collected in Tripura from the year
1853 upto the month of October 1957
and the amount yet to be collected?

The Minister of Food and Agricul-
ture (Shri A. P. Jaln): Rs. 54,88,108
and Rs. 12,00,881 respectively.
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Nationalisation of Masagon Dooks

Shri Raghunsth Singh:
£10. Shri M. R. Krishna:
{ Shri T. B. Vittal Rao:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Government of
India have decided to purchase the

Mazagon Dock from the British Ship
builders;

(b) whether the negotiations for
Raking over the Dockyard have been
completed; and

{c) if so, the result thereof?

The Minister of State in the Minis-
try of Transport and Communications
{S8hri Raj Bahadur): (z) and (b). No.
The Government of India have not
decided to purchase the Mazagon
Dock; nor are they negotiating for its
purchase. What the Government are
trying to do s to persuade the owners
(a) not to dispose of the dockyard by
bits and pieces and (b) to continue to
maintain intact the repair facilities till
1t 1s possible for someone in India to
take up the concern and run it efli-
ciently.

{¢) Doeg not arise.
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Anti-Corruption Organisation on the
N. E. Railway

812, Shri Jhulan Sinha: Will the
Minister of Railways be pleased to
state the achievements of the anti-
corruption organisation on the N.E.
Railway since 1its inception?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The anti-
corruption organisation on the North-
Eastern Railway has, since itg incep-
tion, investigated 1554 cases of cor-
ruption and disposed of 1121 cases.
They have undertaken detection
drives at frequent intervals and pur-
sued the departmental proceedings
in the cases detected. As a result of
their investigations, 510 Railway staff
have so far been punished for cor-
rupt practice or for other delinquen-
cies brought to notice.
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Sanctuaries for Wild Life

814. Shri Shivananjappa: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Indian Board for Wild Life has
approved the starting of two more
sanctuaries, one at Mamandur and the
other in Adilabad district in Andhra
Pradesh;

(b) whether the Government of
_India are to share the expenditure
in this connection; and

(c) if so, the estimated
ture thereon?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The sanc-
tuary near Mamandur Reserve Forests
was sanctioned in 1856-57. No pro-
posal regarding & sanctuary in Adila-
bad District has been received from
the Andhra State.

(b) 50 per cent. of the non-recurring
expenditure other than on residential
buildings, is contributed by the Gov-
ernment of Indig as grant.

(c) The total estimated expenditure
on the Mamandur Sanctuary in 1956-
57 was Rs. 1,36,700 consisting of
Rs. 1,12,000 for the formation of a
road from Balapalle to Papasamudram,
Rs. 8,000 for expenditure on staff and
Rs. 16,700 for repairs to rest houses.
Of this 50 per cent. of the non-recur-
ring item of road formation wmaz.
Rs. 56,000, was sanctioned as grant
from the Government of India.

expendi- "~

Loans for Manipur Administration

815. Shri L. Achaw Singh: Wil the
Minister of Food and Agriculture be
Pleased to state:

(a) the amount of loans and ad-
vances granted by the Manipur ad-
ministration in the past and proposed
to be written off;

(b) the respectivdc amounts grant-
ed so far for agricultural and indua-
trial purposes; and

(c) whether notices for recovery
have been issued under the Bengal
Advanceg Recovery Act? .
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The Minister of Feed and Agricul-
ture (Bhri A. P, Jain): (a) to (c). A
statement ig laid on the Table of Lok
Sabha. [See Appendix II, annexure
No. 129].

Agriculture Impiements for
Manipur

818. S8hri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that 40
bundles of shovel, fork, hoe and
spades have been received by the
Agriculture Department in Manipur
from the U.S.A. through C.ARE. for
distribution to the poor and needy
farmers in Manipur during 1857; and

(b) how they have been actually
distributed?

The Minister of Food and Agricul-
ture (8hri A. P. Jain): (a) Yes.

(b) These agricultural implements
were suitable for gardening and
except for a few which are still in the
stock of the Manipur Administration,
others were distributed amongst those
interested 1n gardening.

Rice in Tripura

817. Shri Bangshl Thakur: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that about
15,000 maunds of rice from a godown
of Tripura Administration, Agartala
was thrown into a pond; and

(b) if so, the reasons therefor?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b).
During the floods in Agartala on 2nd
June, 1956, water entered in to Govern-
ment rice godowns causing damage to
considerable quantity of rice. After
the flood water subsided, the stocks of
rice were salvaged and it was found
that about 15,000 mds. was unfit for
human consumption and even for
cattle feed. A quantity of 720 mds.
was used for manure purposes and the
balance quantity was buried in Gov-
ernment land.
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Bridges under Repailr

818. Shri Narasimhan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of bridges on the
National Highway No. 7 that are
undergoing major repair or are being
rebuilt at present;

(b) the estimated expenditure pro-
posed to be incurred for the current
financial year; and

(c) the progress of repair work so
far?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) to (c¢). The
requisite information is being collect-
ed and will be laid on the Table of
the Sabha in due couse.
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Catering Contracts en Northern
Raillway

821, Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether 1t is a fact that in the
year 1856-57 applications were invit-
ed for contracts for tea and meals
stalls at some of the stations on the
Northern Railway;

(b) 1f so, the names of stations
where contract was granfed and the
terms and conditions thereof where
contract is granted;

(c) whether it is a fact that many
persons are not running the contract
themselves but have sublet them to
others; and

(d) if so, what action s being
taken in the matter?
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‘* The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Yes.

(b) Bikaner, Tehsil Bhadra, Bahjoi,
Rampur, Halr, Sujangarh, Raniwara,
Samalka, Sirhind, Maur, Delhi Queens
Road Goods Shed, Patti, Gurdaspur,
Khurdpur aid Madhopur Punjab.

The form of Agreemqent, embodying
the terms and conditions on which the
vending contracts are granted, is laid
on the Table of the Lok Sabha.
{Placed in Library. See No. LT-403/

57].
{(c) No.

(d) Does not arise.

Ayurvedic Treatment for Cancer

822. Shri Kodiyan: Will the Min-
ister of Health be pleased to state:

(a) whether the attention »of the
Government of 1India has bekn
drawn to the statement of Dr A. Lak-
shmipathi, President of the Andhra
Pradesh Ayurvedic Board, that
several cases of cancer have been
cured by Ayurvedic treatment; and

(b) if so, whether Government
will conduct an investigation into
the matter with a view to popular-
ise the treatment?

The Minister of Health (Shri Kar-
markar): (a) No. Information has
since been furnished by the Andhra
Pradesh Government to the effect that
Dr. Lakshmipathi is reported to have
stated that he had treated some cases
of cancer with ‘Pallathaki’—marking
nut preparations.
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(b) Does not arise; the Government
of India have, however, given a grant
of Rs. 20,000 for research in cancer
in Arsha Rasayanasala at Muktyla in
Kistna District, Andhra Pradesh. The
research has begun on regular lines
four months ago and it is too early to
expect any definite results.

Public Call Office at Eulu Post Office

823. Shri Dhaljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t is a fact that there
is a proposal to open a Public Call
Office at Kulu Post Office in Kangra
Di:striet in Punjab; and

(b) if so, the decision taken in this
regard?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
proposal for opening a P C.O. at Kulu
was approved and the work was sanc-
tioned in June, '57.

Amritsar Aecrodrome

824. Sardar Igbal Singh: W)ll the
Minister of Transport and Commpuni-
cations be pleased to state:

(a) whether there 1s any proposal
for improvement of the aerodrome at
Amritsar; and

(b) if so, the details thereof?

The Minivter of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) Yes Sir,

(b) (i) The following improvement
works are proposed to be carried out
at the Amritsar Aerodrome:

Description of work Estimate
- cost,
1 2 - -
In lakhs
of Rs.
1. Construction of Second Runway 7-38
2. Providing Runway Lighting 31:97

3. Providing shoulders and over-runs to the Runway . . ; . 3°22
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- T 3 -
4. Construction of W.T. Station . . . . . 1-83
5. Construction of New Approach Road . . ©-64
&6. Balargement of Control ‘Tower - . . . . . 0-3%
ToTAL . . . 1738

(¢i) The following improvement works are already in progress at the

Amritsar Aercdrome .
(1) Construction of additional residential quarters (2¢®% ccmrpletcc) 1°C4
(2) Construction of Additional Wing of Terminal Building . . 0-52

(55% completed)

ToraL - . . 1-56

Kandla Port

825. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

{(a) the total tonnage of imports and
exports which passed through the
port of Kandla during 1955-56;

(b) the names of important com-
modities imported and exported
during the same period; and

(¢) how far the Kandla port was
able to relieve congestion on the Bom-
bay port?

The Minister of State in the Minis.
try of Transport and Communications
(8Bhri Raj Bahadur): (a) 307, 802 tons.

(b) Imports

Mineral oils
Building materials
Iron and Steel
Machinery
Timber
Exports
Balt
Iron ore
Cotton and Wool
Bones

(c) During 1957-58 imports of food-
grains to the extent of about 70,000
tons were diverted to Kandla Port. In
addition, during the same year imports
and exports of about 125000 tons
were handled at Kandla Port, which

Bombay Port would have been requir-
ed to handle but for the development
of Kandla as a major port. Kandla
Port was not in a position to afford
any relief to0 Bombay I1n the earlier
years because none of the new cargo
berths was ready till March, 1957.

Rallway Ont-agencies

826. Sardar Iqbal Singh: Will the
Minister of Railways be pleased to
state: .

(a) the number and names of places
on . the Northern Railway zone in
which Reilway Out-agencies were
abolished during the year 1556-57 and
so far in 1957-58;

(b) the reasons for their abolition;
and

(c) the distance from such places to
the nearest Railway Station?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) to (c).
A statement is laid on the Table of
the Lok Sabha. [See Appendix II,
annexure No. 130].

T.B. Patients from West Pakistan

827. Sardar Iqbal Singh: Will the
Minister of Health be pleased fo state:

(a) the amount sanctioned as assist-
ance to displaced T.B. patients from
West Pakistan during 1957-38 (upto
31st October, 1857);
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(b) how many patients have receiv-
ed regular hospital treatment;

(¢) how many could not be accom-
modated in hospitals for want of seats;

(d) the number of displaced T.B.
patients from West Pakistan who died
during the said period; and

(e) whether any T.B. hospital is
proposed to be opened entirely for
displaced perscns in the near future?

The Minister of Heszlth (Shrl Kar-
markar): (a) A summ of Rs. 8,04,900
was sanctioned by Central Govern-
ment to State Governments and other
institutions fo1 the reservation of 473
beds 1n the various TB. Hospi-
tals Sanatorium for the free treatment
of displaced T.B. patients from West
Pakistan and for the supply of free
medicines as well as grant of cash
assistance 1n deserving cases.

(b) to (e). The required information
1s being collected and will, when
available, be placed on the Table of
the Sabha.

Amritsar Railway Workshop

828, Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of persons to be re-
cruited in Amritsar Railway Work-
shop and other Railway establish-
ments at Amritsar 1n 1957-58;

(b) the number of applications re-
ceived so far for service 1n that Rail-
way Workshop; and

(c) the procedure followed for the
selection of candidates?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): {(a) 232 men
are expected to be recruited in the
Amritsar Railweay Workshop and 138
in the other Railway establishments
at Amritsar during 1957-58.

(b) 1052 applieations have so far
been received by the Northern Rail-
way for recruitment in the Amritsar
Railway Workshop in respect of Class
IV staff.
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{c) Recruitment of Class III staff
is made by the Railway SBervice Com-
miszion. In regard to the recruitment
of Class IV staff, notices calling for
the applications are issued in the
Railway Gazette and also exhibited on
the notice boards near the gates of
the Workshop. These notices are also
sent to the local Employment Ex-
change and to the Scheduled Castes
Associations. The filnal selection out
of the applications received in res-
ponse to these notices is made by a
properly constituted Selection Board.

Educational Facilities at Bhatinda
Rallway Station

829. Sardar Iqbal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether 1t 1s a fact that there is
no school for the education of the
children of the employees living in
the Railway Quarters at Bhatinda
Railway Station; and

(b) if so, the arrangements Govern-
ment propose to make for the same?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

New Telegraph Offices in Punjab

830. Sardar Iqgbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the names
of places where telegraph offices are
proposed to be provided in Punjab
during 1957-587

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahaduar):

Ambala City Motor Stand *
. Chachiot (already opened).
Haibeymandi.*

Kukerpind (already opened).
Mamhgh (already opened).
Manauli®.

Gurgeon, Model town (alreedy
opened).

*8ubject to availability of Stores intime.
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8. Nawanshah Mandi (already open-
ed).

8. Nurpur (already opened).

10. Patto Hira Singh (already open-
ed).

11. Chandigarh Punjab University
(already opened).

12. Rajpur Bhayan (already opened).
13. Saila Khurd (already opened).

14. Sialba Majri*
15. Sandhole (already opened).
18. Saroa (already opened).

Control of Malaria in Punjab and
Himachal Pradesh

831. Sardar Igbal Singh: Will the
Minister of Health be pleased to state:

(a) the amount spent on the
National Scheme for the control of
malaria :n Punjab and Himachal Pra-
desh so far;

(b) the number of patients treated
in each State so far;

{c} the equipment supplied for the
scheme and whether 1t is adequate;
and

{d) whether the affected people are
responsive and are co-operating with
the scheme?

The Minister of Health (Shri Kar-
markar): (a) to (d). Information is
being collected and will be placed on
the Table of the Lok Sabha in due
course.

De-Luxe Traln Service

832. Sardar Igbal Siangh: Will the
Minister of Raillways be pleased to
state whether there i1s any proposal
under consideration to run a Deluxe
awr-conditioned train between Delhi,
Amritsar and Pathankot?

The Deputy Minister of Rallways
(Shri Shahnewaz Khan): There iz no
such proposal under consideration.
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Alfr Traffic Controi Examinations

835. Shri Bhadauria: Will the Min-
ister of Transport and Communica-
tions be pleased to state how many
officers in Air Traffic Control Service
are gqualified pilots or Navigators or
have had held those licences?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): Twenty
Seven (27).

Dum Dum Air port

836. Shri Bhadauria: Will the Min-
ister of Transport and Communica-
tions be pleased to state:

(a) whether the 2 parallel runways
at Dum Dum Air port have a separa-
tion as recommended by International
Civil Aviation Organisation for opera-
tlons under Clear Visual Flight Con-
ditions;

(b) 1f so, whether operations are
restricted for simultaneous aircraft
movements strietly for conditions
under Clear Visual Flight Rules; and

*subject to availability of stores intime,
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fc) whether both runways are used
under conditions when the Clear
Visual Flight Rules conditions are not
strictly ‘applicable?

The Minister of State in the Miniks-
try of Transporti and Communications
(Shri Humayun Kabir): (a) Yes, Sir.
The two parallel runways at Dum
Dum have a separation of 700 ft. as
recommended by International Civil
Aviation Organisation for operations
under Visuas]l Flight Rules.

{b) and (c). The operations are
restricted for simultaneous aircraft
movementis according to conditions
under Visual Flight Rules.

Santa Crux Air port

837. Shri Kamalnayan Bajaj: Will
the Minister of Transport and Com-
munications be pleased to state:

{a) whether it is a fact that in view
of the proximity of the Bandra
Slaughter House near Santa Cruz Air-
port, Bombay, the vultures and birds
are a constant danger to unhampered
flying; and

(b) if so, the action Government
propose to take to remedy the danger?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) and (b).
As the proximity of the Slaughter
house i3 not desirable the Bombay
Government have been reguested to
have the slaughter house shifted from
Bandra to Deonar. In the meantime
the following interum measures have
been suggested to the Bombay Gov-
ernment namely:—

(1) provision of a roof between
the outer wall and the edge of
the existing slaughter cham-
ber of Bandra Slaughter
House, 50 as to hide the offals
etc., from wvultures;

(2) eviction of tenants living
around the Slaughter House
who transact business with
the Slaughter House contrac-

tors by way of purchase of
offals; and
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(3) extensive shooting of vuitures
by the Bombay Municipal
Corporation squads.

Rural Universities

838. Shri N. BE. Munisamy: Will the
Ministet of Food and Agricaliure be
pleased to state:

(a) the amount of Technical Co-
operation Mission Aid received or ex-
pected for the establishment of Agri-
cultural or Rural Universities in
India; and

(b) how it is distributed or pro-
posed to be distributed State-wise in
India?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) No aid has
been received nor has any specific
request been made for such aid so far.

(b) Does not arise,

Rallway Staff

839. Shrl Sambandam: Will the
Minister of Railways be pleased to
state:

(a) the total number of clerical
posts in the grade of Rs 60-130 which
have been upgraded to Rs. 80-220 by
the recent order in March, 1857;

(b) the total number of graduate
clerks who have filled the upgraded
posts under the 20 per cent. reserva-
tion for degree holders and the lowest
minimum service put in by graduate
clerks who have taken the upgraded
posts; and

(c) the total number of non-gradu-
ate clerks who have s0 iar been super-
seded?

The Deputy Minisier of Rallways
(8hri Shahnawax EKban): (a) to (g).
Information is being collected and

will be laid en the Table of the Lok
Sabha.
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Saebha

Transfer of RM.B8, (N-8) Sectiom

840. Bhri B, C. Mullick: Will the
Minister of Transport and Commmuni-
cations be pleased to state: .

{a) whether it is a fact that the
R.M.S. (N-8) section from Howrah to
Tatanagar has been transferred to
West Bengal circle from Orissa circle;
and

{b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahaduor): (a) Yes.

(b) The transfer was made as the
major portion of 1its beat lies in West
Bengal.

Litan-Ukhrul Road, Manipur
841. Shri L. Achaw Singh: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) whether the earth work and
cutung of munor hills on the new
Litan-Ukhrul Road in Manipur had
already been done before orders for
the construction of the road were
issued;

(b) when this road was opened for
motor traffic;

{c) the amount sanctioned and spent
for this work so far; and

{d) how long will it take to make
the new road an all-weather road?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.

(b) The roud was opened as a fair
weather road in December 1856 after
the compietion of earth work cutting.

(¢) The amount sanctioned is
Rs. 1006 lakhs. Upto 30th June 1857,
an expenditure of Rs. 551 lakhs was
incurred.

(d) Metalling is in progress. The
road is expected to be made all-
weather by the end of 1580-81.

MESSAGE FROM RAJYA SABHA
12 hrw. .
Seocretary: Sir, I have to report the

fellowing message received from the
Secretary of Rajya Sabhs:

Calling attention to 2728
matter of urgent
public importance

‘I am directed to inform the
Lok Sabha that the Rajya Sabha,
at s sitting held on Tuesday, the
26th November, 1957, passed the
enclosed motion concurring in the
recommendation of the Lok Sabha
that the Rayya Sabha do join in
the Joint Committee of the
Houses on the Bill to provide for
the release of offenders on proba-
tion or after due admonition and
for matters conneclted therewith.
The names of the members nomi-
nated by the Rajva Sabha to serve

on the said Joint Committee are
set out in the motion.

MorTioN

‘““That this House concurs in the
recommendation of the Lok Sabha
that the Ra)ya Sabha do join in
the Joint Committee of the Houses
on the Bill to provide for the
release of offenders on probation
or after due admonition and for
matters connected therewith, and
resolves that the toliowing mem-
bers of the Rajya Sabha be nomi-

nated to serve on the said Joint
Commitiee.—

1. Shri Surendra Mohan Ghowee.
Shn K. Madhava Menon.
Shri Ahmad Said Khan.
Shrimati Lilavati Munshi.

. Shri B. M. Gupte.

. Shri R. U, Agnibhoj.

. Shrimati T. Nallamuthm
Ramamurti.

8. Shri N. R. Malkani.
9. Prof. A, R. Wadia.
10. Shri Abdur Rezzak Khan.

11. Shri Rajendra Pratap Sinha
12. Shrimat{ Violet Alva.”’

N@ e e e

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE
FARRUKHABAD-KANPUR Passzynoem
TRAIN DERAILMENT
Shrl Jagdish Awasthi (Bilhauar):
Under Rule 1907, I beg to call the -
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' matter of
urgent public importance
[Shri Jagdish Awasthil

attention of the Minister of Railways
to the following matter of urgent pub-
lic importance and 1 request that he
may make a statement thereon:—

‘“*The derailment of the Farru-
khabad-Kanpur Passenger Train
on the 25th November, 1857"

The Minister of Raillways (Shri
Jagjlvan Ram): At about 10°10 hours
on 25-11-57, while No. 470 Down Far-
rukhabad-Kanpur Passenger (Metre
.Gauge) train, with a load of 11 bogie
coaches, was entering line No. 13
(Platform No. 7) at Kanpur Qentral
Station of the Northern Railway, the
engine and two coaches next to it
namely, one third-postal van and one
third-luggage-brakevan, derailed of all
wheels The bogie coach, third from
the engine, which was a composite
first-second-third, also derailed of its
leading bogie wheels. The remaining
8 bogies remained on the track The
derailment occurred a few feet beyond
the Facing Points No. 107 in Kanpur
Station Yard The engine of the train
had partially capsized and the first
and second bogie coaches got slightly
telescoped into each other There was
no injury to anyone. The underailed
rear portion of the tram, which was
fouling the main running line, was
drawn out and the running line was
cleared at 11-30 hours

The breakdown train and the crane
were requisitioned from Lucknow
immediately after the accident; the
former reached Kanpur Central at
14-00 hours and the latter at 15-10
hours. Thereafter, the re-railing ope-
rations were commenced

The extent of damage to the Rail-
way property has been assessed at
Rs. 5,000 approximately.

An enquiry by a Committee of Divi-
alonal Officers of the Railway has
Jcommenced.

INDIAN RAILWAYS (AMEND-
MENT) BILL®*

The Minister of Rallways (Shrf
Jagjilvan Ram): I beg to move for
leave to introduce a Bill further to
amend the Indian Railways Act, 1890,

Mr, Speaker: The question is:
‘“That leave be granted to intro-
duce a Bill further to amend the
Indian Railways Act, 1880."
The motion was adopted.

Shri Jagjivan Ram: I introduce the
Bill.

CAPITAL ISSUES (CONTROL)
AMENDMENT BILL"

The Minister of Finance (Shri T. T.
Rrishnamachari): Sir, 1 beg to move
for leave to introduce a Bill further to
amend the Capital Issues (Control)

_ Act, 1947.

Mr. Speaker: The question is’

“That leave be granted to intro-
duce a Bill further to amend the

Capital Issues (Control) Act,
1947.”

The motion was adopted.

Shri T. T. Krishnamachari: 1 intro-
duce the Bill

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL"

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill further
to amend the Central Excises and
Salt Act, 1944.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Central Excises and Salt Act,
1944

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
ducet the Bill.

— - - A

—~ - -
“Published in the Gazette of India Extraordinary Part II Section 2,

.dated 28-11-57. pp. B86—93; 883—887and 894895 respectively,
tIntroduced with the recommendation of the President.
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MOTION RE: STATEMENT BY
FINANCE MINISTER ON HIS
VISIT ABROAD

Mr. Speaker: The House will now
tesume further discussion of the
motion moved by Shri M. R. Masani
regarding the Statement of the Fin-
ance Minister on his visit abroad. Out
of 2§ hours alloited for this, one
hour and six minutes have already
been availed of One hour and 24
minutes now remain. Acharya Kripa-
lani may continue hs speech,

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): Before we pro-
ceed, may I humbly submit that you
w1ll reconsider the recommendation in
regard to the allotment of time in
regard to this particular motion? You
had 1ndicated elsewhere that you
would use your discretion {o extend
1t by half-an-hour or so

Some Hon. Members: More

Shri Jaipal Singh: One hour or half-
an-hour 1s left to your discretion. 1
would submit that this debate has
taken rather an important turn. If
you could extend the time further to
enable hon. Members who have tabled
amendments, for example, they will
be able to speak.

Mr. Speaker: We have got one and
a half hours now. That means, half
past one. The hon Member will
reply

Shri M. R. Masani
Yes.

(Ranchi-East):

Mr. Speaker: 1 will iry to extend
the time till two o'clock not more
than that at the most

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Mr. Speaker, at the outset,
may I gay that 1 welcome this discus-
sion as I welcomed a question that was
put in this House yesterday in regard
toc the report of an interview given by
the Finance Minister. So far as the
Government is concerned, we do not
wish to come in the way of the fullest
discussion of this. If it pleases you to

by Finance Minister
on his visit Abroad

extend the time for discussion, w& Ere
quite agreeable to it and we do not
wish to come in the way. That de-
pends on the convenience of the House
and the work before it

This question raises certain rather
important and vital issues, and certain
1ssues which rray be considered to be
of a personal character although there
is nothing personal about what a
Minister does in his official capacity.
The first point is, I should like to clear
that up because some doubt seems to
have arisen in the mind of the Mem-
bers, if there was any variation or
different emphasis even in regard to
our foreign policy. We have said that
there 1s none. But, I should like to
state that with greater emphasis that
I believe, our Government believes,
that this policy is not only the right
policy, it is the only policy, it is the
policy which has succeeded, not failed,
it is a policy, I wventure to say,
to which inevitably other count-
ries will come. 1 say there is no al-
ternative to this policy except one and
that is, disaster to mankind. Let
countries choose which policy they
want: the policy that leads inevitably
to this disaster to all humanity or the
policy which in its broad outlines we
endeavour, in all humility, to pursue.
Of course that does not mean that in
its application there may not be sliglht
variations here and there. But, basi-
cally, it is the policy, if I may say so,
contrary to the policy of cold war.

At any moment we could perhaps
criticise this cold war because it goes
counter to the broad approach, I hope,
which we have in this country and
which we have had. But, at this
particular moment in the world’s his-
tory when all kinds of dreadful weap-
ons are being thrown about, when
people are feverishly preparing - for
even more terrible weapons, to think
in terms of cold war is to invite that
very disaster against which the count-
ries are supposed to prepare. So, I
submit that in regard to0 our basic
foreign policy, let there be no doubt.
It is as firmmn and as strong as India
can make it.
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But, it is not merely a guestion of
our desire, it is not merely a question
of our mherilance from our past think-
ing, past actions and past condition-
ing, but it is something which I ven-
ture to say is inevitable if one takes
& broad view of things i1n the world.
It is a policy which must be adopted
by other countries also unless, as I
saad, they drift, not gradually, but
rather rapidly to disaster. But, while
keeping to the broad terms of that
policy, there are many ways of fur-
thering it here and there. But, in the
main, I should lhke to make it clear
that certainly, if there is the slightest
variation from that policy, that basic
policy, by this Government aor any
Government, I shall be no member of
that Government.

Apart from following a certamn
policy, that policy itself is one of ap-
proach, apart from other things of
holding to certain principles, and yet
at the same time approaching in a
friendiy way other Government whe-
ther one agrees with them or dis-
agrees. We have ventured to do that
and I believe that we have done that
with a measure of success.

There are many people here, Mem-
bers, who have been abroad and who
can perhaps look at this problem in a
wider perspective. 1 am sorry that hon.
Member Acharya Kripalani is not here
because he has recently returned from
a long tour of foreign countries, and
1 should have asked him to reply to
some of his arguments himself from
the experiences he has gathered dur-
ing his tour.

We are criticised for going on beg-
ging missions and thereby demeaning
ourselves and our self-respect and
honour or taking up some other atti-
tude which is offensive, or, as Shri
Masani said referring to our Defence
Minister, being not agreeable enough
to others or being offensive to others.
We are criticised for all this on both
sides, either being too agreeable or not
esnough agreeable or heing disagree-
able.

I zhall deal with these matiers sepa-
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rately, but what I would like this
House to consider, and any one out-
side this House, is: how does India
stand in the eyes of the world? Do
we stand there in the shape of a hum-
ble suppliant prepared to give up our
basic policies for a mess of pottage,
for some money or something? How
do we stand? How does the world
look at us? Deo they look upon us with
some respect, do they think we are a
self-respecting country, a country with
some honour, a country which has a
policy which it tries to follow with
some integrity? We may make mis-
takes, of course; we all do.

It is not for me to answer that ques-
tion. Any person with knowledge can
answer it, and I ask and invite Achar-
ya Kripalani to answer it from his
own experience of a few months’ tour
abroad. And I say there is only one
answer to it. The answer is that
India's head is high, that India is no
suppliant to anybody, that so far as
we are concerned, we would rather
see anything happen, anything to the
Second Five Year Plan or to any Plan
rather than that the honour of India
should be sullied, and the self-respect
of India should go. Let us be clear
about that.

Acharya Kripalani, I regret to say,
used some language unworthy of him
and unworthy of this House yesterday
with his suggestions that we should
strut about like proud cocks in the
international arena, challenging every-
body and cursing everybody. That is
neither good politics, nor good sense,
nor Indeed does it follow from the
basic policy that we pursue.

How is it, if the House will think of
it, that this country is not allied in a
military sense to any country and yet
whenever our citizens or nationals go,
they are welcomed? Whether they
happen to go to what is called the
capitalist camp or Western Europe and
America, or the Communist camp or
the EKast, our people are welcomed,
and not only welcomed but received
with affection almost. Why s it £ ¥
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go abroad to any country, whether it
18 the United States or the Soviet
Union or China or Japan or Scandina-
via, that I am welcomed with fervour?
—not because 1 have any virtues, not
because of any particular personal
reason, but because the policy we have
pursued of friendliness with firmness
in regard to our own basic policy with
integrity about certain ideals has im-
pressed people. And this i1s not a wel-
come from Governments only, which,
of course, one has to put out anyhow,
but it is always a welcome from the
people of the country where we go to,
because we have touched the hearts
of the people, because we have set
something and we follow a policy
which finds an echo in the hearts of
the people Therefore, let us be guite
clear on this subject.

We go, Shri Mukerjee said, with a
begging bowl to other countries. Well,
it 1s true that we have asked, not in
a hush-hush way, but openly for the
help of other countries. We have ask-
ed for it making 1t clear as every one
knows that we are not bargaining with
any policy in regard to it, any basic
policy that we pursue Other count-
ries have also been helped in the past
and in the present I think Shri Masa-
ni quoted yesterday Prof. Kaldor when
he said that he hoped that India wonid
get one-fifth of the help from the
United States that China had got from
the Soviet Union. Now, China is wel-
come to that help, and the Soviet
Union is welcome to give it, but 1 am
merely pointing out that this business
of loans or long credits or help of this
kind being given by countries in a
position to do so, industrialised count-
ries or more advanced countries, is a
commeon thing—has been and is. There
is no abandonment of self-respect in-
volved. Of course, one can do¢ the
same thing in a good way or a bad
way. that is a different matter. There
is no harm in that provided always
thbat we do not barter anything for
that help, that is important; and I in-
vite the House to zee that we have not
done s0. Our Finance Mlnister has
not done so.
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There iz one aspect which I gshould
like to put to thuz House. I am not
here toc defend every word that the
Finance Minister may say or has said.
We are not a regimented school where
we speak only with one voice, one
tone, cne intonation. We speak some-
times in somewhat different languages,
but we are together because we have
a common purpose, because we are
working for common purposes, be-
cause¢ we have, broadly speaking, a
common approach even though we
differ in many other ways. That is
the way of democratic governments.

Now, there is a certain reflex of the
cold war in other countries sometimes
in our constdering a problem even in
our country because maybe of our
sympathies, maybe of our inclinations,
maybe of our apprehensions and sus-
picions. The result is that if 1 go to
the Soviet Union and 1 am received
there with the greatest friendship and
cordiality which touches my heart and
1 thank them for it in appropriate
language, people in America, or maybe
some people here who think that way,
think that I have sold my conscience
to the Soviet Union. See what 1 have
said when 1 left the Soviet Union, I
think 1 used the words “I have left a
bit of my heart here”. I did. I felt
as moved by what I saw there, the re-
ception I got there So everybody
wonders there must have been some
secret pact there, I am lost to what
they consider the right side and &all
that Somewhat later, I go to the
United States, and I receive a cordial
welcome there, and I say how much in
common we have with the United
States in the democratic traditions,
how I have admired Lincoln and
Washington and Jefferson and othars.
Well, people say, ‘He has sold himseif
to the United States’ immediately.

The fact of the matter is that I have
deliberately conditioned myself, and 1
think, succeeded in doing so, in seeing
&s far as possible the good in others,
because ] find, and I am convinced,
that the common points Dbetween
countries are far greater than the un-
commuon points, than the points of con-
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troversy. Unfortunately, when we get
tied up with this cold war business
and outlook, every stress is lpid an the
points of difference, till they are mag-
nified out of all proportion, and every-
thing, even the common humanity of
the people, sinks somewhere into the
background.

Here you see in the world today
theie great giants, the United States
of America and the Soviet Union fac-
ing each other grimly with armed
might, and apparently hostile to each
other, but 1 am convinced, and I have
said so often enough, that there
is far more in common between the
Soviet Union and the United States
than people imagine, in fact, between
the people, 1 say, between the funda-
mental outlooks of the two countries.
We get lost in these old~world terms
which gradually cease to have much
meaning,

Of course, there are differences; 1
do not deny them, but the similarities
are striking and amazing and they are
basic, and 1 have no doubt that they
will come together—those two count-
ries; I hope they will, in the sense of
ensuring the peace of the world, be-
cause the time has come when it is
obvious that neither of them can think
or can dare to think even of crushing
and suppressing the other. It cannot
be done without common destruction
to all mankind.

Therefore, if that is so, the only
other way is to think coolly that while
retaining their different outlooks, they
have to live together. The only way
is the way of coexistence, peaceful
coexistence,

Bo, I say, when 1 go to countries, I
go to Scandinavia, Japan etec. I am
moved. Maybe, 1 am rather emotion-
ally inclined in this way. But 1 am
moved. Everybody is moved when
ethers are kind to him, when others
are affectionate tc him. I have no
doubt that it is a law, a fundamental
law of nature that you get what you
give. If you give affection you will
get it. I you give hatred, you are
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likely to get it. So, it has been our
good fortune to have the goodwill and
even the affection of the people of
other countries, even though we did
not wholly agree witk them, even
though we were entirely opposed to
each other. But when we say this,
when we use this friendly language
to one, used as they are, used as some
of us even are to the language of cold
war, unmediately suspicions arise that
something is afoot. Now, I beg of you
to congider this, that this is not a ques-
tion of doing anything underhand or
behindhand. If at any time we want
to do something behind the scenes,
how long can we keep it behind the
scenes? It will come out sooner or
later. That is why I said at the every
outset that 1 welcomed this discus-
sion here. It is far better to discuss
things in an open House than whisper
them in the lobbies and elsewhere.
That is so far as our major policies
are concerned.

May 1 just say one word, that while
the question of foreign assistance is a
natural guestion, if it does not come
India does not vanish into the thin
air? India carries on with greater
difficulties, greater problems, No
doubt, we carry on. I am not frighte-
ned. 1 say qute clearly I am not
frightened of the prospect of no help
coming. I think India is strong enough
to bear that burden too; we will suffer;,
we will slow down, but we will carry
on and we will carry on with our
head high and bow down to no-
body. Of course, I want that help to
come in all friendliness, and 1 hope it
will come, because that somewhat
eases our process of development.

Shri M. R, Masani said yesterday
something about foreign help being
needed and being essential for India,
foreign exchange or foreign help, for
the next half a century. I am no pro-
phet, but it seemed to me a remark
which I would not accept at all. I do
not accept it.

Shri M. R. Masanl (Ranchi-East):

I said, foreign capital; T did not sxy
foreign help.
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Shri Jawahsrial Nehru: I stand cor-
rected. He said, foreign capital. I do
not even accept that; that is to say, 1
am not opposed to foreign capital com-
ing, but 1 am not looking forward to
fifty years of—if I may use the word—
dependence on foreign capital coming
here. There may be foreign capital,
but 1 do not know fifty years later
what the state of the world will be. 1
think the pace of change in the world
is so terrific that all our present day
ideas will not probably be applicable
fifty years later. However, that is
something about the future.

Now, may I say quite frankly that
when I saw, first of all, a report, a re-
port of the report in The New York
Times of the interview which the Fin-
amnce Minister gave, some passage in it
disturbed me, caused me considerable
concern? He was not here then; he
had gone. I communicated with him
about this. I said ‘I was concerned
at this. Does it mean this?’. He sent
me a brief telegram saying ‘Of
course, not. There was complete mis-
understanding.’ and so on and so
forth. Well, I was satisfled, except
that I regretted that any such mis-
understanding should arise in the
minds of people who read that. But
so far as I was concerned, I was con-
tent at that, and all my concern was
that this misunderstanding should go,
because in all these matters, when we
discuss a matter in various hypothe-
tical situations, all kinds of things are
said, which, isolated from their con-
text, may mean something quite diffe-
rent.

Now, questions were asked yester-
day or the no time did he envisage
any type of conflict between India and
Russia and China. Well, the very idea
of asking that question or imagining
that such a thing was a remote possi-
bility surprises me. Now, people
think, some people, that we adopt a
certain policy in India, because we
are afraid of Russia or China, that we
adopted a certain policy in Tibet be-
cause we were afraid of China. Wel},
it 1z not for me to present to this
Wouse my bona fides in these matters.
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But 50 far as I know myself, and so
far as I know our Government, I can
assure this House that there was not
the slightest element of fear or appre-
hension in regard to our policy in re-
gard to China or Tibet or Russia.

I am absolutely convinced that—
not for emotional reasons, not for any
reasons of my likes and dislikes or
wishful thinking, but for severely
practical reasons—there is not the re-
motest possibility of Russia or Chinx
or the United States of America at-
tacking or being aggressive to or
having war with India. And, there-
fore, I fashion my policy accordingly.
I admit countries change their policies;
countries get excited; things happen;
you have a liking for a country or
you dislike it; all these things happen.
You see today countries that were at
war with each other—and the most
terrible of wars—ten or twelve years
ago—are friends today, military allies
against others who were their allies.
These things happen. So, I am not
basing my judgment on likes and dis-
likes, but on the realities of the situa-
tion. I would not go into that. I am
prepared to argue this with anybody.

Other people seem to think that war
is bound to come and if war comes
India will suffer in this way or that
way. Well, my reply to them is that
if war comes, war of that kind, it is
perfectly clear to me that nobody will
escape suffering, and it might indeed
end in putting an end to human ex{s-
tence in this world.

So let this be quite clear. What-
ever ideology Russia follows or China
follows or the United States of Ame-
rica followss, there is no question of
our being affected, and allowing it to
affect our policy, through fear. What
is the position today? There are large
numbers of countries in Western
Europe, America etc. which accept,
by and large, what might be calied a
modern version of capitalism tempered
by socialistic advances, in some cases,
considerable advances. A very large
portion of the world is governed by
what might be called the Commu-
nist ideoclogy. There it is. These are
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Iacts. But people, more especially the
people in these rival camps and blocs,
seemn to forget that there is a wvery
large part of the world which, though
wanting to be, and being in fact,
friendly to these countries—both—
still is not committed to either this
ideology or that, either to the western
capitalist ideclogy or tc the Commu-
nist ideology of Russia. We are not
hostile to either. We may accept
something from here and something
from there. But we are not commit-
ted to them, and a good part of the
world is not so committed.

Now, whatever it may be, it is also
clear that you cannot force and compel
your ideologies on the other, and we
have seen that; whether 1t is, if I may
respectfully say so, in the case of the
western bloc trying to force down its
ideology by force of arms or on the
side of the Communist nations trying
to force down their ideoclogy by force
of arms, both have failed. And it has
been made quite clear that you may
convert people, if you like, by peace-
ful methods, but you cannot ultimately
convert a country or a nation by the
sword, though you may destroy it by
modern arms.

So coming back to a certain personal
aspect, the Finance Minister delivered
many speeches there. It 1s for the
House or Members to read them—
they are in the Library of the House
and anyone who wants can obtain
copies of them-—and find out exactly
where he said something against our
policy, basic policy. You may not like,
you may say, ‘Oh, he is toco friendly
to the Americans' or ‘toco friendly to
the British’ or ‘too friendly to the
Germans. May be, you may not
accept that in that way. But when we
&0 to America, it is our business to
be friendly to the Americans, when
we go to Germany, it is our busineas
10 be friendly to the Germans. Are we
going there to pick up quarrels with
them? When we go to Russia, it is
our business to be friendly to the Rus-
sians or the Chinese or Japanese, as
the case may be. That is not from the
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point of view aof some kind of bdar-
gaining diplomacy, trickery and
manceuvre—not that. It is or should
be the normal intercourse between
nations, because only then can you get
the best out of the other and give the
best that you can, and then decide for
yourself what you like, because,
otherwise, your mind is closed if the
approach is hostile.

May I mention here a fact which
perhaps may not be relevant? We
talk about the Commonwealth con-
nection and some hon. Members on
the other side of the House and--I
should be quite frank—some hon.
Members on this side of the House, do
not like that connection. There it is,
They say: ‘Why?7 Apart from other
reasons, see what England does about
Kashmir. See what she does about
Goa or some other place and so on.
And you want to be tied up to them’.

I can quite understand and appreci-
ate this strong reaction, because, after
all, I have the same reactions often
enough. We are made of the same
stuff and we react to the same things
more or less. Take this Kashmir mat-
ter. It has been a matter of deep pain
and grief to me—the attitude of the
United Kingdom Government in it. 1
am not gomg into that, but trying
merely to point it out. But that does
not lead me to get so excited as to
change my basic policies. If my being
in the Commonwealth had even in the
slightest affected my policies, affected
my policies in regard to foreign or
domestic matters and made me go
against me in a particular direction,
then the case for quitting the Com-
monwealth was complete, to my mind.
If it does not, then I am not going to
quit it, because I do not believe in
breaking any bond which we have in
the world today. There are too many
destructive tendencies afoot. I want
to keep that bond. It might help; it
does help.

In fact, I welcome in a few days’
time the Commonwealth Parlipment-
ary Conference that is going to be held
here, knowing full well that what
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happens to us in parts of the Com-
monwealith, in South Africa, in other
places, knowing also that the Com-
monwealth contains today all kinds of
other countries, Malaya, Ghana and
others, but, above all, believing that
at this time more particularly in the
world, what are required are more
and more bonds. Let these be of silk,
not of iron chains, but let us have this
type of bonds so that we may approach
and try to understand each other, and
even where we differ, we can do so in
a friendly way.

Shri M. R. Masani referred to Shri
Krishna Menon and the fact—if it is a
fact—of, I am using his words, “his
provocative utterances’ in the United
States, that it did not go down with
the people well there, that he was dis-
liked by some Americans or others.
May 1 say straight off that in the re-
cent debate, Shri: Krishna Menon made
certain remarks which 1 regretted
very much, which, in fact, he withdrew
—he apologised for them. 1t is clear
that the strain on him during this
time was so very much......

Shri Hem Barua (Gauhati): He
was sick also.

Shri Jawaharlal Nehru: ‘The strain
on him was very very great. For the
moment, he broke down under the
strain and said something which was
unfortunate.

But having said that, I would like
to say that his performance, his put-
ting forward of our case for Kashmir,
has been a magnificent one. Let us
realise it. 1 want to make it quite
clear to all that in what he said he re-
presented us, he represented us fully
and completely.

Let us, theretfore, judge of these pro-
blems. 1 do not want anyone of our
colleagues or anyone else to say things
which irritate people. I am afraid
with all the goodwill in the world
sometimes 1 slip and say such things.
I am sorry far it afterwards, buf that
is g different matter. It may be that is
a8 humah failing.

I should like, therefore, this House
to approach this question not in &
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narrow, censorious way of catching a
word here or a word there—we all
make rmistakes, we may make mistakes
—but see the broad trends of our acti-
vity. Obviously, we function, that is,
in our Government, with joint respon=-
sibility, That is not only the theory
but, I submit, the practice. I am res-
ponsible for what my colleague, the
Finance Minister may do—I may not
agree with every word he says—just
as he is responsible for what I do or
for what each one of us does. That
is the only way to function, and we
have to give each other, naturally, a
large measure of freedom to interpret
Government’s policies. We cannot all
the time be sitting together and issu-
ing every letter and every statement
to be made. Sometimes the emphasis
may be slhightly this or slightly that,
but basically there is, or can be, no
change not only in our foreign policy
but, broadly speaking, in our domestie
and economic policy.

One thing more. 1 should like to
refer to Acharya Kripalani’'s remarks
vesterday; one remark of his about a
friendly country was peculiarly unfor-
tunate. It is a great country, a count-
ry which is faced with grave perils
and has faced them bravely and it is
our pride and privilege to have been
closely associated with that country
in its period of trial and difficulty.
We hope to be associated with them
in this close and intimate way in fu-
ture. So, it was peculiarly unhappy
to learn of the word that he used
which was completely unjustified.

Shri Hemm Barua: Regarding the
Prime Minister's speech referring to
Acharya Kripalani, I just want to say
a few things, one or two words.

Mr, Speaker: Acharya Kripalani is
not here. How could he anticipate
what the Prime Minister was going to
say?

Shri Hem Barua: Just a word by
way of explanation, Sir. The Prime
Minister in the course of hiz speech
had made a reference to Acharya
Kripalani. 1 am sorry he could not
be here. He had another engagemerit
and he could not cancel that About
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a word he used yesterday, the Prime
Minister said that it was unworthy of
an hon. Member of this House and this
House itsel?. I agree with the Prime
Minister when he says like that. But,
at the same time, this word was pre-
viously used by a Member in this
House. * . .
» [ ] ) ] E »

When Kripalaniji said like that, it was
the Finance Minister who said that the
hon. Member knows this kind of
things better. Acharyaji had learnt it
from the Finance Minister himself.
That is what I have to say.

Mr. Speaker: Whoever might have
used it, it is unfortunate that that word
should find a place in our proceedings
here, whoever might be responsible
for it or whoever might have started
it. When once the ball is set rolling,
we do not know where it goes. It is
ultimately coming to personal remarks
like this.

* L [ ] L J L

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, my motion asks
this Housc to record its approval of
the statement made by the Finance
Minister Sir, the Prime Minister has
risen above this debate which took a
rather controversial character. But,
I shall seek in my own way to bring
the debate back to what was intended
to be the subject-matter of discussion;
and that is the statement of the
Finance Minister.

I feel that the two speakers, Prof
Mukerjee and Acharyaji who spoke
from this side of the House strayed
very much from this subject of dis-
cussion. So far as the communist
spokesman was concerned, I felt that
every one of us in this House knew
that, speaking for his group, he would
use it as an occasion to mount a tirade
against what are known as democra-
cies sand also use it as an opceasion to
sing hallelujhus on behalf of the com-
munist dictatorships. I see my friend,
Prof. Mukerjee is here. His person-
ality unlike his talks is extremely
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ikable and I expected verbal pyro-
technics from him. Bometimes 1 in-
dulge in thiem myself. But, as a
lawyer 1 also know this that verbail
emotionalism is not always conducive
either to clarity of thought or sccu-
racy of statement.

Our friend, Prof. Mukerjee, good
communist that he 13, not only ac-
claimed, but I felt he magnified the
kind of assistance that we are getting
from the communist countries. I do
not deprecate them. 1 think we
should welcome aid from whatever
country it comes. He told us that we
had received—I think it was—Rs. 60
crores from Soviet Russia and that it
had been given to us on uniquely
geherous terms. As I said, I am not
deprecating the aid. 1 feel that Gov-
ernment would welcome aid from any
country with which we have diplo-~
matic relations. But what I am
.deprecating is the distorted picture
that Prof Mukerjee sought to give to
this House in the matter of the aid
that we are receiving He said: ‘Look
at the aid that Russia has given us;
look at the generous terms on which
we have recerved the aid; Rs. 60 crores
at 2% per cent’—and I take it—*‘for a
period of 12 years'. He asked the
Finance Mimister- ‘Have you got any-
thing comparable from the so-called
Democracies?’

I am not here to strike a compara-
tive balance between the aid we have
got from the communist and the de-
mocratic countries But I do feel this
that even Prof. Mukerjee, in spite of
his communist stigmatisrh preventing
the rays of democratic enlightenment
from penetrating his mind should at
least be fair enough to this House not
to atternpt to give a distorted picture.

As the Prime Minister has pointed
out, we do not go as suppliants to
anybody. We do not go with a beg-
ging bowl; we get aid, without com-
promising either our sel-rexpect or our
basi¢ policies. But what will be the
effect? People would probably be
left with the impression thet Mere we

~“ESpunged as ordered by The Chalr,

-— -
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are a Hemocracy, seeking to vindicate
the principles of democracy-—seeking
us the Finance Minister said, to re-
generate this country by democratic
process—and yet countries which have
certain ideological bonds with uzs do
not assist us.

I am not going to deal with the
table of assistance that we have re-
ceived from all the democracies; but,
I will deal only with some of the
figures so far as American aid is con-
cerned. What is the nature of this
aid we have received from America?
In 10 years we have received from
America almost one billion dollars,
that is, about Rs, 500 crores. Now,
my friend says, ‘Look at the generous
way in which the Russians have
treated us’. Probably, they have been
generous. I am not against that. But
do not by implication say that other
people have behaved wusuriously to-
wards us, because, of these Rs 500
crores that we have recewved, Rs. 200
crores has not been given by way of
loan. It has been by way of straight
aid. 1If you call it a gift you can. We
have to pay no interest on it and we
do not have to return it.

I am talking about the aid from
U. 8. Government, apart from the aid
that we may get which is quite sub-
stantial from private Armerican agen-
cies. Apart from this Rs. 500 crores,
Rs. 200 crores of which are to be the
straight aid, we get Rs. 30 crores of
straight aid in respect of our Techni-
cal Assistance Programme 1 feel that
here at least you may abuse the
dgmocracies-—-that is part of the stock-
in-trade of the communists—but I do
not say that our gratitude should
take the nature of our becoming some
kind of satellite. What is the posi-
tion with regard to aid in respect of
foodgrains? Shri Mukerjee knows as
well as 1 do. But for American aid
not only would our position have
bebn difMicult but this country would
have faced starvation. That is a stark
fact and let us recognise that. In
1881, we received 2 million tond by
wiy of a loan. 2} pér cent raté of
friterést, ovet & period of—mot 12 years
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as Hussians have given—30-35 years.
Recently there was an agreement. 1
think it was somewhere 1n August. It
provided for the supply of 3'5 million
tons of foodgrains (wheat), 200,000
tons of rice, a large gquantity of milk
and dairy products and cotton. I

think it amounts to about Rs. 178
crores. Of these Rs. 176 crores,
Rs. 25 crores is straight aid

and we do not give back anything of
this. I am only saying this in order
to correct the distorted pictire that
Shri Hiren Mukerjee deliberately
sought to draw before this House.

In this morning’'s paper, there is a
report of a statement by the Food
Minister. He says that because ™ of
circumstances beyond our control, we
are facing a food gap of 3-4 million
tons and the only way in which we
will be able to bridge it will be with
American help. I do not wish to deal
with the assistance that has been
given to us by the other democracies,
Shr: Mukerjee knows but he forgets,
as all communists forget, the aid we
get from the Commonwealth countries
under the Colombo Plan. Canada and
Australia and other countries give aid
—not loans with interest.

1 have the very greatest respect for
Acharya Kripalani. 1 was not only
surprised but disappointed with his
pertormance. He dealt with anything
but the statement of the Finance
Minister, His speech ranged from
Svwadeshi to personalities and 1 feel
that he allowed Hhis personal anger
with the Finance Minister over some
incident between them to overcome
his usual sénse of ptroportion. Quite
frankly I was unable to understend
Acharya Kripalani’s reference to the
Finatice Minister as a financial orphan.

The Minister of Finance (S8hri T. T.
Krishnamachari): I am an orphan all
right. I have not got either father
br mother.

Bhrl Frank Anthony: But he used
it in a figurative kind of way, T could
only presugne that he meant that be-
fduse the ince nister was not a
khas Congressman béing in the Con-
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gress, he was not a financial orphan
but a political orphan. Quite frankly,
1 feel that Acharya had a nostalgic
ring about his reference to the Finance
Minister being a financial orphan. I
feel that if the Finane Minister does
reply, he can very well say to the
Acharya that, if anything, Acharya to-
day is much more a political orphan
than the Finance Minister is because
the Finance Minister not being a
khas Congressman is in the Congress
fold all right, while Acharyaji in spite
of all his nostalgic acgquaintance and
apparent claim to be a Congressman
is outside the Congress fold.

But, what was the main attack of the
Acharya. He attacked the Plan and
he attacked the basis of the Plan.
The Prime Minister was here when the
Acharya was making this attack, It
anybody is to be held responsible for
the Plan and the basis of the Plan,
it should be the Prime Minister pri-
marily. The Prime Minister was here
and that was perhaps the reason why
Acharya did not seek to make a fron-
tal attack. Being a khas Congressman,
he probably still carries certain fright
of the Prime Minister with him. So,
instead of him, he turned his vigorous
attacks to the unfortunate Finance
I{inister.

What did Acharya say? I cannot
understand. I will ask him but he is
not here. I do not like to say any-
thing about anybody. But what did
he say? He purported to sound a
clarion call to the country. Scrap the
Plan. Let us think only in terms of
gswadeshi. Let us do little things in a
little way, That was his clarion call
to the country. In this Sputnik age,
Acharya Kripalani makes a call to
the country to resurrect some decom-
posed economic doctrine, a sort of a
cow-dung and bullock cart economy.

™Mr. Speaker: No, no. Order, order.

In trying to defend or advance argu-
ments, he should not swing the pendu-
Yurmn to the other side.

'Shri Frank Anthony: I do not
kXnow which side.
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Mr. Speaker: Every one of these is
Swadeshi. He may say Swadeshi is
not suitable for the time being and
80 on, But cow-dung and bullock-
cart—IJ] do not think it is right. There
were great men., We have deemed
particular persons as great; there was
the Father of the Nation. They all
started that particular theory and went
on...... {(Interruptions.) Order, order.
It 1s not right that anything direct or
indirect said here should make insi-
nuations like these. They are unneces-
sary. This is a circle and it must be
cut somewhere.

Shri Frank Anthony: I am sorry; 1
seem to be misunderstood. I was not
calling into question the concept ; of
Swadeshi. But what I was calling
into question was what I under-
stood Acharya to mean that we
should retain our background economy
and our backward way of life, That
is what 1 feel he was asking us to
do. Let us do iittle things in a little
way. Let us scrap this Plan of ours.
He said that.

1 know that Acharya said that he
had becn a ‘backward pupil. My ex-
perience of backward pupil is that
they grow up 1nto backward adults.
I have had something to do with edu-
cation and I find that backward pupil
invariably try to make and impress
their backwardness 1in everything they
do. My fear of Acharyajt is this. When
attacking the Plan, he is secking to
perpetuaie in India a backward way
of life and a backward economy.

His nexl ground of attack was that
the Finance Minister had degratﬁd
the country by going with a begging
bowl, My communist friend, Shri
Mukerjec, cvaded the crucial question.
The question is this. Do we need aid
today? Here, I join issue, very res-
pectfully and squarely, with the
Prime Minister. I say it is only poll-
tical bravedo to say that we do not
need aid. We do need aid, a large
quantity of aid and we need it im-
mediately: How are we going to
attempt to bridge this huge Iforeign
exchange gap which is widening every
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day. I do not wunderstand why we
think it is repugnant to our self-res-
pect to admit that we need aid. We
do need aid urgently., I am one of
those who feel that we will never be
able to carry through with the core
of the Plan, whatever it may mean,
unless we get substantial aid.

Acharyaji objected to my friend,
the Finance Minister, gomng with a
begging bowl. Begging bowl implies
wanting chanity. In asking for aid, as
we are doing, we are asking for ex-
tended credits. It is not synonymous
either with begging or with charity.
Other self-respecting countries, with
as much self-respect as we have got,
have also built their backward econo-
mies on the basis of foreign aid. I
for one cannot understand why they
should seek to stigrmatise foreign aid
as something repugnant to our self-
reshect.

I do not know why we should
blame the Finance Minister for going
to get aid. After all he did not go on
a holiday jaunt, He did not go as a
result of some private decision on his
part This must have been a Cabinet
decision. Acharya alsc objected to the
fact that the Finance Minister should
go and get aid.

I3 hrs.

Why didn't we get 1t through
the normal diplomatic channels? If
Acharyaji was here I would have
said: this is a unique occasion and
unique occasions require unique mea-
sures. Methods of normal diplomatic
channels would not do. We want
massive aid and we want it on Gov-
vernment to Government level, Who
other than the Finance Minister i3 the
best qualified person, as he said in
his statement, to make these Govern-
ments understand the magnitude and
the extent of our needs and what we
are trying to do with the aid we are
seeking to get?

Sir, Acharya Kripalani asked why
we should go to these countries. Are
they friends of ours? Look at the
Kashmir question; look at the Goa
question. Acharya Kripalani, sitting
near the Communists, seems to be
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acquiring some kind of a Comrmmunist
taint. I thought it was always a de-
mocratic virtue that you may disagree
among yourselves. We certainly have
very serious points of disagreement
with America and Britain, I always
thought that it was a supreme demo-
cratic virtue, to which 1 believe the
Acharya still subscribes, that friend-
ship does not mean that you agree
with everything and on every point.
You may disagree, but you can still
remain friends.

I would like both my friends
Acharya Kripalani and Prof. Hiren
Mukerjee to answer this question. We
need aid—presumably even Prof.
Mukerjee will concede that proposition.
From whom are we gomng to seek
aid? It 18 natural that we should
seek aid from the democracies. They
have given us substantial help. They
are, [ believe, the only people who
are capable of giving us the kind of
substantial help that we need. It is
not only natural, it is proper that we
should go to them and say: we have
certain 1deological bonds with you:
we need Rs, 400 or Rs. 500 and ask
them to give it to us, not by way
of charity, not into a begging bowl,
but give it to us on terms of extended
credit,

My {friend objects. If my {friend
Prof. Mukerjee is able to persuade
his cronies either in the Kremlin or
in Peking to give us Rs. 500 crores, 1
am quite certain that the Government
of India would welcome. Can Prof.
Mukerjee or his group persuade
their communist friends to give us
Rs. 500 crores as extended credit?

An Hon. Member: Send them in a
delegation.

Shri Frank Anthony: Not the kind
of Rs. 80 crores about which my hon.
friend was vociferous, We need Rs.
300 crores to Rs. 800 crores and if we
get it from the Communist countries,
I would feel glad.

Shri R Ramanathan Chetiiar
(Pudukottai): On a point of order,
8ir, is “cronies™ a parliamentary
term?

An. Hon. Member: It is a thoroughly
parlismentary term.
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Mr. Speaker: At any rate it is not
unparliamentary. 1 am also
by the House.

Shri R. Ramansathan Chettiar: He
said “cronies in the Kremlin".

Bhri T. T. Erishnamachari: It is all
right.

Shri Frank Anthony: I regret to
say this. But I feel that it has to be
said.

What was the motive for all this
abuse of the Finance Minister? Who
has mounted this abuse against him?
‘What was the reason? I feel that it
is not merely the normal communist
motive of wanting to abuse the demo-~
cracies, wanting to glorify the Com-
munist dictatorships. It was a diffe-
rent motive. I say this because it has
got to be said. I know that the Com-
munists profess loudly their interest
in the Plan, their desire to see the Plan
succeed, but the louder their protesta-
tion the more I suspect they are
wanting the Plan to succeed. I feel
that secretly it would serve the com-
munist policy and technique to see
that the Plan fails, because if the
Plan fails, there will be economic
f#rustration, there will be economic
bitterness, there will be consequent
political unrest and it is on that frus-
tration, on that bitterness, on that
unrest that the communists thrive It
is on the crest of these troubles that
the Communists usually ride to power.

I disagree with my hon. friend, Shri
T. T. Krishnamachari on many of his
figscal policies. But I felt that any
person who could see clearly should
have seen through this communist
game. They were Irightened since
they felt that the Finance Minister’s
visit might succeed. So, they thought,
let us do what we can to make his
mxssxon a failure. Of course, it was
a pretext—some alleged statement of
his.

What has the Finance Minister said?
He went on a difficult and delicate
mission. He does not have to come
back to the Prime Minister for every
word, or every utterance he makes.
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But they wanted to drive a wedge
between the two. It was a very good
pretext; here is an gpportunity dfor
them to bring about a disagreement,
to drive a wedge between the Prime
Minister on his foreign policy and the
alleged statement of the Finance
Minister. I am glad that the Govern-
ment has not fallen into the trap.

If they had driven a wedge between
the Prime Minister and the Finance
Minijster, if the Finance Minister had
been repudiated, what would have
happened? It would have meant that
the mission would have {friled, and
the communists would have succeed-
ed in the strategy of killing the mis-
sion.

Sir, I feel that there has a great deal
of controversy been raised, but much
of it has been deliberately fabricated.
I also feel this that with regard ta
our Plan, some of us may disagree
with certain details of the Plan. But
we have accepted this Plan; the House
has accepted it. What do we say?
We say that basically we will give
due priority to the fact that ours 1s
an agricultura] country; so we will
give first priority to it. After that we
must build a m'nimum industrial base
to Indian evonomy, because unless we
build that we can never give to our
people, as we hope to give them, in
fifteen or twenty years a reasonable
standard of living That 1s the Plan.
I believe that we have accepted the
fundamentals of the plan; the House
has accepted it

I feel that i1n some respects the
Plan represents not only a kind of
hostage that we are gwing to the
future prosperity of India; it repre-
sents a hostage which we are giving
to the future of democracy in India.
I believe that through the Plan demo-
cracy in India will be on +trial] and
that is the crucial basic issuye. I be-
lLieve that people who formulate poli-
cies in the other democracies will see
through the present mist of contro-
versy and they will realise that this
Plan is a challenge to the future of
democracy in India.
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I the Plan fails it will not only be
s failuyre of the Plan, it will not only
8¢ a failure of democracy in India, it
will be more than that. It will be a
failure of democracy in the world.

BUSINESS OF THE HOUSE

Bhrl A. K. Gopalam (Kasergod):
May 1 make a submission?

You have already said that some
more time would be given for this
discussion. I suggest that, if possible,
the whole of today may be allotted
for this discussion. Or else, if there
is some time left, the discussion on
the food situation may be taken up
and msay be continued tomorrow.
There is, of course, the Delhi Munici-
pal Corporation Bill for which some
time will be required. After this dis-
cussion is over, discussion on the Delhi
Corporation Bill may be resumed and
the discussion on food situation com-
menced tomorrow.
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Shri Yajnik (Ahmedabad): I would
support that proposal. In view of the
long statement made by the Prime
Minister in the matter, I feel that
sufficient time should be given to all
groups in this House to have their
say in the matter.

Mzr. Speoaker: 1 have already saaid
that normally, according to the time
that has been allotted, we would have
t0 cotaclude this debate at 13.30 hours,
bust that I would extend it till 14.00
Rhours. In view of the suggestions row

made I will extend it t¢ 14.30 ang that
will be fingl. I canpot allow one meore

hour. We will have to conclude it by
14.30. I believe the Home Minister
and the Finance Minizter also would
like to take part in the debate.

Shri Rraj Ra} Singh: Then others
will not have any tipe.

Mr. Speaker: They will have timas.
I will call representatives of the vari-
ous groups. I have already ‘done sp
with respect to some of them. I will
call the others also. Therefore, this
debate will certainly conclude at 14.30
hours.

Shri Jaipal Singh (Ranchi-West-—
Reserved—Sch. Tribes): Sir, at the
time when we met in the Rusiness
Advisory Committee we had not im
mind the intervention of the Prime
Minister. Now you have been pleased
to tell us that the hon. Home Minister
also wauld like to be heard We
would be very happy to listen to him,
but there will be many more Cabinet
Ministers; perhaps, the hon. Shri
Moararji Desai might also join it. We
the sponsors of this motion are
most anxious that adequate time may
be avallable at the disposal of the
House. May 1 again plead that you
use your discretionary powers more
generously and let us debate this up
to about 16.00 hours today?

Shrl Yajnik: How would you have
time for the wvarious groups if the
Ministers also intervene?

Mr. Speaker: All the various groups
will be given tume. 1 shall call on
Shri1 Yajnik and one or two other
groups that still remamn. I shall try
to do my best. A suggestion has been
made’to me that so far as the time
taken by both the Ministers is con-
cerned, the time up to 14.30 should be
exclusive of the time taken by the
Ministers. There {8 another sugges-
tion that has been made by Shri
Gopalan that, in view of the fact that
one full day has been allotted for the
debate on the food situstion and there
is not enough time today to complete
the debate, we may pass over the
discussion on the food situation tiR
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tomorrow and take up the Delhi
Municipal Corporation Bill which is
next on the Order Paper.

Shri M, B. Masanl (Ranchi-East):
May 1 Sir, with your permission,
make a submission? I do not think
that this debate should drag on from
day to day. We have already had
one adjournment. I think we should
sit today and finish this.

Mr. Speaker: Shri Gopalan's sug-
gestion was to postpone the debate on
the food situation.

Shri M. R. Masani: I thought Shri
Gopalan had wanted this debate to be
adjourned,

Mr. Speaker: This will conclude
today. Hon. Members may kindly
restrict their speeches to 15 minutes.

Shri Thirumala Rao (Kasakinda):
Sir, tomorrow is a non-official day. 1
do not think the discussion on the food
situation will have the (full time
allotted to it. We shall have to cut
it short at 14.30 hours. Therefore, we
have to consider whether it can be
conveniently postponed to Monday
and have one full day, and some other
business is given time tomorrow.

Mr. Speaker: We have got 4§ hours
more for this Delhi Corporation Bill.
It we conclude this debate today at
15.00 hours, even then we will have
only two hours and the remaining 2}
hours for the Delhi Corporation Bill
can be taken up tomorrow., We can
finish these 2§ hours tomorrow from
12,00 to 14.30. The Corporation Bill
can, therefore, be finished tomorrow.
Then the Food Debate may stand over
to Monday.

Shri Braj Raj Singh: We have
decided to sit on Monday from 14.30
hours.

Mr. Speaker: This will start on
Monday so that overnight they may
think out some other problems; or it
+will be taken up on Tuesdauy if not
on Monday.

MOTION RE: STATEMENT BY FIN-
ANCE MINISTER ON HIS VISIT
ABROAD

Shri Yajnik {(Ahmedabad): Mr Spea-
ker, Sir, I am one of those on this side
of the House who cherished the best
good wishes for the success of the
mission of the Finance Mimster. There
is certainly no harm in asking for aid
from any camp, whether it is capitalist
or communist.

While wishing success to this mis-
slon, we hoped that he would do
everything possible to vindicate the
political and economic stand that has
peen adopted by this Government and
by the Parliament. In ordinary
parlance, Sir, it is said that the first
shot wins half the battle. Unfortu-
nately, with the tirst shot the Finance
Minister lost half the battle. The first
shot was fired by him at the aero-
drome, and T make no apology for re-
turning again to this rather sorry
episode of the interview he gave,
because it was supposed to create &
good climate for his mission in Ameri-
ca.

But the shot has reacted on him.
It is no use telling us that he answered
hypothetical questions and the ans-
wers were misunderstood. The
Finance Minister is tco experienced
a parliamentarian and a man of public
affairs to be drawn into any unsa-
voury controversy. What did he say?
He has even repeated yesterday
what he has said in substance.

13.18 hrs.
[Mr. DEPUTY-SPRAKER in the Chair]

He visualised first the possibility of
some of our friends, by which he
meant the Communists, creating
trouble in the event of some border
dispute. Then the first presumption
Is that he first of all cherges them
with such despicable and treacherous
motives of creating trouble if there s
any border dispute. Secondly, he
charges our people also to be so fool-
ish as to follow the lead of the Com-
munists in that event and mobilizing
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themselves in large numbers 30 a8 to
create a critical gituation for the
Government. Thirdly, the Govern-
ment is supposed to be so weak as
would be faced by a grim crigis in
the event of any Communist trying
to rake trouble in this country.
Fourthly, he envisaged the possibility,
however remote he nmight call it to-
day, of China somehow being drawn
in the tentacles of the Communists
of this country.

What does 8&ll this amount to? It
shows that it over-estimates the
strength of the Communists and it
under-estimates very seriously the
strength of our Government and the
people who are behind it. So, Sir,
I feel this is a sorry espiaode and,
after all that the Prime Minister has
told us, I would earnestly request the
Finance Minister to bury the contro-
versy and to withdraw any unsavoury
statements that he has made or, in
the alternative, to give us a clear
line by line verbatim report or a
substantial report of what he said in
black and white so that it would re-
present clearly what he had to say to
the American or to the Indian people.

Now, having defamed, 1n my opi-
nion, the Communist Party and hav-
ing envisaged the weakness of our
own Government he goes to America.
As I said, we wished him all success.
As he has himself stated, he tried to
do two things and they were good
things in themselves. He has stated
in the report that he wanted to assess
the possibilities of having a long-
term and short-term loan. Nothing
wrong about it. We want it. The
Prime Minister has repeategd that we
may not go on our knees for getting
any aid. But, at the same time, we
certainly want aid. ‘There is nothing
wrong in asking for a long-term and
short-termm aid from America, and in
assessing the possibilities for the pur-
pose. The second thing was explain-
ing the principles and the aspirations
of our economic policy. That was all
well and good.

I am sorry that the Prime Minister
did not speak about our economic
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policy, because that is the main
policy which is concerned with the
Second Five Year Plan. Now, what
is the socialist policy? And how was
it explained or explained away in
the United States?” 1 would have
wished our Finance Minister stood
surely on the ground and to have told:
the Americans point-blank that “Yes,
our country is certainly wedded to
the policy of a socialist State. We
believe in the socialisation of our in-
dustry and commerce by gradual
stages.” Meanwhile, certainly in our
backward economy there is plenty of
room for the private sector and for
private industries which may flourish:
side by side.

There is also plenty of room for
foreign capital on reasonable terms.
But 1t was not necesary to whittle
down the importance of the socialist
sector. It was not necesgary to raise
high up before their eyes the virtues
of the private sector. It was not
necessary to harp on the mixed eco-
nomy. It was not necessary to ex-
plain away the general line of socia-
lism, the general ideal of a socislist
pattern of society, that is not only
held up before us by this Government
but that is agreed to largely by the
large number of political parties in
this country.

I would say it is almost the unani-
mous desire of this Government, the
ruling party and the millions in this
land, that we adopt~ and we stand'
four-square by the socialist pattern
of society that we want to be estab-
lished here. There should be no
whittling down of that ideal. There
should slso be no whittling down of
the stages by which we propose to pro-
ceed.

At the same time, we might cer-
tainly envisage a good scope for the
import of foreign capital. But I am
sorry to say the emphasis was all on
the other side. In the statement that
has been placed Defore us there 1is
perhaps more that iz unsaid than
that is said. And if he goes on con-
tinually talking about, explaining,
explaining and explaining the policies
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[Shri Yajnik ]
af India, the economic policy, I do not
aee any word of socialism. I do not
gee any word about the method of
explaining it to the people of America.

We have an Ambassador there. The
Ambassador surely has been explain-
ing our policy. But to put the whole
emphasis on one side, the private
sector, to place the whole emphasis
on the mmportance of foreign capital
and to whittle down the strength of
our feeling behind the socialist pat-
tern of society was, I think, render-
ing disservice to this Government,
our Government and the people of
India.

What do we gain thereby? Do we
think that the American Embassy
here 1n India consists of fools? They
have a big, highly equipped personnel.
They know everything that is happen-
ing in this country. They read the
newspapers. The newspaper-cutting
and reports are going everyday to
America. They know every bit of
what is happening in this country,
They know about our policy of socia-
lism. They know about our policy
©of nationahsation. They also know
that we want to extend the public
sector as far as possible in the inter-
ests of the millions for whom this
State is to work as a welfare State.

The Ambassador there and the
American Ambassador in India, bet-
ween them, everything is known. You
cannot hide your socialist light be-
hinnd the bushel. It is no use whin-
ing and whimpering before the
American Gods in order to please
them and to show that ‘‘our eccnomy
is nearly as good as yours, that we
also are for the capitalist sector and
so on”. 1 think i¢ we stand four-
sguare on our principles, we have a
better chance of getting goed aid.

For the matter of that, Yugoslavia
has got aid from America, not by
whittling down its faith in Commu-
nism. They say “we are Com-
munists”. Even the Soviet Govern-
ment have in past times received aid
from America. Today, Poland re-
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ceives aid. But they do not want to
explain away, nor Yugoslavia. In
fact, our real strength lies in this
The Prime Minister stated this morn-
ing that we stand without any align-
ment with either of the contending
blocks. Well, that is our strength.
QOurs is the biggest country in the
world which stands midway between
two blocks and both blocks might as-
pire and desire that we align oursel-
ves with them. But we do not, and
therein lies our strength.

We stand four-square on our policy
of non-alignment and it is due to
that that we have gota large measure
of aid from both sides and we will
continue to receive from both sides.
S0, to that end, it was not necessary
at all to whisper in the ears of the
American bankers about the great
virtues of our private sector and
economy. It was not necessary at
all.

Now, the Americans are straight-
forward people, sincere and human.
They like straightforwardness. They
like to call a spade a spade. If we
are after the socialist pattern - of
society, let us say it from the house-
tops as the Prime Minister 1s never
tired to say, and it is by that we
want to win what we want, and not
by diluting our heady spirit of socia-
lism with the water of capitalism.

Then, our Finance Minister goes to
the Commonwealth Finance Ministers’
Conference. A bulletin giving the
substance of the decisions is placed
before us. 1 read it from end to end,
and I see nothing but the glories of
the pound-sterling. We do not swear
by poundé-sterling. What is pound-
sterling? The Empire is now a Com-
monwealth, and the Commonwealth
might tamorrow be called by some
other name. But let us understand that
in the past, as in the present, it is
not the King that is the ruler or the
Queen. It is not the Prime Minister
of RBritain or the India Office that
ruled over us. It is the poung-sterl-
ing and the Bank of England that has
ruled over the economy of this land.
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It is for that end that the shopkeepers
¢amge to India and that end remaing
evan after the end of the British rule
over this country. The pound-
sterling represents the economic grip
of Britain over our economy, and we
still sing the praise of the paund-
sterling. We hitch our socialists
wagon to the star of the pound-sterl-
ing. Well, the pound-sterling might
be good for us. Let us certainly
benefit by it as far as we can, but
we need not swear by it. We have
already committed ourselves again to
the convening aof a Commonwealth
Trade and Economic Conference.

To conclude, I would say this. Our
economy is still in a very backward
state. We have just emerged from a
stage of political tutelage. QOur lea-
ders are never tired of telling us
that though we have got political
freedom we have not got economic
freedom. The economic freedom is
to be obtained, both internally and ex-
ternally. Our economy today is very
largely in the grip of foreign capita-
Iists. Look at our oil; look at our
tea trade; look at our jute industry
and jute commerce; look at all our
trade, finance and banking, and
foreign trade All that is in the hands
of the foreigners, mostly British.
Only the oil empire of America is
c¢oming In.

While, we want foreign aid, and
while we want pound-sterling and
dollar, let us always remember that
sooner or later we want to be free
from the tentacles of all foreign aid
as soon as possible. It was hearten-
ing to hear the Prime Minister saying
that we do not envisage foreign sup-
port and foreign aid for long. We
desire that the aid should be necessary
for as few years as possible. Let us
free ourselves from the tentacles of
foreign capital as soon as paossible.
Let us always see while we welcome
foreign capital on termms that are
auitable to our economy—the British
empire has gane, hut the British eco-
pomic empire remains to a certain
extent—that we are not under the
shadow of Britain, under the Anglo-

28 NFOVEMBER 1957 Statement by Finance 2764

Minister on his Visit
Adroad

American shadow for very long.
Let us see that we secure our total
and complete economic independence
from foreign aid as soon as possible.

The Minister of Home Affalrs
(FPandit G. B. Pant): Mr. Deputy-
Speaker, 1 regret that 1 had not the
privilege of listening to the speech of
the Prime Mimister; ‘I happened to
be busy jn the other House. Other-
wise, perhaps it would not have been
necessary for me to intervene in this
debate. I may, however, observe
that I am not entering any arena and
I am not intervening in this discus-
sion in the polemical spirit.

I think it is a fairly important
subject which we are discusding.
One of our colleagues has spent some
weeks 1n foreign countries. He holds
a responsible position here. He went
as much in his own personal capacity
as an emissary of our country. What
welcome did he expect and what sort
of reception would we like to give
to our representatives and other devo-
ted workers who go abroad and do
everything that is humanly possible
in order to advance the cause of the
country on their return? Are we
going to set a precedent which will
come 1n the way of such devotion to
public duty?

I had seen the statement to which
reference has been made in the amend-
ment I had also the privilege of
going through the speeches of the
Finance Minister which have been
published and are embodied in the
copy which has been laid in the library.
There has been a lot of discussion,
but I am afraid that there has been
little attempt to come to brass tacks.
What 1s 1t to which objection is or can
be taken? I have read his speeches
and I must say that I have nothing but
admiration for the ability, the expert
knowledge, the equipoise, the clarity
of thought and the lucidity of ex-
pression which mark those speeches.
His utterance throughout has been of
a character of which any country can-
not anly be appreciative, but to some
extent even proud. He has faithfully
expounded our palicy. He has not
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departed an inch from the fundamen-
talz of our policy.

What 1s our policy? Well, every-
one knows here that the respect that
we command outside India is due to a
large extent to that policy. Nobody
who seeks any financial aid or any
other sort of help for the country can
gain it, can secure it, except by ad-
hering faithfully to that policy. Any
departure from that would put us in
the wrong; 1t wiil harm the cause.

I listened to the speech of Shri
Mukerjee yesterday. I need not say
that I was surprised. He used, I think,
the expression “rhetorical flourish” in
the course of his speech. He flourishes
on rhetoric and his speech had hardly
much more than that character and that
characteristic. But I was really taken
aback, somewhat like a feeling of cons-
ternation overwhelming me, as 1 listen-
ed to some of the remarks made by
Acharya Kripalani. He is a respected
leader. We all have looked to him
for guidence and he has been with us
for a long time. His presence here
is due as much to the support of
others as tc ocur own. So, in a way
he indirectly also represents us.

So, when he made certain remarks,
we were really somewhat confounded.
He 13 an apostle and an exponent of
Gandhian philosophy. Would Gandhiji
have ever used such words even for
the worst of his enemies? We expect
from Kripalaniji not only the normal
standard of decency, but something
mo e. We expect him to set a
standard of sublime dignity in this
House. When he speaks in a way
which is, to say the least, vulgar, one
becomes sad. The pathos and  the
anti-climax are both equally unthink-
able, but when they actually occur,
then one's faith in human nature is
shaken. One's hope and trust that
decency will mark the behaviaur of
decent people whatever be the pro-
vocation, fades away. So, I was great-
ly distressed.

So far as the merits of the case
before us go, nobody is thinking of
the merits but we have been digres-
sing Into other flelds and into avenues
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which are not directly germane, What
did the Finance Minister do? He went
there to attend the meetings of the
International Monetary Fund and wlso
of the Internsational Bank. That was
the primary purpose. But there were
other responsibilities which he had to
discharge either here or abroad. And
it was natu.ally expected by those
who live in other countries and also
by us, that he would utilize this
opportunity for putting our own case,
not with a view to persuade people to
g0 out of their way, to put anything
in the beggar's bowli, as we have been
told, but, apart from any financial
considerations, to foster the apirit of
understanding.

We need understanding and good-
will. It 15 not a quest:on of money,
but it is a question of spirit. Qur
country, its traditions, its policy, the
principles laid down by our Prime
Minister, the creed of Panchsheel
which we have accepted, all call for
a ceaseless and strenuous attempt for
the promotion of a spirit of co-opera-
tion.

Nations today are not independent.
All nations are inter-dependent.
Whether you call it aid, whether you
call it loan, whether you call it trade
or commerce, there is continuous
interchange of goods and thoughts
among nations. So, when any one of
our eminent personages goes abroad,
it becomes his duty to place a correct
picture about his country, its princi-
ples, 1ts aspirations and its objectives
before the people of the country he
visits. He did so, and he did so
faithfully, efficiently, persuasively and
with marked talent effectively.

I think for all that he deservea the
gratitude of our people. Even if he
had not done anything, what he did
in the course of his tour entitles him
to our gratitude. Instead of that, we
introduce politics. A stray sentence
used in a report by a correspondent is
made the subject of flerce controversy.

Well, there are news published
from day to day on coming onslaughts.
Plots have been hatched for days
together, not only during the day but
also during the night. But they all
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night. But they all miscarried because
there was hardly anything which those
who were making plots or hatching
them could hang themselves to. So all
that faded away. But, still some occas-
jon was sought if not for placing views
in an intellighnble and coherent
manner, at least for pouring abuse.

Well, I don’t think that is the
proper way of tackling problems
which are complicated and intricate.
What is the position? I am really
amazed. The Communist Party is
perhaps the only party 1n our country
which says that the Plan should be
retained in its full amplhitude, that it
should not be pruned, that not an iota
should be taken out of 1t. Granted
their sincerity, their desire to see that
the country advances rapidly, though
some people tell me that this insist-
ence on the maintenance of the Plan
in 1ts fullness is designed by motives
which may not be altogether pure.
They say that perhaps khowing that
adequate resources for implementing
the whole of the Plan are not going
to be available, 1t may be possible to
argue at the end of these five years
that these people ar not capable of
carrying out their plans.

Shrimati Renu Chakravartty
{Basirhat): We have not said that.

Pandit G. B. Pant: 1 hope not. But
1 have got some documents to that
effect.

Shrimati Renu Chakravartty: Place
them on the Table.

Pandit G. B. Pant: I am inclined to
disregard them as I think the collec-
tive honesty of the people should be
better than the revelations made by
these documents. Whatever it be, the
fact remains that they want the whole
of the Plan to be implemented.

If the whole of the Plan is to be
implemented, what are the methods
which they are going to suggest for
securing the necessary resources for
the implementation of the Plan?
Everyone kndws that if you are going
to put up three steel plants, if you are
going to extend your railway system,
if you are going to establish heavy
industries, if yoy are going to have
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tools and machines made in your own
country, then you do requure aid from
other countries, Whether you get it
by means of negotiation in your own
country or outside is a minor matter.
But these a.e essential.

Shri A. K. Gopalan (Kasergod):
May I make a clarification? It has
2lso been said by other speakers and
the ball was set rolling by my friend
Mr. Frank Anthony. I thought that
it 1s the general chronic disease with
him and he would do it. But, on
behalf of my party I want to make it
clear that we have never gaid that we
are against getting aid from any
country. We are not against aid from
any country. What we have said
was—and Shri Hiren Mukerjee also
said the same-—about the manner and
method in which we go and beg. We
are not against foreign aid. We must
get foreign aid. So, I reghiest the hon.
Home Minister not to say that we are
against getting foreign aid. If anybody
said that our policy :is agamst getting
aid from this country or that country,
that s wrong. The only thing is that
no political strings should be attached
to the aid.

Pandit G. B. Pant: 1 never said that
the professions of the Communist
Party are to the contrary What I was
saying is ithat you want aid from all
countries; you don’'t want to spurn
them. But you oniy want this that
when you go to a country, adopt such
methods as  will only induce that
country to withhold everything that
they poscibly can keep. That is, when
you go to America, then you tell them
that you are a very selfish people, you
don’t know how the affairs of demo-
cracy are to be managed, you are
rich and prosperous; but you have
adopted vervy ignoble means for
amassing ihese riches and we do not
want to touch with the pole the means
that you have adopted, and we want
all that you have. But we know that
you don’t deserve any sort of respect
and » have always discarded youw
That“is how we should get aid.

Shri A. K. Gepalan: No, no.
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Pandit G. B. Pant: That is what 1
am saying. When we go to Russia,
we tell them: the Soviet system was
hnsed, at a stage, on carnage, on
blood-shed, that the leaders of the
Soviet party and members of  the
Politbureau. are spirited away over-
r.ight, they are thrown into the
dungeon, that many paris of Russzia,
which form part of the Soviet system
are still in a  primitive stage, that
their methods have always been
mmpure and unclean, let us have all
that we need, we cannot do without
sour help. That is how we get assis-
tance from Russia. You say you want
aid all right, but you want us to adopt
methods which will lead to  results
entirely contrary to what you want.
If that is so, it would be more
straight forward to say that we do
not want aid.

Our own position 1s this. We stand
for co-operation with every country.
‘We arce prepared to place our humble
services, backward and undeveloped
as our country is, at the feet of every
country. We are humble We do not
possess many resources. But, what-
ever little we possess, we would be
happy to share with them. We want
to promote that spirit of co-operation
in the world. All countries should
co-operate. Whatever be their
ideologies, we are not here to sit as
censors on othe.s. Russia i1s entitled
to have its system. America is entitled
to have its system. So far as the
economic sphere 15 concerned, both
have made enormous progress. We
are lagging far behind. We seek help
from them so long as it 1s without
strings, so long as it helps the cause
of peace and the spirit of co-operation
in the world. We do not want any-
thing for ourselves if it is going to
endanger the larger interests of
humanity. So, whatever we wish
must be consistent with our spirit of
friendliness tdwards all. We value
more this spirit, this attitude, the
ainity and goodwill of other nations
than even the aid that we may get in
dollars.

Russis has been good enough to
help us. We arée obliged and grateful
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to Russia. It accorded a magnificient
feception to our Prime Ministe.- when
he visited Russia. We have no cause
to be in any way unfriendly to Russia.
We appreciate also what America has
done. America has been acting self-
lessly. It has given away millions
and billions of dollars to undeveloped
countries for their uplift and advance-
ment, It has adopted its own way of
life. We are not here to judge as to
the methods that they have followed
from day to day. They are good
people. So are the Russians. So are
the Chinese. We have today  the
unigue privilege of enjoying the
friendship and goodwill of all these.
I venture 1o say that our Fmance
Minisier has further strengthened
these bonds of friendship and good-
will with every country that he has
visited. He has nowhere said a word
which would, in any way, compromise
the honour of our country. Ke has
said things which can only raise us in
the estimation of others.

But, can we conceal the exact state
of affairs? Can we cover them up?
Is 1t not true that we stand in need of
machines which will enable us to be
independent in future in the economic
field, but which we cannot today
construct 1n ou own country, which
we cannot manufacture here. Whether
for the sake of advance or for the
sake of future economic and political
independence, it 1s absolutely neces-
sary that our Plan should get through
and for that we should not alienate
any one unnecessarily What did he
say? When he went there, he told
them what our needs are. He never
said, you give us so much. He met
all classes of people who could be
helpful, not 8o much with a view to
getting pecuniary aid as with a view
to establishing contacts and to
further promote the feeling of fellow-
ship between America and ourselves.
It is true and 1 feel that it is corfrect
that there has been unnecessary
rhisunderstanding about our coufrtry
ih. America., We mre friends of
Ainérici. We appreciate all thait theéy
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hiive done. It is hardly to our advan-
tage to create a feeling of bitterness
wheh it does not exist in our country.

Our people are, by their tradition,
friends of the entire human family.
Sarvam Vishnu Mayam jagat: we
have from our childhood been nourish-
ed on these tenets. The people of all
other countries are also friendly to
us, But, a few either misguided
persons or those who have mis-
conceived notions, create difficulties
and they have to be cleared. We stand
for non-violence. We stand for
individual liberty. We stand for right
means for the achievement of right
ends. We stand for warld peace and
for friendliness with all. If all of us
accept these principles and try to act
accordingly, 1 think we can solve
many of our problems. Ultimately our
strength lies in the vitality of our own
economic and social systems, We do
want help from others. But, we want
that help only if we are worthy of it.
We want that help so that we may be
of service to others and to other coun-
tries too. That is the way, the co-
operative way, that can help our
country and others too. The Finance
Minister  has, throughout, been
actuated and guided by these princi-
plez. On behalf of this House, I wish
to offer him my felicitations and also
to express my  admiration for the
magnificient work that he Qdid in
foreign countries.

Shri Anthony Pillai (Madras
North): Mr, Deputy-Speaker, at the
outset, let me flrst congratulate the
Finance Minister for at least a little
moral courage for exhibiting what 1
may term some element of intellec-
tual honesty. While in the United
States he had the courage to say that
our system of socialism was in no way
different to American capitalism, and
that in some respects Indian socialism
was mo.e capitalistic than American
capitalism. That is a remark born of
intellectual honesty, which I think all
sections of this House should
appreciate.

14 hre.

I was surprised when my friend

Shri Mukerjee demanded a cstegorical
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assurance from the Prime  Minister
that that government does not stand
for a mixed economy. Would a cate~
gorical assurance do for him, when the
reality is the reverse? What is the
purpose of the Opposition or any
member of the Opposition who  has
been on various platforms complain-
ing that these pious platitudes with
regard to our socialist economy are
nonsense, plead for reiteration of
the nonsense........

Shri C. D. Pande (Naini Tal): On
a point of order. May ] point out that
our Government is committed to a
mixed economy and therefore it is
wrong to say that it is not so? It is a
part of the economic policy as laid
down by the resolution of 1948,

Mr. Deputy-Speaker: What he has
said may be wrong, but there is no
point of order.

Shri C. D. Pande: Point of order in
the sense that to say it is not the
policy of the Government is wrong.
It is the policy of the Government to
have a mixed economy here.

Shri Anthony Pillai: It may be that
we adopt various, shall we say,
intellectual disguises with regard to
our pattern of society, but we all know
that the reality is the reverse and that
reality has been very clearly expound-
ed by the Finance Minister, and for
that exposition I am duly grateful.

There are :eally two points of view
in this House. One solution has
been suggested by Shri Masani, name-
ly that the exuberant utterances of
Shri Krishna Menon hinder our retain-
ing the goodwill of the United States.
Shri Mukerjee on the other side would
urge that a halt be put on the
activities of the Finance Minister in
the interests of maintaining the good-
will of the Soviet Union, Both of
them would suggest that the simple
golution would be to remove either of
these members from the Treasury
Benches. But the issue that faces
this country is not the fate of these
two indlviduals.

What is the stark reality? This
modemn Columbus that we sent out to
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the United States came back with =a
Delphic oracle which has got to be
interpreted. He said that he went ocut
without expectations and came back
without disappointments. This is a
very profound remark which un-
doubtedly will have to Pe interpreted
in various ways. According to my in-
terpretation, what it means is this,
that it is a confession that our domes-
tic policies cannot be fulfilled with-
-out substantial foreign assistance, that
to a large extent our foreign and
-domestic policies have failed to
provide that assistance, and that it is
necessary for a super-engineer to re-
build the climate in the United States
for further assistance. If the domes-
tic and foreign policies have failed
to this extent, then it is not merely
a question of cashiering either the
Finance Minister or the Defénce
"Minister; the whole Government is
responsible to the nation for this
failure. Shri Krishnamachari under-
took, at the express instructions of the
Cabinet, this task of removing doubts,
of rebuilding the climate in the
United States, but my humble cpinion
18 that the more urgent task is to
rebuild the climate in our country.
We have here layers of population
which are highlv discontented ‘The
-workers, the peasantry, the small
trader are all highly discontented with
the state of affairs that prevails.

Shri Mukerjee referred to a re-
mark that was made in the Manches-
ter Guardian to the effect that our
Five Year Plan was a gamble and
that the gamble had failed. Personal-
Iy T do not see anything wrong in
that remark of the Manchester Guar-
-dian. It was undoubtedly a gamble.
In fact, the plan has built-in gambles.
"There are three gambles, in fact. One
was a gamble that there would be
an adequate amount of foreign assis-
tance, a pious hope to that effect;
there was a gamble with regard to
good monsocons, and thirdly there wasa
a gamble that deficit financing would
not lead to inflation. Therefore, to
suggest that the Five Year Plan was
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not a gamble would be utterly wrong,
On the contrary, we who believe in
a socialist ideclogy have very funda-
mental differences with regard to
make-up of the Plan. We believe that
if the Plan has to succeed, it should
not depend on charitable aid, on
goodwill on the part of any country,
It should depend on our abijlity te
evoke the sense of urgency, the sense
of co-operation among the actusal pro-
ducers.

We have received reports with
regard to our agricultural production.
There is the report by Shri Asoka
Mehta and also the report from Shri
Balvantray Mehta. These reports
would clearly indicate that we have
failed completely to evoke any ade-
quate response from the real tillers
of the soil; but on our ability to in-
crease our production of agricultural
products depends the  whole Plan,
the success of the Plan, and if we
have failed in that effort, then any
deficit financing on top of that failure
will have disastrous conseguences.
Hence this scramble for foreign assist-
ance.

Shri Masani was very clear. He
said that foreign assistance on a gov-
ernment-to-government basis cannot
be expected from the United States in
this Sputnik rivalry, in this race
to the moon, and therefore we can
expect only forcign assistance {rom
the United States to the  private
sector. In other words, underlying
this whole debate is the apprehension
that faced with the possibility of our
having to abandon the Five Year Plan
unless sufficient foreign  assistance
com s to our aid, there will be an
atlenpt in wvarious devious ways to
subvert the basis of the Plan, to
abandon the public sector in the in- -
terests of the private sector. That is
the underlying apprehension which
has caused so much heat and contro-
versy in this debate. It is not the
precise statements made by the
Finance Minister in his trip abroad,
which is urgent but what may poassibly
be the future consequences of Shri
Krishnamachari's travels.
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I would like to add one more point.
It iz with regard to this unnecessary
controversy that has arisen over an
alleged interview which the Finance
Minister gave to a correspondent of a
foreign newspaper. Personally 1 do
not think that it is not permissible
to a Minister to give rein to his
Imagination with regard to hypothe-
tical situations. If the Finance Min-
ister had stated that it is possible that
Shri Dange, personifying the Com-
munist Party, may take a leftward
turn, it is not an impossible con~
jecture. It is not a far-fetched con-
jecture. Has the Communist Party
denied it, that it has given up, or
abjured a leftward turn for ever and
ever? It that conjecture is a legiti-
mate conjecture, the consequential
conjecture that some foreign govern-
ment may lend assistance to the Com-
munist Party is also not an impossi-
ble conjecture. Has the Communist
Party ever denounced the rape of
Hungary in spite of the fact that the
Government of the USSR is a sub-
scriber to the doctrine of Panch
Sheela? Here, we have a conspirarcy
of silence. I that conspiracy of
gilence can be maintained, what is
there in the tenets of Stalinism to
state with emphasis or to state posi-
tively that if the Communist Party
should take a leftward turn, the
Soviet Government or China will not
necessarily give it assistance? It may
be that the Finance Minister never
made these remarks. But if he did
give free rein to his imagination, to
analyse the conjectural possibilities, I
do not see anything wrong in that.

It may e that it is unwise to do so;
it may be that in the context of our
foreign policy, it is not wise to suggest
that a friendly nation today may
possibly take up arms tomorrow. But
that con)ecture is a conjecture per se;
it is nat fantastic conjecture.

On the ‘other hand, my own view
is that our foreign policy to a large
extent is determined by pious plati~
tudes. We follow a policy of neutra-
lity. That is true. But that neutra-
lity has not meant isolation. What
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has it meant in practice? It has
meant that being friendly with all
nations may possibly lead to assis-
tance from all nations. To a large
extent, those expectations were not
belied, particularly, during the First
Five Year Plan. India tried to play
the role of an honest broker and
asccept commissions from all sides. And
as long as the guns boomed in Korea
and in Indo-China, it was possible for
Shri Jawaharlal Nehru to play the
role of an honest broker. But today,
when the cold war is tapering off
into sabre-rattling and into a race for
the moon, opportunities to play that
role are producing diminishing
returns, and hence the crisis with
regard to the possibilities of getting
assistance from abroad.

On the other hand, though our
neutrality has meant Dbasically that
we should be friendly with all, there
is also the other aspect of the policy,
namely to what extent we should be
firm and honest with our friends,
Here, we have a paradoxical situation
in which a netural country is com-
pelled to spend more and more on
defence, even at the expense of
jeopardising our Plan. Is it not wise
to tell whoever those friends may be
who have compelled this increased
expenditure on the Plan, is it not wise
to suggest toc them that if this conti-
nues, we shall have no other alterna-
tive but to get even military aid from
other nations to safeguard our Plan?
On the other hand, could we alse not
be equally firm with the Soviet bloc
and tell them that if they are sub-
scribers to the Panch Sheela, we ghali
not tolerate the rape of any country
like Hungary, that we shall openly
speak out and denounce any such
aggressive act on the part - of our
friends? Therefore, there is, really a
a contradiction in that our wanting
to be friendly, nice and sugary to
everyone, renders us impotent in
being firm and honest in our
dealings in the implementation of our
policy of neutrality. My humble sub-
mission is that this policy of being
sugary with everyone is vielding dimi-~
nishing returns. It is about timg
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that we try the other method both in
the interests of our dignity and in
the interests of our se)lf-interest. ¢
i3 wise to say to our Ifriends that
with regard to certain matters, we
shall be equally firm, and we shall be
equally outspoken. Unless we make
a basic reappraisal of the tone and
tenor our foreign policy and of ow
domestic policies, the aim of improving
the economic situation of this country
will certainly be in jeopardy.

Shri P. K. Deo (Kalahandi): Even
after all these elogquent and highly
controversial speeches by some mem-
bers of the House, I still regard the
visit of the Finance Minister to
foreign countries as a piece of patrio-
tic enterprise. The objeet of his
visits is twofald, firstly, to assess
the prospects of obtaining medium-
term and long-term economic assis-
tance for our Second Five Year Plan,
and secondly, to create greater un-
derstanding of India’s economic pro-
blems and policies. A guarded and
intelligent assessment of his success
is needed.

Acharya Kripalani has said that
our Finance Minister went with a
begging bowl. I would call it a very
uncharitable remark on his part. The
devil should be given his due credat.

S8hri Hem Barua (Gauhati): Is the
Finance Minister a devil?

8hri P. K. Deo: I have been close-
ly following his utterances in the
USA. On 4th October, 1957, while
addressing the Eastern Conference
sponsored by the East American
Council, he has said “We want loans’.
He never said “We want aid’. He also
said that he will prove our repaying
capacity.

An important sentiment has been
releazed regarding the ideal of socia-
listic pattern of society or socialism
and the so-called departure of that
ideal in the Finance Minister’s speech.
Everybody in this House would agree
thiat this country has accepted the
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Second Five Year Plan, and to achieve
the targets envisaged in the Plan, we
need foreign capital to the tune of
Rs. 700 crores. It is immaterial whe-
ther it comes from the USA or the
USSR; so long as no political strings
are attached to the aid, it should be
welcomed. We accepted the other day
Soviet aid to the tune of Rs. 60 crores,
and it is no harm if we ask for such
aid from the United States of America.

It is an admitted fact that there
has been surplus capital in the United
States, and that made our Finance
Minister go there and use the good-
will of this country and his personal
influence to induce the official and
non-official] agencies of the United
States to help us to implement our
Second Five Year Plan.

Now, coming to the achievements
or failures, we should judge them
from his performances and the results
achieved in dafferent countries. So
far as Her Majesty’s Government in
UK 1s concerned, help from them is
more 1n the forms of platitudes than
of rcal promises. So far as the loan
from the World Bank 1s concerned,
before the Finance Minister's depar-
ture from here, a delegation had
already wvisited this country on behalf
of the World Bank, and they had
given a favourable report regarding
the soundness of our projects, e¢spe-
cially our raillway expansion pro-
gramme,. How far will 1t be fair omw
the part of the Finance Minister to
claim that hc has achieved the dis—-
bursement of $150 million of bank
ioans to India for our Plan purposes?

Our Fimance Minister feels that om
the whole he has been successful.
That might be a complacent belief or
eftective intelligent thinking. But it
depends on the results. Today's peper
gave an indication that Mr. Cooper’
gave a statement that India wouald ber
expecting financial assistance froms
America to the tune of $300 million,
that is, more than half of what wer
had asked for. That is a very good
sign. The question of assistance from
the USA has been under the conni.
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deration of the United States Gov-
ernment.

At this delicate moment, the reaction
of our Communist friends is to rather
sabotage any prospect of our getting
any such loans from the United
States. (An Hon. Member; You are
there). The wheat loan from Canada
has been a piece of success.

Sc far as our trade relations with
West Germany are concerned, negotia-
tions for deferred payment are nothing
but postponement of our burden. A
long-term perspective indicates that
lightening of this burden could be
achieved by balancing our trade re-
lations. 1 would like to know cate-
gorically from the Finance Minister
if he discussed the guestion of balanc-
ing of our trade with West Germany
and of the marketability of our pro-
ducts there.

The visit of the private industrial
mission in search of capital for the
private sector synchronised with the
visit of our Finance Mimister to that
country. We would like to know if
there was any co-ordination between
these two wvisits, if the privatle dele-
gation helped 1n any way in getting
foreign assistance from that country.

Many persons in this country ex-
pressed their regret over the state-
ment of the Finance Minister. My
hon friend, Shri H. N. Mukerjee, ac-
cused the Finance Minister of having
hit the Prime Minister below the belt.
But that has been contradicted, and
our Prime Minister here has given
his unqualified support to the state-
ment of the Finance Minister after
the misunderstanding has been cleared.
(An Hon. Member: Not yet),.

There has been a feeling in certain
quarters that when our Finance
Minister has been negotiating for
foreign aid from the United States, our
Prime Minister should not have made
a reference to the activities of inter-
national gangsters at Kashmir. There
has been some feeling, at” the same
time, that when the USSR has been
supporting us in the Security Council
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on the Kashmir question and when
we have been fighting for China’s
recognition in the United Nations, we
should not have gone to the western
bloc for financial or economic assis-
tance. But these things are quite
different. They cannot be put toge-
there. Everybody in this House feels
that India is not prepared to sacri-
fice the 1deology of neutrality and non-
alignment with power bloes for the
sake of foreign aid. We all feel that
we have to raise our internal re-
sources and have to stick to the poliey
of more exports and try to imple-
ment our Second Five Year Plan
successfully.

It will not be out of place to mention
here that sometime back, a Japanese
firm, Yunoshitta and Company, pro-
mised technical and financial assis-
tance to the Government of India for
developing the Paradip port on the
cost of Orissa. In return, they were
to get 2 million tons of iron ore from
this country. That would earn Rs. 12
crores worth foreign exchange. If
our Finance Minister gives his sympa-
thetic considecration to this proposal,
that will also help us a long way to
get foreign resources.

With this, I support the statement
of the Finance Minister.

-

Shri Somani (Dausa): Mr. Deputy-
Speaker, Sir, undoubtedly our country
is faced with a very difficult and
critical economic situation. It cannot
be denied that the Finance Minister
undertook his mission at a time when
the country’s needs of foreign
exchange are so urgent and acute., It
is therefore in the context of this
pressing need for implementing even
the core of our Second Five Year
Plan that we have to examine and
discuss the results of the very diffi-
cult mission which he undertook
recently.

I may remind hon. Members that
the present Finance Minister imposed
the heaviest burden on the private
sector which any Finance Minister
could do at the time of his last budget,
The burden was not only heavy,
but the nature of the taxatom
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measures he initiated is unpreceden-
ted. Having got the approval of the
House for these taxation measures,
I think it is nothing short of a re-
markable achievement that he was
able to visit those countries and create
such a favourable atmosphere where
the private sector plays such a pre-
dominant role.

It is also clear from the statements
already made by the Home Minister
and the Prime Minister that all this
achievement of the Finance Minister
has been made without sacrificing any
of the principles or policies this coun-
try has been following. And it is
not the claim of the Finance Minis-
ter’s statement, to which reference
can be made, but all reports indicate
—and it can be said without the least
fear of exaggeration—that never in
the recent past have the conditions
been more favourable i1n the United
States of America for large-scale
assistance for this country for the im-
plementation of the Second Five Year
Plan than now.

We have the testimony of the leader
of the unofficial 1ndustrialists’ dele-
gation, Shri G. D. Birla. He has
testifled to the very favourable im-
pression that was created by the
Finance Minister’s wvisitt We have
seen this morning the report of a
speech of Mr, Sherman Cooper, who
was for sometime US Ambassador to
this country, estimating that the order
of assistance from America might be
in the region of about $250 to $300
million. Shri Birla has also estimated
that the aid that we might expect
from America would be about $250
million. (An Hon. Member: For
private sector?).

We are also aware of the fact that
it was due to the visit of our Finance
Minister that the United States Gov-
ermmment constituted a committee of
high officials to go into the wvarious
aspects of our Plan and our require-
ments, and 1t is reported , that that
committee has made a very favourable
report for the consideration of the
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President. That being s0, I think the
bitter controversy which has been
raised about the mission of the Finan-
ce Minister is really very unjustified
and is calculated to do a great mischief
to the very objective which we have
all in wview, namely, to promote the
pace of economic development as fast
as possible.

Apart from the assistance that we
might receive from the Government,
there are various other agencies like
the World Bank, the Export-Import
Bartk and other American-sponsored
institutions from which valuable assis-
tance has been forthcoming, and
from which there are further pros-
pects of assistance forthcoming, for
many of our projects. In addition,
this is the first time that we have
heard that a combine of private com-
mercial banks in the United States of
America have come forward to help
the Tata Steel expansion project.

We have also a report of the Indus-
trialists Miss'on that the present cli-
mate m America to afford assistance in
the implementation of the Second Five
Year FPlan 1s such that a very substan-
tial investment from the industrialists
and 1nvestors of Amer:ca may be
expected All that means that if the
atmosphere that has been created by
the Fmance Minister’s mission 1s pur-
sued to its logical conclusion, then,
naturally, this mission will bear fruit-
ful results which w'll be of great assis-
tance at a time when we are faced
with such a difficult situation in our
foreign exchange resources.

Coming to the question which is
often raised, as 1if the private sector
has run away with a huge amount of
foreign exchange resources, as if there
has been an over-investment by the
Private sector in several projects.
There have been fregquent criticisms
that the private sector is not playing
its role, that the investors are shy and
that they are not making their full
contribution. On the other hand, when
they show enterprise and go ahead,
they are charged with recklessness.
I think at a time when the private
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sector is in a position to secure sub-
stantial foreign assistance by way of
deferred payments, it is highly desir-
able that the Government of India
should pursue policies which will
enable the private sector to take full
advantage of the opportunities that
have been created by this atmosphere
in foreign countries,

It appears that our trade with West
Germany shows an adverse balance
to the tune of about Rs. 80 crores in
the last year alone. That shows the
nature of capital equipment which we
are importing from West Germany.
And, if, as the Finance Minister has
said in his statement, the German
Government and the German
machinery manufacturers there are in
a position to enter into long-term
credit facilities for the private sector,
that means that we are in a position
to avail foreign exchange facilities to
the extent of about Rs. 250 crores dur-
ing the next three years—if proper
advantage is taken of the facilities
that West Germany is in a position to
offer for the economic development of
our country.

My point is, whether the projects
are mn the private sector or in the
public sector, 1t is a part of the Plan
itself and whatever contributes to the
increase in production—if the private
sector today is 1n a position to secure
substantial credit facilities from
abroad—-there 18 no reason why Gov-
ernment should not come forward and
take such measures as will enabie the
private sector to avail itself of those
facilities.

I would not take much time of the
House; but it is clear that this debate
which has taken place and the way
in which certain remarks have been
flung about may cause much damage
than good to the country. At a time
when any country is faced with an
economic crisis one would naturally
expect that all sections of the people
would co-operate to get the diffi-
culty solved. I think it is in the inter-
ests of the country that all parties
should have come forward to
strengthen the hands of the Finance
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Minister to go ahead with the mission
in wh'ch he has been able to create a
certain atmosphere, but the results
whereof can only be secured if our
country  and this House here
strengthen his hands and enable the
Government to go ahead to take
advantage of the atmosphere that has
been created. I think it is really very
essential at this critical stage of the
Plan, when this mission has produced
such results in creat:ng a favourable
atmosphere especially in America and
West Germany, which alone are in a
position to deliver the goods, that
everything possible should be done to
enable both the private sector and the
public sector to avail this opportunity
and take full advantage of the results
of the mission.

I feel that the Finance Minister has
really achieved remarkable success on
a very difficult mission and that every=~
thing possible should be done so that
the atmosphere that has been created
would enable us to achieve the objec~
tive that we have in view.

Mr. Deputy-Speaker: Shri Gopalan
wanted some five minutes for some
personal explanation.

Shri S. M. Banerjee (XKanpur): He
took already 23 minutes to explain
that point as I think.

Shri T. T. Krlshnamchaﬂ Mr,
Deputy-Speaker, when this motion
was tabled by my hon. friend, Shri
Masani, I was not quite sure in my
mind whether I ought to welcome a
discussion or feel aggrieved that my
friend, Shri Masani, should have
brought this matter on to the surface,
In retrospect, the mixed feelings with
which 1 approached this debate have
somewhat been changed largely
because of the very massive support
that I got on the floor of this House
from my chief, the Prime Minister
and no lese massive and equally spon-~
taneous support from my senior col-
league the Home Minister. After all,
even if this debate had some element
that was not good in it some good has
come out of it.
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Basically the approach that has been
made by the Opposition follows the
peattern of communist stock. A pro-
phet of communism once said that if
he had 4 enemies he would make
friends with 3 and destroy the fourth;
and this process will go on that way.

Shri Hem Barua: That was Mr.
Chester Bowles who said like that.

Shri T. T. Krishnamachari: I am
afraid my hon. friend does not know
anything about communists (Interrup-
tion).

Mr. Deputy-Speaker: He has said
that a prophet has said so and he calls
the man who said that a prophet.
There is nothing to oppose it.

Shri Hem Barua: I said that it was
Mr. Chester Bowles.

Mr. Deputy-Speaker: It may be that
he is a prophet; what is the harm?

Shri T. T. Krishnamachari: My
friends the communists must seek to
divide the Cabinet and that 1s a pro-
cess that they have been carrying on
for long. They must praise the Prime
Minister and decry his colleagues, in
the hope that sometime or other they
might perhaps win over the Prime
Minister. They do not understand, as
often people who believe in dogmas
such as they do do not understand,
that the Prime Minister has chosen his
colleagues and if he does not want
them he can drop them. So, there is
no point in saying the Prime Minister
is a good man but his colleagues are
bad men. The Prime Minister chooses
those colleagues.

Th's propaganda is not merely car-
ried on by the communists but also by
those papers which are run by fellow
travellers. We are pleased that our
leader is spared from the various epi-
thets that are often hurled at our
devoted heads but none the less the
tactics happen to be unavailing and 1
think it is worth while mentioning.

But in dealing with Shri H N.
Mukerjee 1 should not forget the fact
that the motion was moved by Shri
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Masani. I am grateful to whatever he
said about me and about my work. .
I am, perhaps, somewhat less grateful
in regard to whatever he said about
what I should have said in America.
But support came from another quar-
ter, from an old colleague. 1 hope
that it does not bear the patent so far
as the communists are concerned. Shri
Frank Anthony and 1 have been here
for a number of years, almost since
1942 —a significant year in the history
of communism in India. I have known
in those days Mr. Frank Anthony
spontaneously supported any good
cause. Here he found that thizs poor
fellow who was one of his comrades
being harassed and he brought in an
amendment. I am grateful to him not
only for the amendment but to his
somewhat critical approcach to the
whole problem.

I would just like to say a word
about Acharya Kripalani. It is a
matter of deep regret that I should
have provided the occasion for him to
have said what he did. I am not in a
position, I have not got the authority
or the age or the experience that my
senior colleague, the Home Minister
has to speak about Acharya Kripalani
as he did. All that I can say 1i1s that
Acharya Kripalani is a respected
leader and I think that respect still
holds good. I have not had the privi-
lege of knowing him very well so as
to exchange pleasantaries. None-the-
less, it 1s sad that some people should
have occasion even to criticise a per-
son who has occupied that position in
Indian public life. I have nothing
more to say about what he has said
about me and my trip, not even to
quote what he said in England.

About my friend, Shri Mukerjee,
the orator of the Communist Party, is
nursed in the traditions of Oxford. He
is good enough to say that he found
me a charming man outside this
House. May I say that I heartily
reciprocate that sentiment? I found
him more charming. I found him cul-
tured. I do not see how that type of
culture that he imbibed at Oxford can
still be preserved in the atmosphere
in which he now thrives, because the
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atmosphere is, may I say, Mr. Deputy-
Speaker, overpowering. Not that 1
say that my friend opposite 1s any the
less charming, But she is not quite
so soft outside as Mr. Mukerjee; she
is hard as nails but she is charming
and when she is not here we miss her.

But this perzonal charm, Oxford
culture or Cambridge education goes
by the board when the indoctrination
of communism starts. A totalitarian
mind believes that anything that is
untrue becomes true by repeating it.
It is not a communist following; it
belonged to Mr. Hitler as well. Now
Shri Mukerjee must go back to his
old stock of imports and must quote
figures—may I say, misquote. He
wants the House to believe that all
this trouble, the need for money, for
foreign aid, the need for my going
abroad and asking for aid—the root
cause of all this is the import policy
that has been pursued by the then
Commerce and Industry Minister. It
does not matter whether the occasion
is appropriate or not because the Com-
munists never choose an appropriate
occasion. Every occasion is appropriate
for their propaganda. He misquoted a
lot of figures He quoted something
about condensed miltk and powdered
milk Powdered milk came free. It is
imported no doubt and it came by the
sea through the customs. A lot of
powdered milk has been coming free.
It 13 bemg distributed for poor
children 1 suppose the communists
do not lLike it.

He was afraid that T might get up
and say that 6ur imports had been
largely in the fleld of capital goods.
He must meet that argument. So, he
says: “Your imports of capital goods
are not for making producer goods
but for making consumer goods”. This
is a new line so far as the communists
mind is concerned; it is inventive if it
is nothing else. We may probably
hear more of it later.

But what did he say? He said that
I had in an interview said something
which 1 did not, which would affect
our relations with two countries who
are our neighbours. But at the same
time, he abused every other country
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that is friendly. If you want to sym-
pathise with East Germany, there ia
no need to abuse West Germany. If
you want to be friendly with Soviet
Russia, there is no need to abuse
Britain or the United States. But,
Shrn Mukerjee is a good man. He
says: “Do as I tell you but do not do
as I do”. The Russians do as he does
but I must do as he tells me.

Now, about my statements in the
United States and elsewhere. Unfortu-
nately, I am far too lazy to lay down
or put in paper whatever I say. I do
not prepare speeches either because 1
fancy that I am being overworked or
I am incapable of domng that kind of
work. But I took good care so far as
anythmmg that I said in the United
States was concerned that I put it
down on paper. Not merely did I do
it but I had it printed, undoubtedly at
Government expense, and put in the
library. As the Prime Minister said,
I would lhike hon. Members who are
interested in order to find fault with
whatever 1 have said, to read it again,
Maybe that we did not speak with one
vo'ce in this Cabinet. But hon. Mem-
bers will ind that the sentiments that
are mentioned there are the same as
mentioned by any senior Member of
the Cabinet in this country or else-
where. 1 have nothing to be ashamed
of 1in regard to what I satd abroad and
I refuse to be hung because of my mis-
deeds wuntil such time as my hon,
friends take charge of this Govern-
ment. In which case, of course, I
have been assured by my communist
friends that they will probably swing
me first It would be a good thing to
do. After all, many of them are my
good friends. They would not like
to create any suffering for me.

The point really about it is this.
Hon. Members in this House and out-
side must be wary. There are a hand-
ful of papers in this country which,
if they are not communist, are fellow
travellers-owned papers and if they
cannot say anything against the
Prime Minister, they choose the lesser
dignitaries in the Cabinet. They
choose to misrepresent what we have
said. I am not here to defend whe-
ther it is right for us to go to the



2789 Motion re:

[Shri T. T. Knisnnamacnary

foreign country and ask for aid with-
out political strings. If Shri Mukerjee
says that the policy of the Govern-
ment is wrong and, therefore, he must
pass a vote of censure on the Govern-
ment having done something in pur-
suance of a policy which is basically
wrong, [ agree with him. L.t us have
it We will try to defend it to the
best of our ability. But the policy is
a thing which, at any rate, Shri
Gopalan 1n clearer terms, being not
so well educated as Shri Mukerjee,
states something which he is not
against. If that is your attitude, you
must prove what you say, if you have
any reason to say that the policy of
this country has been twisted, mis-
representation has been made or the
dignity of this country has been lower-
ed. I am afraid, Sir, no such case has
been made out.

Well, about other speakers, Shri
Anthony Pillai—I do not know what
Shri Pillai was saying, whether he was
saying something in my favour or
against—I think largely thought that
there is a justifiable case on the Fin-
ance Minister’s side though he may
not approve entirely whatever I have
been doing. Well, I thank him for
small mercies

An Hon. Member: He did not
approve.

Shri T. T. KErishnamachari: That is
what I said, I do not know exactly
where I stand in relation to him.

The hon. Member from Orissa gave
us a limited approval. Of course, Shri
Yajnik said that everything that I
wanted to do was right but everything
that 1| did was wrong. He has been
trained in this art of dialectics for a
long time, and we see evidence of it
here.

To come back to the point which
Shri Masani started, let me tell Shri
Masani once agamn that I am grateful
to him for whatever he said about me.
But, at the same time, I would like to
say much of what he said was not
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quite correct, because we have publi-
cised our taxation policies. Shri
Somani said something about our tax
policy. I have foungd that the Amer:-
cans found that one or two elemenwr
in our tax policy were not quite so
unreasonable as some people in this
couniry seem to think. And, certain-
ly, as compared to Israel I think we
are doing better.

There is one thing that people in
America did not know. The large
depreciation allowances, the develop-
ment rebates which we are giving,
which have made industry plough back
their profits to some extent and
expand, is a thing which they were not
aware of. The second thing they were
not aware of was that we are not a
Commupnist country, 1n spite of the fact
that we have a Communist Opposition
which is reasonably wvociferous, and
indiv:dual liberty does exist in this
country, and might exist so long as
we are all here and democracy
flourishes.

As the Prime Minister mentioned,
there are certain points which are
common to us, valuable points., For
instance, our Constitution, the Rule of
the Law, the respect' for individual
freedom, the ability of a man to go
to a court if something is done against
which even the Communists enjoy in
this country, these are points of con-
tacts. Of course, there are points of
difference.

I did not say that they are more
socialistic. All I did say was that
the social security measures which
they have adopted in their country
are something which we would not
be able to adopt for many many wyears
to come, because they are so perfect,
their standard of life is such that
in a socialist economy we would not
be able to achieve for many years to
come. Thereiore, these are matters
m which we probably can envy them.
Their standard of living is
high. Their social security measures
are high. Their wages are very high
even in relation to their cost of liv-
ing. And, labour is very powerful in
America. If anybody thinks that
labowr is not powerful in America,
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they make a mistake. The labour
lobby is probably the strongest lobby
in America,

So, these are some of the things
from which we see how they are in-
fluenced. It may be that we would
like to implant some of the things in
our country., 1 certainly would like,
if we can afford it, to bring in their
social security measures, That does
not mean we accept the entire sys-
tem, that does not mean we accept
capitalismm as such. I have repeatedly
said that so far as we are concerned
capitalism is of short duration here,
it is a matter of barely over 40 years.

I would like Shri Masani to read
what I have said. Perhaps, he may
approve of me a little less but, none-
theless, I am grateful to him for
whatever he has said. I am grateful
to Shri Frank Anthony for his
amendment, which is certainly very
flattering so far as I am concerned.
Well, by and large I am grateful even
to the Communist Party for not hav-
ing made it worse than what it was.

Shri M. R. Masani: Mr. Deputy-
Speaker, Sir, yesterday evening, I
must confess, I had a certain amount
of doubt whether my fellow sponsors
and I had done wisely in tabling this
motion. 1 felt that for two reasons.
Omne was that the debate had gone off
from the economic plane on which I
had largely pitched it to a political
plane, and that unfortunately has last-
ed right till this moment.

The Finance Minister, for instance,
feels that some of the things that I
said about taxation measures were
not correct. I think it is a great pity
that he has not taken more time to
point out where these inaccuracies
were. I have taken the trouble to
list the disincentives or obstacles to
investment in India as I have under-
stood them, and I hope even now he
will get someone in his Ministry to
take trouble to tabulate the answers
or corrections to each of those diffi-
culties to which I drew attention.
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The second reason I had some
doubts was that the general feeling
left on one yesterday was that per-
haps the debate may do more harm
than good in the general context of
our economic situation and our need
for economic aid, credits and invest-
ment from abroad. That, Sir, I think
one no longer feels, and I think we
all can feel, as the Finance Minister
has expressed already, that this de-
bate has been worthwhile because it.
has given an opportunity to Parlia-
ment and the country to rally round'
the policy of this Government of ours
in seeking the help of friendly coun-
tries of the world. The very power-
ful speeches made by the Prime
Minister and the Home Minister to~
day have corrected any damage that
might have been done towards the
end of yvesterday's debate. I feel,
therefore, that if it can be said by the
Manchester Guardian that the Plan
was a gamble and the gamble had
failed, I would say that the Commu-
nist Party’s plan in this debate was.
a gamble and that gamble has also.
failed.

Now, in so far as the Prime Min-
ister's speech was concerned, I felt
that in one of the finest speeches that
he has made in this House for some
time, he placed a very correct per-
spective of our approach to other
countries and to the rest of the
world. I am sure that we all agree
about the way 1n which he explained
our approach as being a friendly one,
that when we go to a country our
business is to make friends with that
country and be friendly to it that
we get back in international rela.
tions what we give, and that we
should give our best in those contacts
that we make so that we may get the
best out of other people

I think it was good of the Prime
Minister in that context and in that
spirit to confess to us frankly that he
shared the regret that some of us felt
at the outbrusts and statements of the
Defence Minister on the 18th of Nov-~
ember in the Security Council. In
the light of that, Sir, we all hope that
the Minister concerned- will observe:
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Lreater restraint in his utterances in
ZLuture.

Now, 1t seems that irked by the
Communist charges the Prime Minis-
ter asked ug to ask ourselves and
answer these questions: ‘Do we
stand as humble supphants at the
bar of the world? Does the world
think that we are self-respecting
people or not?” I think, Sir, there
can only be one answer to both the
questions, and the answer 18 a
resounding “No”. I have yet to find
anyone m the world who thinks that
we are suppliants or that we lack self-
respect; if anything, the charge is
often made that we are throwing our
weight about somewhat unnecessarily
as & young nation. I think, therefore,
we can reassure the Prime Minister
that this libel that the Communist
Party has tried to affix on the Gov.
ernment's policy and that of the Fin-
ance Minister’s visit is one that is
entirely unwarranted by the actions
of our people and the Government.

Why has the Communist Party
adopted this tactic that it did yester-
day and i1t has done for the last few
-days 1n trying to foment this part-
cular issue? I think the answer 1s
clear, that it is in pursuance of their
policy of trying to drive a wedge
between different countries in the
non-Communist world. That policy,
to which the Finance Minister refer-
red, has been known as salami tactics,
that 1s the policy that Rakosi, the
former tyrant of Hungary, described
as detaching one opponent after an-
other and shicing them off till nobody
was left to fight. Their attempt to
sabotage the good results of the
Finance Minister’s visit results from
the irritation felt and experienced by
them; not because that the mission
failed but because of the expectation
that the fruits of that mission may be
reaped by this country in the near
future.

If, however, this Plan could be
gabotaged, then this country would
‘be at the mercy of the Communist
Party in this country and of their
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friends abroad. Judging by the reac-
tion to the Finance Minister’s alleged
statement about their friends abroad,
one can see that they are very sensi-
tive on that spot, but can they blame
us if we still imagine that they are
part of an international conspiracy,
when their own General Secretary,
Mr. Ajoy Ghosh, and the delegation
of the Communist Party of India
have been spending the last few
weeks in Moscow, confabulating with
Communist leaders from the rest of
the world?

What is it that they are discussing
there? Is it the weather? What is it
that they discuss over weeks and what
do the reports say? The reports say
that very close contacts are being es~
tablished between the Asian and the
non-Asian parties and that the task
of liberating the colonial and semi-
colomal countries of the world has
been under active discussion. So,
the visits that are paid there are for
the purpose of preparing for the
liberation of this country and other
countries similarly placed. In that
context, one cannot help feeling that
the Home Minister, in his very 1n-
cisive analysis of their policies, was
being very charitable and mild when
he let them off with the very mild
reproaches that he did.

The Deputy Leader of the Com-
munits Party of India said, inter-
rupting the Home Minister, that their
policy was not to oppose aid or loans
from wvarious countries. I was very
glad to hear that.

Shrimati Renu Chakravartty (Basir-
hat): And the rest of it?

Shri M. B. Masani: But the fact re-
mains that when the Communist Party
entered this House in force in 1932,
after the electiong before the last, they
called a meeting of what was describ-
ed as “non-Congress democratic
M.P.s"”, At that time, they put
before them a minimum programme
for functioning jointly on the floor of
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Parliament, Item No. 14 of that mini-
mum programme which can be found
in the Hindustan Times of 25th April,
1952, is as follows: *“No acceptance
of foreign loans”. I am glad, therefore,
that that policy has been diluted or
changed. ¥ Whether that change is
strategic or tactical, I do not know.
Therefore, when professions for the
support for the Becond ¥Five Year
Plan are made, we have to take them,
as the Home Minister suggested, with
a certain amount of scepticism.

Shri H. N. Mukerjee tried to draw
a distinction between the socialist pat-
tern which he professes to support and
the mixed economy which he described
as something which I adhere to. I am
very flattered that the mixed economy
is laid at my door, because it happens
to be the actual policy of the Govern-
ment of India and will remain there
so far as I can see. After all, what is
the mixed economy? 1If there is going
to be a public or a non-official sector
alongside of the State sector, and if
that sector is to be given, as the Fin-
ance Minister and the Prime Minister
insist on repeating in speech  after
speech, an honoured and important
place, that is a mixed economy.
A mixed economy 1s an economy in
which that State sector and the non-
official sector function side by side in
the service of the country. if I am
to be given the parentage of the mixed
economy, I am very proud, because
that happens to be the policy of our
Government and our country under a
sccilalist pattern of society.

The ruxed economy is perfectly
consistent with democratic socialism.
It may not be consistent with totali-
tarian communism, but certainly de-
mocratic socialists will ind no diffi-
culty in accepting a mixed economy
of State and private enterprise.

I would like to correct one little
sgtatement of Shri  Anthony Pillai
which., I am sure, was unintentional.
He seemed to understand that I had
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written off all hope of a government-
to-government credit from the United
States. That was not what I said yes-
terday. I was trying to point out that,
under the Presidentjal system of gov-
ernment, the Administration was not
free to give unlimited credits as they
might wish to do and that the nature
of the credit might be limited to the
kind of figure that Mr, Sherman
Cooper mentioned yesterday in New
York.

I stand for getting the fullest assis-
tance from outside, both in the form
of investment capital and of govern-
ment.to-government aid for essential
purposes.

I hope, Sir, the House will accept
the amendment and substitute motion
endorsing the Finance Minister's
statement moved by Shri Frank An-
thony and will reject the other amend-
ment which are in the nature of a cen-
sure.

Mr. Deputy-Speaker: The first
amendment to the origina] motion 1s
that of Shri T. B. Vittal Rao.

Shri T. B. Vittal Rao (Khamnam):
I do not press my motion.

Shri T, K. Chaudhuri (Berhampore):
On this side, we want to concentrate
on one motion only, namely, amend-
ment No. 3, which is in my name and
1s followed by sume others.

Mr. Deputy-Speaker: Then, I shall
put substitution motion No. 3 to the
vote of the House. The question is:

That for the original motion, the
following be substituted, namely:—

‘“Thig House having considered
the statement by the Finance
Minister on his visit to the U.S.A.,
Canada, the UK., and West Ger-
many laid on the Table of the
House on the 13th November, 1657,
records its strong disapproval of
the manner in which he sought
to interpret the basic approach
and political perapectives of India’s
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The lok Sabha divided: Ayes 34:
Noes 143.

economic policies among the Gov-
ernments and the banking and
business communities of the coun-
tries he c'isited",

15.10 hra,
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Shah, Shrimati Jaysben
Sharms , Shri D.C.
Sharms, Pandit K.C.
Sharma, Shri R.C.

Sid dananjappa, Shri
Singh, Shei Babunath
Singh, Shr: D .N.
Singh, Shrt MUN.
Sinha, Shri B.P.

Somani, Shri
Soren, Shri

The motion was negatived.

Mr. Speaker: 1 will now put the
substitute motion of Shri Frank An-
thony. The question is:

That for the original motion, the
following be substituted, namely:—

‘“This House having considered
the statement by the Finance
Minister on his visit to the U.S. A,
Canada, the UK. and West Ger-
many laid on the Table of the
House on the 13th November,
1957, records its approval of the
contents thereof.”

The motion was adopted.

DELHI MUNICIPAL CORPORA-
TION BILL

Mr. Speaker: The House will now
resume further clause-by-clause con-
sideration of the Delhi Municipal
Corporation Bill, 1857. Qut of 6
hours agreed to by the House for
clause-by-clause consideration and
third reading of the Bill, 1 hour and
30 minutes haye already been availed
of and 4 hours and 30 minutes now
rernain._

The House will now take up clause
59. Which are the amendments that
hon. Members would like to move or
treat as moved—Amendments Nos.
115, 116, 117, 118 and 119? I see no
hon. Member rising.

The question is:

*That clause 59 stand paxrt of
the Bill.”

The motion was adopted.
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Thimmaish, Shri
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Uike, Shri

Upadhaysya, Shri Shiva Datt
Vi umari, Kumsri M,
Vyas, Shri Radhels]
Wadiwa, Shr:

Clause 59 was added to the Bill

Clause 68— (Appointment, etc. of
the General Managers)

Shri Vajpayee (Balrampur): I am
moving amendments Nos. 50 and 51.

Mr. Speaker: What about amend-
ment No. 120? It is the same as 50.

Shri Vajpayee: I beg to move:
Page 39, lines 11 and 12,—

omit “with the approval of the
of the Central Government’.

Page 39, lines 20 and 21,—

for “not less than three-fifths of
the total number of members” sub-
stitute “the total number of members
and by a majority of not less than
two-thirds of those present and
voting”
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% fagfeq s |98 1 ot <of W@
H S sgaedT & 7L E I ¥ WA
HTIAIAT EF a1 & g &97 gor grm
fr 1z ¥ g Y wEfy ¥
wsfefed wx gimdd § IR™
fHu frgwr w2 | & wwwar g fe
Fra FTETT W TR ATY WY wxEAr
& fed fe faw safer =1 xg 99-
gwRr T I ¥ =Y 9T fawr w1 R
TATARAT {1 A XE §E WY swgATHT
Y a7 ey ¥ fv oY o e e
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(Shri Vajpayeel

feqr wra Sy ofiers afaw whmos
quR ¥ FFET aTT T% FET G AT
vfa w1 ww &, ag sfea Ady @ 1
wroattssr &7 st toem q@ifaa
Yy frar wmar wrfez

= /17 @ HA UF "W FHEA
- zafegfa frar & 1 38 A1, STOOETR
& N S FATF GAAC EWT IART
for g & geraqm ST, TAN  H©iW
AT & ) WY N smaewt 1 T &
IEH FIET TH AvESH H HTONIEA
Y Y Y qF3F FATE M I F A7
Tg WIEES AT AT Az W TG
WA 3%Y F AZHT T q1F FL )
15.17 hrs.
(Mg DepuTY-SPEAKER 1n the Chair]

73 W & & 9T gg 79T
#qr & & faea W agwem @@ Maw
A NT 17 THTF FAAT  q4AT &
faeg wra 3> far g=ATd 9Y A T,
SAET FAA QI3 HT IGHT FTH ATERY
¥ fautas grm 1+ F qumar g fr ey
garad e fFma s\ =Ammw &
feg &= & Si|1 @ faars 2 ver g,
SEd {zF wram ar wfuw T4 T

Mr. Deputy-Speaker: These two
amendments are before the House

Pandit G. B Pant: The amendment
seeks to provide that the General
Managers may be removed when a
resolution to that effect is passed
by a majority of not less than two-
thirds of the number of members
present and voting. That matter was
considered fully 1in various stages.
Thas 18 based on a hke provision, 1
think, in the Bombay Corporation Act.
I do not think that any change would
be for the good of the Corporation or
would conduce to enhance the effi-
ciency of the services which have to
be controlled and guided by the Gen-
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eral] Managers.

Mr Deputy.Speaker: The question
1S:

Page 39, lines 11 angd 12,—

omit “with the approval of the
Central Government”

The motion was negatived.

Mr. Deputy-Speaker: The question
18:

Page 39, lines 20 and 21,—

for “not less than three-fifths of
the tota! number of members” sub-
stitute “the total number of members
and by a majority of not Jless than
two-thirds of those present and
voting'’

The motion was negatived.

Mr. Deputy-Speaker: The question
18:

‘*“That clause 60 stand part of
the Bilil”

The motion was adopted.

Clause 60 was added to the Bill.

Clauses 81—65

Mr. Deputy-Speaker: The question
is:

“That clauses 61 to 65 (both in-
clusive) stand part of the Bill".

The motion was adopted

Clauses 61 to 85 (both inclusive)
were added to the Ball.

Shri Panigrahi (Puri): There is no
qQuorum.

Mr. Deputy-Speaker: The bell i
being rung. Now there is gorum.
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Clause 68— (Commisgsioner and
General Managers not to be interest-
ed in any coniract, etc, with the
Corporation)

Shri Vajpayee: I beg to move:

Page 41, lines 36 and 37—

omit “unless the Corporation in any
particular case otherwise decides,”

54 W 9T S FEA IJqEAW §
IJWT GRS ¥ OTHIC ¥

“If the Commissioner, or any
of the General Managers, acquir-
es directly or indirectly, by him-
self or by his pariner, or any
other person, any share or inter-
est in any such contract or work
as is referred to in sub-section
(1) he shall, unless the Corpora-
tion in any particular case other-
wise decides, be liabie to be
removed from his office by the
order of the authority competent
to remove him under the provi-
sions of this Act:”

T O WA TH OWEIC 2

omit “unltess the Corporation in any
particular case otherwise decides,”

TH K OgI T ATISFAT AR & | T
#1¢ qeErfyerd,  Fig< T SS9
AT 39 ST H I T7Y () F HAE
fedr T AFTX FSF 99T HT TAI
FT AT, S fx sfagadr g, o A
IY ATITASA FATY A FT GrEET B,
ar 3 sgfex 1 IAT awg, Ix &
a8 A9 F1 3¥F & UG ATAT &, AT
wafaa ¥1¢ # wow #) ufaq sw@r &,
FgF gz ¥ geT BT Wfgq 1 AfEA
TR T FTWERGA ¥ ¥ AT A G
ot g 5 ag gy W qr 7 FETET
wg 1 s feefy qarfawrdr @ =g
g ww fenr &, vy fadmw ¥
WHTT waq w% fwar &, @ 3% o
T 999 9q § geTr AT wifgd | 1w
Y # st vy whivwrg 2ar
% At k1 qF oA e i g
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T wo wo FTaY (arE@ faesl ) ¢

CEar O I 1 S

et WA @ FEH ¥ ot R
QT T | I LT
FIfFT R A

“unless the Corporation in any par-
ticular case otherwise decides”

TH ATE FT FT1§ AYATR NITA &1
TaTEFaT Ag g | ™E g |
g® faege &= gmn =rfgd

Mr. Deputy.Speaker: The amend-
ment 1s before the House.

Shri Datar: May 1 point out that
there might be circumstances under
which this irregularity might be con-
doned by the Corporation? It is not
necessary that every such irregu-
lanity is dishonest. There might be
cases where after going through all
the circumstances, the Corporation
can consider that the matter need
not be pursued. Therefore, these
are powers, more or less of a dis-
cretionary nature and ultimately they
are given to the Corporation itself.
Therefore, this enabling provision
should be retained.

Mr. Depuaty-Speaker: The question
is

Page 41, lines 36 and 37,—

omit ‘“unless the Corporation in

any particular case otherwise de-
cides,”

The motion was negatived.
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#m-. Deputy-Speaker: The question fager fAar a1 wo fad A7
* g duva @ 5 gy sw
“That clause 66 stand part of w7 ¥w 9rq ¥ g i faar and

of the Bill”, :
The motion was adopted. Y wwer WINGT . OF W W
Clause 66 was added to the Bill. w1 STAI
Clauses 67 to 74 (both inclusive) Tyt
were added to the Bill. = :
“Provided that such adjouwrned
Clause 75— (Quorum) meeting shall not be held earlier
. . than seventy two hours after the
Bhri Vajpayee: 1 beg to move: time scheduled for the original
Page 45— meeting °.
after line 16, add— d gawon § f& oy wac fuw &
“Provided that such adjourned | gwar § A €W § o e | fﬁf
meeing shall not be held earlier gife alr g

than seventy-two hours after the

time schedule for the original Mr. Deputy-S er: The amend

m 2 -ID + - m . -
ceting ment is before the House.

Shri Datar: I oppose this amend-
W TS # A wrT # o ment. Whenever a meeting has been

N adjourned, then there is no rule that
Y FTeaRm £ d54 R 9T F sEew a particular time limit should be fix-

" i fxa o &, R T ed. Sometimes it might be necessary
T3 fir E. e ¥ to have a meeting almost immediate-
@ SHASILARCIELIC I I Ot ly There are provisions in the othe_r
RS T AW & TG N 2 F WA- Acts relating to corporations where it
ofira AT 1T 3 ﬂ‘ﬂ; is open for the corporation to have
e i ® - a meeting almost the next day. Under
# @ g@h o oft dsw gert aE, these circumstances, 1t would not be
SOH 5] proper 1o bind the Corporation te any
uTaTEar  wiAaTy pe
ﬁ'gﬂ @Tﬁ. 1 T9 qITaT a, q—-':{ aﬁg gsuch time-limit.
- = Mr. Deputy-Speaker: The question
fat A 1 s fae duw | :
is:
W AL ENT @ dow wqfa &%
& I WR &5 AL Page 45,
C v “\[ = g = iHEI after line 16, add—
a5 w4 AT GIHY @+ o d5w
¥ &=x wofi “Provided that such adjourned
& Hﬁ gﬁ m—(_\_ W.W meeting shall not be held earlier
AT ROLIEE § O a3% than seventy-two hours after the
worE € AU A gz & f& we time scheduled for the original
W A § A g dow & AR ww meeting.”
19 ®1 Ay w9y fear arg e 9y we=w The motion was negatived.
A& ud §, I g A w§F
. . - : e tion
W T & wwwr & 5 W O A Mr. Deputy-Speaker: The ques

is

‘“That clause 75 stand part olf the
* o Bill”.
Wy W W W@ wry fayerT § ag The motion was adopted.
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Clouse 75 wag added to the Bill. any particular case otherwise
decides, be liable to be removed
Clauces 76 to 83 (both inclusive) from his office by an order of such
were added to the Bill authority:”
e o ot o be interested m any XU Frdww § fr wed wrafch W
contract, etc., with the Coporation) A1 et 9T T WYATE teR Wt
Shri Vajpayee: I beg to move: afwsz @ T wfgd ;o war-
&Y Y} gar  Faore s 9f e ¥ weav
Page53,line931and32. ﬁmmwt mﬁmm
omit “unless the authority ap- 2 v =g w1 swrd Geiy oY
pointing him in any particular AHTT F OTH ®T TR FQT | ATH
case otherwise decides ST STy fear TR 9y ATACH T
g oy off I st & firemw fear o 1 T o WwI & W
werar § fad st efrer 7Yt OEAT ¥ A Tuwd aie A § WX
¥ femg fer Y ¥ @ foswy WX 3z 97 39+ fwdm = 9w
AAAT § Iqfegg wT @ g 1 EWR F WY AT %Y ¥ a7 3y T wuR
fedt wHgT ar FHIATH * gEA * qF qT AT WA F arg Aaf 21
M 7 EeyT W WY W TE I wfesw  agi ¥ ger T Wizl
@t IEY A T OF WGATE HIT T4V M 39 grarfdy N ag afesre ag
21 oft R et AgE A war T arfea fe ag I9% SoOw ®Y aur
fe g el ® @ ag A gT A YA FTAH 1 R TER F HwrET
wawms g 30 frdea § v fwm- F grry H el 5w N TH
A T AITT Y AT g AT I FZT 91 ag A0 aan | /€ A 6]
¥ TWwT dWAT A1 FY H{eww g 7 379 fraza ==sm f& oF arc foc
g F TR F FTA F7 7 9940 HE ¥ ory e gz frerT w3
g1 W EHNAE W gH WA FT
FIYT ¥ IATIAT AT § AT £ TF¥R qfgx ot @o a® : @ faer #7
& f&ey Y gz &Y ad famr o mara # ag fear gur ¢
sifgad famar grm f5d o A
gEATEET &1 ® OET A s fw . “Jz person s_hl:lldbe dlsquahﬁedl
g fear s feeg gEw officer or  employee if he has
frt o &Y wrTAAT Y AWy @ iR directly or indirectly, by himself
I wY mwm‘r%ﬁﬁﬁ'ﬁaz or by a partner or_anyother per-
FeieT yafews femT ) 6 W Sonteaey O e Trerest In any

mearasl ¥\ AW ¥

‘Ifl any such oﬁlcecxl'. ort! other T A o ¥ gy = &
employee acquires, directly or wT W fedy smToh ey
indirectly, by himsef{ or by a w & ) ¥
partner or any other person any fodre =1 & fgwar WY et a@
share or interest in any such con- o7 A WX g fgear wk 9 fagan
tract or work as is referred to in

firr i aw iy vz Yy feewamdl-

sub-section (1), he shall, unless
the authority appointing him in of gy AT & 1 wEE wRT Al 8y



arar ¥ @ ST TET ST §R%AT AW
fir wre A 9X a9ET AWT A fEEr
fiear =@

Mr. Deputy-Speaker: The amend-
ment is before the House.

Shri C. XK. Nair: Is it possible that
he may be given a chance to give up
that connection, interest, etec.?

Pandit G. B. Pant: That is provided;
that is there.

Mr. Deputy.Speaker: Fhe question
is:

Page 53, lines 31 and 32,—

omit “unless the authority ap-
pointing him in any particular
case otherwise decides,”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 94 stand part of the
Bil.”
The motion was adopted.
Clause 84 was added to the Bill,

Clauses 95 and 98 were added to the
Bill,

Clause 97— (Power of Commission
make Regulations and reference to
the Central Government in case of
difference between the Commission
and the Corporation).

Corporation Bill afro.

Amendment made:

Page 55, lines 13 and 14, omit “after
consultation with the Corporation”.

[Shri Datar]

Pandit G. B. Pant: May 1 just say
a word? After the deletion of the
words “after consultation with the
Corporation’”, sub-clause (2) of
clause 87 becomes meaningless. It
has to be deleted by way of a conse-
quential change or ag & corollary. -

Shrimati Renu Chakravartty (Basir-
hat): 1Is it not right that at least
when it is placed before the House,
the hon. Minister should explain why
this has been done?

Pandit G. B. Pant: The public
Service Commission say that they are
never required to consult anybody
even when Government appointments
of a very high order are to be made.
Then, they frame Regulations, but
do not consult Governments, They
think that it is not consistent with
their policy or prestige to have such
a provision here. We have to be
guided by them. We cannot insist on
their undertaking this task ag under
the ordinary law or statute they are
not bound to make appointments or
selections for the Corporation. So,
we have agreed to their suggestion.

Shrimati Renu Chakravartty: The
whole of clause 97 goes?

Pandit G. B. Pant: The whole of
it remains. Only the words “after
consultation with the Corporation” go.
Regulations shall be made, they will
be publithed and they will be finali-
sed. But, sub-clause (2), which deals
with difference of opinion between
the Corporation and the Commission,
I think should go.

Mr. Deputy-Speaker: That s,
further amendment has to be put
the House, that the sub-clause
omitted.

§5»
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Pandit G. B. Pant: Let it remain
there. I am told that sub-~clause (2)
still can serve some purpose though I
myself do not quite see how it can.

Mr. Deputy-Speaker: The question
ia:

“That clause 87, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 97, as amended, was added to
the Bill.

Clauses 98 to 112 (both inclusive)
were added to the Bill

Clanse 113— (Taxes to be imposed by
the Corporation under this Act)

Shrimati Renu Chakravartty: I just
wanted to make one or two remarks
on this guestion of taxes.

The first point is that in the Joint
Committee we made a suggestion that
there should be a rationalisation of
the terminal-tax structure as the
present one 1s very outmoded. I
would like the hon. Home Minister to
make the position clear to the House,
as also regarding the allocation of
funds for stamp duty.

The second point which 1 would like
to mention is about clause 114 regard-
ing components and rates of property
taxee. There one small point has been
acceptedl that the rateable value of
less than Rs. 100 will be exempt from
general tax on lands, but what we
have felt was that throughout the tax
structure there should be relief for
the lower income groups, and that
Rs. 100 would be too low a figure
taking into consideration the present
cost of living and other rise in costs.
Therefore, this method of adopting a
progressive scale for property tax
which has been actually supported by
the Local Finance Enquiry Committee
and also by the Taxation Enquiry
Commission we felt was very essen-
tial for all local bodies to adopt.

The third point which is also of
very great importance to us whizh we
would like to oppose iz clause 119
with regard to taxation of Union pro-
perty.

28 NOVEMBER 1937
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Mr. Deputy Speaker: I will come to
clause 119 later.

Shri Vajpayee:
I beg to move:

Page 64, line 24—

(i) after ‘“vehicles” insert “;";
and

(i1) add at the end—

“other than milch cattle”
Page 64 after line 30, add—
“¢h) Terminal taxes",

g arer & 3wnt & X F fawooy

F w7 Y fawy @ o e
¥ @Y g2 W AT AT wrxwEwar §
fr g w9 %Y guTE qEEl ®Y qre

¥ Wi WUH I @R w7 AT €
T 777 7 wa wHY Y Mg ) s
¥ wfaary s &Y e ol A d
T o1 ¥9 AT 9 STUE F@T §
& gEr a T el
qTET A AT Y T
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¥ IgEA W WP T W AR &
TTE Y U FT W FAqw §
AT FORTT FT Frefaw ToET Ay
W ST & gReT gUTE Oy
9T fardfy ag w1 2w oy s wnfgd
wfier gard yamr o wgd ¥ fr gw
My yem Hafy . & I
T HAAT  NEE FAT WIgAT ¥ )
T TF W T NG A awwy ¥ fom A
gw ® ey &1 Wi 3T fae

FITAILGT A
gt @@ WX ST Y
AN I A AT @ § I AT
&w xg & fafg &< w% g 3z &
s A Jw AR age F
H7 yf w1 FTTT F1 AT AT

Mr. Deputy-Speaker: The two
amendments are before the House

sft Mo ¥o o Fgr aw WAy
Y FAT ¥ Qa1 & Fg a7 faser | ww
W A T 1 IEE ONFH wT AR
T A7 woieg Isar A€ 1 wET 9F
agpel 9¢ 3w A oY aTw ¥ ag Ay
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R arf ool T Q@1 N W aEaw
®T TAAN T 0T § ag vy AW
g ¥ TEE F@T AT & wWfe
W A ACE ¥ Y W X § A AWy
g ¥ dMww & fax W
¥ WqTH T ST LT & WE
ford Tgdaw €9t wafad @ vy

Shrimati Renu Chakravartty: What
about my point about terrnal tax?

Pandit G. B. Pant: About this ter-
minal tax what Shrimat: Renu Chak-
ravartty said 18 quite right In the
Jomint Committee this guestion was
ralsed and I had said that we would
examine the schedule and if we
could prepare, we would produce an
alternative schedule We have
examined the position and also con-
sulted the Members of Parliament
belonging to Delh:, and we  found
that we could not prepare any elabo-
rate schedule ourselves It would be
best to leave it to the Corporation
So, we found ourselves helpless So,
we are unable to make any alterna-
tive suggestions at this stage

Mr. Deputy-Speaker ‘The question
18

Page 64, line 24,—

(1) after “vehicles” winsert “,”, and
(n) add at the end—

“other than milch cattle”

The motion was negatiwved

Mr. Deputy-Speaker: The question
1S

Page 64,—
after Iine 30, add—
“(h) Terrunal taxes™.

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

“That clause 118 stand part of the
Bill".

The motion was adopted.
Clause 113 was added to the Bill.
Clauses 114—118.

Mr. Deputy-Speaker: The question
is:

*“That clauses 114 to 118 stand
part of the Bill”.

The motion was adopted.

Clauses 114 to 118 were added to the
Bill.

Clause 119.— (Taxation of Union

Properties)

Shrimati Renu Chakravartty: In
this clause the Union properties are
being exempt from  taxation. In
another clause they arc also being
exempted from any betterment tax.

As far as the Delhi Municipality
goes, as also all local self-govern-
ment institutions, one of the biggest
problems is that of finance for them.
Therefore, in a place like Delhi,
where the majority of the buildings, I
would not say the majority but a very
large portion of the buildings etc.,
belong to the Union Government, it
will be a great hardship on the Muni-
cipality that the Union Government
premises should not be taxed.

The argument is put forward from
time to time that after all the finances
of the Delhi Municipality will more
or less be a charge upon the Union
Government itself and it will be their
duty to see that this local authority
has enough funds. However that
may be, this system which has pre-
vailed for some time now that the
Union Government premises are not
taxed is wrong in principle. The local
authorities or local self-government
institutions should, as far as possible
through their own taxation measures,
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be able to have a certain amount of
funds at the:wr disposal for carrying
out their responaibilities, and from
that point of view the properties of
the Union should not be made
exempt. Therefore 1 oppose  this
clause 119 and I feel that it should
not be there, that the Union Govern-
ment should pay its taxes to the local
self-government authority and there-
by enhance the funds and the capa-
city of the local institutions to carry
out their functions.

Pandit G. B. Pant: Under the
Conastitution the properties which
were assessed to tax before the imple-
mentation of the Constitution continue
to be assessed and are charged. This
is 80 even now. So, the lands and
buildings which were taxable before
the year 1951 will continue to be so.
But, for others the Constitution pro-
vides that the Union properties will
not be liable to such taxation.

Article 2B5 reads:

(1) The property of the Union
shall, save in so far as Parliament
may by law otherwise proviav, be
exempt from all taxes imposed
by a State or by any authority
within a State.

(2) Nothing in clause (1) shall,
untit Parliament by law other-
wise provides, prevent any autho-
rity within a State from levying
any tax on any property of the
Union to which such property was
immediately before the commence-
ment of this Constitution liable
or treated as liable, so0 long as
that tax continues to be levied in
that State.”.

Here is besides another law too which
exempts all properties of the Central
Government situated in the States
from taxation. Se, we are following
the general law.
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Mr., Deoputy-Speaker: The question
is:

“That clause 1190 stand part of the
Bil”~.

The motion was adopted.
Clause 119 was added to the Bill.

Clauses 120 to 142 were added t» the
Bill.

Clause 143 "Prohibition of advertise-
ments without written permisnion of
the Commission)

Shri Vajpayee: I beg to move:

Page 79, line 17, add at the end
‘is repulsive to public taste and
morality, or’.

Page 79, after line 23, add: “Pro-
vided that no permisrion shall
be necessary in respect of ad-
vertisements exempt from tax
under section 142(1)..

T v A W fr oot @ @
famel & graew & O
Y someqr oY s W I AT H

frld Wi 9% 9 w5 W@ 3r ¥ R
Wi AY  WTH TAT Y fawrew g ar
art we ¥ fege & gt fawaw
§ ugt aw W goerd fawew g

28 NOVEMBER 19057

ag s w faar

.
¥
4

Mr. Deputy-Speaker: The two
amendments are before the House.

‘faw WMo wo  gRY o qEer

IgR WH grfaa fegrar gwar
t wWwfrwFafawwiit,
¥y (R) (T) w5 —

“The Commissioner shall not
grant such permission it the ad-
vertisement contravenes any bye-
law made under this Act.”

*“the Commissioner shall grant
permission for the period to which
which the payment ef the tax
relates...... .,
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sfrorcey v vy §F Wk oo Y o ¥y dww & WX F oY weTET TEr
@ o qumw Wt &1 wre A ¢ 3% g umfr @R g wiw W
Tl o ST agr X A whee foqrr  foar mav 0 o Eeww
oy T 1 & swwar § fe w@ STU {vo ¥ IF-Arxw (#Y) W gy W
# mofim v ¥ ik« adror Tl ¥ gw ¥ ¥§ I9-ETT | wav
e oy —
hm Deputy-Speaker: The question “the amount, if any, in dispute
in the appeal has been deposited
Page 79, line 17,— by the appellant in the office of

the Corporation.™,
add at the end—

‘43 repuisive to public taste and feft wfer ® o awfa s@r @
morality, or” ot ag wwfa 5@ s wfawe 3w w

The wmotion was negatived.

.h!r. Deputy-Speaker: The question SE T A I OH qHwAT §
1s: fe g ow sofey & qra T w1 Al
Page 79— e f§ ag 92 ag svafw I s
WX fsr e w31 e Wi

after line 23, add wf dwer 99 & favy grar § o 6y
“Provided that no permission b age fear o swar g IE Y

shall be necessary in respect st

of advertisements exempt

from tax under secticn mﬂﬁﬁqi’ﬁl Wfﬂ'ﬂ'q!
142(1)". T w|WT

wufy w7 fsd dr g v ax )
The motion was negatived. R S ey
!rm' Deputy-Speaker: The question frafay s amagst aff § 1«
"Ehatchuselﬁstandpnrtotﬂ\e dfewr Yo wo v : g WITRWLT
BIL™. ®T AT ¥ 1 wsNTMA WT SR,
The motion was adopted. A WY 2wy wittg § AT wTEEAY
Clause 143 was added to the Bill. g, I T wwar & ) wwETRwEw
# 7oE A oY 2wy sTET W, 3N

Claugses 144 to 169 were added to

wfew wC &, a wfra i da% F &Y
o s arft ¥+ o ag
Shri Vajpayee: I beg to move: g f& s wfre w1 Suwr wroiREA
& qufes W gur, & ey fred
Page 88, omit lines 88 and 40. # fevey gt & e AT S G A€t
gy wru fowdr W tse & ew W Frear & ww oy T W
afr gk & fw & dvw v B q¢ Wi awz wwar i § 1 A dwe wwr



w1 ¥, @t s wad § puifaw ag mnﬁw.mwiwi‘
wWwAT Tt & fr wg wdy ade ¥ W aet ¥ 73 7 gy qotwr Sufaw
guT ¥, W wrE W 1 ey avtae w0 frmd: Wi wrow M Eea
wTEAT §, A AT TIUT AHT ¥LE IHHY I W Y oye s A ¥ fad ax
gexy qifad ®T  weawm ¥ gEwT  CweT T ¥ 1 oy ar &
fer wr it ¥ wiw @ INF WA
A g O 7. A AfE aga “Any person being in charge of,
agdr,  wafad L) i ttendance, wheth a
;.i:; forit 'F‘RIT T tﬁmﬁm :r:-edil:al ;rzgtitio‘:xeertr ot‘l!:!;r:i’se,
s h knows
b1 T AR e e o by bo- e
a3 ATAT YT FOTET w07 F ofy *suffering from a dangerous disease,
being th , 1 . oOr
| O e s T i

he knows that any such person is
so suffering shall forthwith give

Mr. Deputy-Speaker: The question ]
. information respecting the exist-

is:
ence of such disease to the Muni-
Page 88,— cipal Health Officer”
omit lines 38 and 40 Gﬂ'ﬁ qﬁ-& T«TT‘T%I’ m g %&ﬁ
The motion was negatived. ™ \u:a'q F:: qe ‘3“\ Al ) E.““
. IfEn  foa g §F w99 SHIEA
Mr. De -Speaker: The question =
is: i % g fear 3 B
“That clause 170 stand part of
the Bill™. “Provided that, 1f owner or
occupler of the said building sc
The motion was adopted. requests, the Commissioner shall,
Clause 170 was added to the Bill. at reasonable charges, arrange to
have cleansed and disinfected the
Clauses 171 to 370 were added to the building, or part of the building,
Ball. or articles in such building or
part, which are hkely to retain
infection™.
Clause 371.-—(Obligation to give wmfor-
mation of dangerous disease) d awer g fie T2 AT SuireT 2
Shri Vajpayee: I beg to move: N afas g5 Fg T FEAT ¥
Page 171,—after line 22, add— gfem Mo Wo awy : Y Tz FTH
“Provided that, if the owner or 2 S9% WY IE TG q7 JEY @rar &
occupier of the said building so wifs 398 oY faw a8 & fe ag 2o
requests, the Commissioner i TR N
shall, at reasonable charges, ﬁ_ T W m q
arrange to have cleansed and Tamar g f& ariwe =i i‘l%ﬂq

of the building, or articles in
such building or part, which are I AW IF 9T 1T w2 fearar wrmer

likely to retain infection”. 3 Fg «mw aresr A aTE S £
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dir. Deputy-Speaker: The question
is:

Page 171, —
after line 22, add—

“Provided that, if the owner or
occupier of the said huild-
ing so requests, the Com-
missioner shall, at reasona-
ble charges, arrange to bave
cleansed and dusinfected
the building or part of the
buyilding, ur articles in such
building ¢r part, which are
hikely to retain infection.”

“The motion was adopted.

“The question is:

‘“That clause 371 stand part of
the Bill”

The motion wuas adopted.
Clause 371 was added to the Bill,

WClauses 372 tv 404 were added to the
Bill

Clause 405— (Provision of Munwcipal
markets an. slaughier houses)

Shri Vajpayee: I beg to move:

Page 183,—
after line 40, add—

“({3) No milch cattle and no
anmmal of the bovine species
shall be permitted to be
slaughtered in a municipal
slaughter house’.

sfY g e A wer fogar
faeelt & qpEY o7 ad AE AT 1 SEHA
W BG TeT § I | wwr v §
ik I & mrEey ® 4O gg §eee
2 fr frdizes 7 Y 9= 2 3N 9 asgIasy
T e € uYC vodY ATYA &F wmwiq
AT ERTAEE

28 NOVEMBER 1937
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municipal slaughter house”,

# gawaT g fv x99 S & =
# wfew o 59 ®z7 AN waww
‘%'I W ag w7 ¥ fe ggr aw

Mr. Deputy-Speaker: The amend-
ment 1s before the House

dfer Mo e s : FuT fF GF
TV FE AT AFT A% T gown d,
agT MaT FE EEr ¥ w9 aw X"
gOH 1 AqIeeF & a8 OF T |AWTT
% I T A 5 o wfafaaw =

343
i3
3

May 1 make a submission?



The question is:
Page 183,—

after line 40, add—

*“(3) No milch cattle and no
animal of the bovine species
shall be permitted to be
slaughtered in a municipal
slaughter house.”

The motion was negatived.

The question is:
*“*That clause 405 stand part of the
Bin”.
The monon was adopted.
Clause 405 was added to the Bill

Clauses 408 to 488 were added to the
Bill.

Clause 489— (Power of Cenmvral Gov-
ernment to give directions in rela-
tion to primary schools etc.)

Bhrt Vajpayee: I beg to move:
Page 224, line 9,—
after ‘“teaching” insert—"pay
scales, terms and conditions of
teachers and other staff”.

Corporation Bill 2828

Page 224, line §,—
omit “primary”’.

AT ¥c& W Owgr Y §

“The Central Government may
give the Corporation all such
directions ag it considers necessary

in respect of subjects, curricula,
text-pooks, standards and methods

of teaching in primary schoeols
vested in the Corporation or main-

tained wholly or partly by grants
paid out of the Municipal Fund
and in respect of such other
matters as that Government con-
siders necessary and the Corpora-
tion shall comply with all guch
directions”. !

TH 7§ 7 qg garas orar § fis
Wi AN afewt FHT g &
WA NTE ITHF gg A xrwwaw
fr ®817 g T=ng EF ¥ anerEy
IT AT A A wat sz & e F
Wt wTCTTEA B fARw 2@ 1 wer
gurad g fs of svgm q  wgh
“gtandard and methods of teaching’
forar g1 §, vE® @ A A &
e fear s 1 F wwwE § fw
WS F @ § 51 wiuw qafa
et Wik sw awmst § fag
gdwr w1 avix femr maT Iw w1 f
frosg &Y s )

Mr. Depuay-Speaker: The amend-
mend is before the House.

ffew o o amv : Yew § fs
gzer iz fggraa & avdy § 4

“curricula, text books, standard
and methods of teaching.....such

other matters as that Govern-
ment considers necessary”.

L8F W 2w Az W o
graT 7g ¢ A & fed oY fewraw
g g4 Mt 1 WX aw fod wrodriew
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o arrEAT W qwdr gnft fir fdt
gy Wit snAItwa  fwear e
wzr aw §, feax eqe § fead ag
i § | Tg g% AR FAHT Y A
oTqE ¥ rdY § oqry Y gwdY
§ wwwe e & | fve 1w
MTE © AT | STEIEA 9T Hr
wry vt af qrar 1 i o fad o
w-vt § | W fic wrow grar § wifw
wrTT 3% I ¥ £ | afww gy
areg W AT Nrx g A F W
A ISTT ST fF {1 ww A wTONL-
T &T G & | WA HTEIAT W
I qT N &® F7 Fww o ar «g
UM | X AT Wed § g 90 ¥
WAt £ 1 §F frr Y. |9 aw-
Qg FF At wEw@ A 7 g
Mr. Deputy-Speaker: The question
is:
Page 224, line 8,—
after ‘‘teaching” insert——

“pay scales, terms and conditions
of teachers and other staff™.

The motion was negatived.

Mr. Deputy-Speaker: The question
h.

Page 224, line 9,—
omit “primary”
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 480 stand part of the
BiL".

The motion was adopted.
Clause 489 was added to the Bill
Clauses 490 to 509 were added to the
Bill
New clause S509A.

Amendment made: —

Page 231,

after line 8, inseri—
“Provisions relating to

existing
local authorities in Delhi U the

38 NOVEMBER 1057  Corporation Bill 2828

establishment of the Corporation.—

8509A. (1) Notwithstanding any-
thing contained in the Punjab Muni-
cipal Act, 1811, or as the case may be,
the Punjab District Boards Act, 1883,
as in force in Delhi, as from the com-
mencement of this Act,——

{a) the persons who immediately
before such commencement
are members of any of the
local authorities specified in
items 1 to 10 of the Second
Schedule shail cease to be
such members;

(b) all the powers, duties and
functions which may, under
any of the aforesaid Acts or
any other law, bhe exercised
and performed by any such
local authority, or by its Pre-
sident or Chairman, or by any
committee thereof shall, un-
til the establishment of the
Corporation, be exercised
and performed by a person
(whether an officer of Gov-

ernment or not) to be
appointed by the Central
Government with such
designation as it may
specify:

Provided that the same peraon may
be appointed in respect of all the
aforesaid local authorities,

(2) Nothing in sub-section (1) shall
be construed as effecting or implying
in any way the dissolution of the
aforesaid local authorities as bodies
corporate. —[Shri Datar}

Mr. Deputy-Speaker: The question
is:

*That new clause 509 A be added

to the Bill.”

The motion was adopted.
Claure 509A war added to the Bl
Clauses 510 to 515 were added to the

BillL
Schedules One to Thirteen wers
added to the Bill
Clause 1, the Enacting Formula and
the Title were added to the Bill
Paadit G. B, Paut: Sir, I move:

“That the Bill, as amended, be
passed.”
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sft Wo FFo ATAY : IUTSHA WA,
% ww & ggiy qg w0 o w5y qfear
wor wiget g frgd el welr ft
v fadwr =) ¥ gIw & 91 5T 9@
Foar | g s ¥ 6 T ®
g & gofaw § wde & qget
arire & ggdr #Y 9% FTLET AT K
ot w1 xw faafad & gl sage
w7 WY 95 gf 1 @ SuTde wAEH
Fwury w1 A gy H A fw
IFIT X & ¥ ATX *T U A=y fKar
fe wg T fA9TY g¥T w7 [E
afer ag OF ABPT BT AW &
f& amawE ™ aEw A F TR e
F WL W G A 5 Ay wwe
f&m, ww ¢ gy ww of@y #9EY
F A ¥ fa=y T FTOEA ¥ Ow
oy gt ag 2 fF 3w 59 s @ ofan
A g9 W fgwelt & gy fray f&ar T
qg wgaT f& 32 & gma awd w1 aw
fxgr oy, & ¥grfAgn & wfa, | &
waigy § wfa oW waum Y O
g9RAT E 1

FITCAM WAAT © F qT AT W
¥4y w8+ g% Gfew | ggws & arg
gr aist afr W

ot wo Lo ATAT : W @A AT
7 Sy A B wofed 7 T Ry
AR WAAFERD FT X FET WaAT
AAHAT E 1 TR F 91y & grSrer Argan
E 1 & "wwan g o ww aza & s s
wo Y dY ¥ wurey wiafafa g &
g & 1 rafed g AT fe g w
|EF g framr aFh w1 72 F
faarar &, Iy S Ad Fa 1 "=
T W W WY A Jgra F xETEY & WIS
g1 et A A g ax
W O ur QR wengRww fremE g
g T & g oww W guh #

waiwﬁ e ¥ g ¥,
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Hymwmr § fes qrag aiw ar q@ W ®
qR TR aTH A, % fn sy f=
# ¥ vamar §, A 3w & fad uw wpew
T awa §, Ik wY g &, ovlr Wk
faorsft #Y gfse &, wopmer o gfie &,
FaEqdz oY gfe ¥ UF AT AT awY
# | xafag ag A awdy o wf fr
TEE! N T Afed, 9§ o o
e AT & w4y, 7w aga
g sT g1 v an gqe & & ™
AT 7 g g § wgwa ¥ e g wy
faeelt waw & omw faemar o )
&, 0 5t 9% T8 fr W aw v
F agra &1 w1y fewea W wsfeamaar
aar#*rqinﬁl uzﬂ‘rwﬁmmu

g1 i o adigi e =
awer oy 7 AT Agr & W ogEw
foqTs & 9@ g 1 WA W LT w1
FIOTT FOfs 7 & Q@ @ JUr fw
TR Sft 3 wgr gaw fad vt v
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ofaat w3t wwrf ot a7 s =rQ-
oy frfewe O smuramr ol g9
T XH  ATTZ {7 X W 3947 A« Fear
o WX %e wry ggfaad O Sy
¥feT waa gy ¥y T B avA AT )

g % ag s grEm 37 aTEr w4 )
TE e Y9 A fFar T g P 3w
FA#7 ®Y fowrfan sy AT w2
wa ¥ fag grafeizd oy omar afews
T THF AT gH FAATA FIAW F¢F
IN AATE A IAH FTH EHES g @
THedr & 1

THE ATAT W X FAN qg ATE
ez 7y & 6 2@ 7 areas @ AT
wE fl X FEr@w  faEx
A FT ¥ I gw fx gy
FHET FT FFee A F ¥ | WA
STAT WY FGT N oHFAT Y1 F s
% fF ag o R T 3w &Y
fadaz 321 & Sowiw 7 A g
TEg @

FITCOW WANT W a7 I #T
arsrs W v greg @) T A7
w

Wt wo Fo Wty : faw xEHT g
R ¥ & OwEH A ww ) W F
T qer sxfaat deft g€ & 197 Taw
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oET g § % Tad wT ¥ g @ wrary
aTe fggeart F o= aedt &1 FTOER-
T ¥ AT 7 gg g M7 @7 & e w1
ofeqr #) s w 7% = fear war @
T%T Y 7 falre w37 IR £ 0
A% JUTH ST gL g A Sy ok ¥ 1

T OHE TN AN 2 W/ &
A & q q gH oawar wiuwre g
AT 9T FTERET § ¥ a6 § Wi wgy
w1 g I wE AT A9 & 1 e
WHAT ATAXT q7 T ATEF® 1@ 97
T AT T 47 § IAR AAZ { AT
APTY %1 Prag fear 9 Wr g+ W@
* forg o 3909 ¥ g9 QIR FT AET
39 ¥ ¥ g Y TArE A F
afgwrre '@ dfcm &3 w1 &
TEA SATET ¥ GHRAT § BT qAT FHEY
F1 WY &1 wfeqore fgar & "FAr
- g

af faeet &% @Y g gwre fEgw w
aw IAM 4Y 1 g A g Aex 4
qreY faeedt & fog ug & FEREA
21 WX 7E feel? Y w7 fewr arg
fgr ®H ¥ gHal @A gefater
IHTA KT AT ATAT & AT & 1 qfEn
g9 iR @ o @m o= @ | g w41t
R @ A | SR ST
TTARTT & ek fradam at 1§ 198
AR gz 7 AL AT
F¢ g% f& At fzest &5 1 srEmaEw
#F gre At® fRqr g @ 7 AL EREAT
fir 3& 1% ¥9 A w1 ek @ fagw
G AT EOT )

9 gumar g o auTs SNy gAY
e ¥t TE & | e Wi ey qad
W fawras ay & e qfe ag & 22
& & ot ¢ xafad 22 & A g%
AT HFTETT gwwY fawr wifgd
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[+ wo Fo wTAT]

ag At w7 & 6 W 3y e
qRWT qF (83IsH AT § revy ®
T 9 {&¥e ¥ FqET XMQAT A FW WA
X ¥ & wgar § B R 9 aw

28 NOVEMBER 1907
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T, Vo ¥ro To WX 72X Gx Wiy
A1 1w ag d DA W eeT w3
AT 7 0% § wrEeA #F w famr
war & foaw fad g wga € O @
& OO R ¥ o wET e gy
Wt aog & Y fewry g off & g Y
oY | qEd aE g a1 fs Ox fafrex
o< frdY ar ®Y A1 A 913 A gEw
fafrezx SawY @&t awar 97 1 Afey
WT &TERET § ag Wy Ty goir
7g A TEH LT i I @y
TET WA 4R T 9 awdr
g

® wrgar § f& Zr9w @ sTERww
& gtz 2 w1 g & ag Iak
®TH Y Y 2 AfF g o, g ar T
arA 7 F% faoo w1 " xq¥@ sfaw sOA
¥ W9F qT T |

¥lo giirew AraC (wWidy) : I9T-
s wEId, W ¥ faw 9 Aoy @]
Ty aza fgafewge v @ & ¢ 1
ga NI N FF T 7 2w s amgdr
§ afr A% 9T TN Afew & s wg
arfgd a1 | S¥ 9T qg A4r & qF7 )

IR WHAT . qR A IGH q-
oW & T afew ag Foerd § wav gar
QT A8 T | ATy § Tg AR Sy O
¢ 5 ey ageht Qfew & arar anfigd
a1 |

¥o GUINT ATAT : WX WTIH7
ArATTER AT ) A WT WAT F Ay
4

ITeaw WEWT . WrT @ | QEr
L UR

1o gfret wroe : qR g diw
wur fie &Y & % gl § ey T
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wrd & 7y wg § | & 58 O wger wiget
@, ¥ W v & AR gwaw
Y, Arae i o aw T W g WO R
W 9T AR o v wgge 3t )
& orex g HAr wrgm W i A
auedl & &g, qrard g fie xorofy oy
¥ ag FNEW faw o gor, 7/
g AR VT 78 T wwdY fis a7 faw
Qz wHHe ¥ wfew ofer 7 aar
&, v saray A §, ar Sad sy wiu-
W< 247 § 1| gg agy guiea &, ¥gq
&re gt § fr ot v wer fawdy g€
ﬁﬁﬁoﬂomt’.mﬁWﬁ
Tty faeg, 9z ardror aay F €T
naiHz & wfawre & s gar ot
& g0 @ faw S eeSrfraf € 1
39 fagr & wwaie @4 § g AT
3 fir dwerae w7 fgear WX T feeelt w1
feaT ¥OH ) AT T | G ag W
1o faar wrar, o ®9 & w7 qF O
qEETS T o, WX weE fag oy
¥ R O ST WY FRAT AR WA )

# AT it ¥ X AW wgw §

fe Wt ag srERET & add & .

wH £, A T wTET W Ry § fw g
Wit oy A foed T W AW
frerrer <@ &, I fo x| ooy &
Fgr A oy § o dTr P 7
gak fod o arer aw T A e,
dqy e AT St & wgr 1« R guwdy §
fe wfa® & wfaw 1 agely s
¥ o=l & o FaeT & o sfgd
e ¥ Nt fgl w&r @
%, W wCAREA | mfae s faar

afew forw amy & g8 W awsATE
Tl g wx ¥ v agi Wy v § e
faeel *Y ¥ geavg & TR wT Tw
faezr v wr, Afewr 3q anfw o
wife sy wd & wfefonn oyt
¥ Wt o frwrd At & 1+ Favere wERT

28 NOVEMBER 1987

Corporation Bill 2836

¥ v} wax ¥ g9 wgr wgh f f
AT T Wy T &, Farere st
ot TrIAT I7 GATEW & FTCT WAy
wTaT &, A1 wrer wraw § 1 s sty
& ®T0T F & AT Y AT § A7 Wyww
g @ F A wrh fe fegere &
feaft oz 9T Wy g AR WY
TR E | R AT AT § g
®T qg AT Fo Uqw A ATT, wAar
HOAT T qX %4, ¥ wvaEr
& 31 T &, w1k chaos & w¥
a8 1 IR few T O wifed
ggow Aty g€ a@ & v Good
Government is no substitute
for Self-Government ¥ #
wl A ¥ oAy # fir g AT W
7t 9T #gEE & forxn gy awar §, Wit
wW ¥ & ww o .

!
:

W gEHT Sgrxr gerfaw & afranw
% % I aog § |10 ¥ 9 ey
¥ uw AT ¥r wiwwre & foar o
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{1 qgefrmr ara<)
1 Iawrwrwd ¥ 7 fAms s
wgt £ fs agr & W% *r

IT g & qawdAT ave sfeay &
fet ¥FH & amg 1| WM FTEEREA
& wfawre £/ T gaar @it et
w3 R & FIY, g7 AT IEY W
wY I & arg | WA ARy wray
e fgeara & ausgwl & A #
ey § 1 fardy & w9 O agppafT
|y g1 N xg fesiy A feaar awg
% quaat, 9 gy oY | afrorr g gy e
faselt *7 auTa wT $ONT ®EH AN
TR wTw gfEar & Wy d%d ar
wfaedz &0 o1 W R ¥ =i
ER 1 w9 fooelt ®F s € @l
WTATTHATHT 6T 7 o0 & g9 ¥ g9
R & | F aga wma ¥ e wnEd g
ag &% e af gk @ 1 W wFEE R
wlt ot £ surw & AT F W AH

® g andy &y oy & 97 wrwe &
arfers o & 9@ &1 & 1@ &
FORNT & a7 o W Ady

28 NOVEMBER 19§7
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qX &% ¥ fere A AFY Wy 1wy et
* FTOETEY o ofy grew 1 et &
# sy wge & Wy A & Wy el
fis & QT syaeqy w3 v faeeft & w9l
wy &t I fenfady @ wifeg oY
I N ffaux i |29 a1 wfge
qZ TN W % A & o=l ¥ wsly
pusirei Xak e A A ug o8 CR g
& fe TRy wod W7 & "y gl
A gor oy WX faednd e
e AT rad fr ag ST & g A
HH T s | F g B

# qrfrfess qriqg WX FrEsgeE
Hfew & are & sgrey g AT Ffww
T AT R O RE A R T g g
=T 7Y @ =T &g ag & fF ageh o
fager @t ag T § & teaifafafady
F1 #t feargz 7 oy s/ ) qraw
g1 feargy &1 awdr ¥ Ffew Teifa-
fafadr feargz A& & |+ ) Ty
7w A tenfafaf=r ay feaze fRar g o
qifad AT SR oFEgE ST O
TR T 1 waflEgEa FY 9EE #Y
gifadY a9 & W9 g G TR
FE F gHa | FJifE A7 A fy e
qrfesy 1 gaage 7 1Y § 999
R affafasrImscTam 39 &
T "1 ofmaa £ gar 2 1 &fae
IT HIT 9 qifeEy #99 SR uwa §
@ F qrEd JET F D AT AWy
Y 2 £ 7 dar afeadT ady g1 &%ar |
wfaec aw s fx ene arfeadt =Y
TFgE FH A AT fgwe # wditfen
ITHR I A waww W ofadwr s
*x wfgwrrr = v  &fsw
I & grer ger qfeEsw sEr
qRT | I ¥ AT I T wrw wer A
gwar | ¥ firare 3w e woT wigdy
fremfam ety Bfewr v n€ &
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wrfice § fs el afer ¥ ¥w F O

wxr qfcedw 7 @ o § 1 Afer
gy T g ™
wT ot off fomrad ¥ wwd & RwET oW
oY+ sweare grdae w3 awa &
g w% fugy fin Legifafafad & oex
# gg oY weidw gw 3 ¥@ favaw &
gru fear § 9w w1 gfooms w1 & %
g W ol & oy YW oWy I W

fET st o A wAT T &
W ® < "R wteg wT & S
a | W FAww & foraar of sSeowr
a&aT & wrAr wfgd

®gT Tt § v sTRew w1y iRy
qrad faely § Wi SawT W g9 F 0%
& T § | STRT 9T Wt 137 W
B ¥ oY Y gy el ) et TR
T WY Lo HAF TIX w1 WA & F W4T
£ afrr ware v e s @Y 3
faasty o werr ge ey SO ST J
sret iy g, fawr s, Afeww
afaT &R/ Wi 3@ 2R, LY wufeqt
daw o, Afefed MR g, @ &
WY Y W WY THgT w Gt a7 I1fg
¥ T ag e &y wrdfr | T g weT
fs Wqy ¥ W g § srnwe
T wiey a3 7Y g7 IEw war ay o,
odr arr Tt
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fxeeft amet oY qy wrearaw P
Tqr a1 f§ I fag oY wroiree
aify 2 wfw ¥ wivw arat areft e
i & wiww gor areft geft avfe a5t
& arfont 7 whrive ST fav s
BT &= AEEE A | g gAwa wr
faeelt ot wrdirdarT ot s s
¥ aqaT o qrad @ & T ¢ ) =k
ST Afwwer wroror weT Qe 8
IJEET Y @I weTAT § 7S ant gwW
dEy g fir wTodTtew ¥ IFTE g
®Y 4t & ferar war § o ¥ A sreqarey
B o FTTOET ¥ 7 w7 w3 T8 v
MPTEfe sersgrredfsrawm @
9% | UF NFT T IF qT TR T | 77
& AT &Y qgi aX §g A ¥
g & ulx w & w7 & fw faely WY
#fewr 9 »1 9w famar g ooy wd
¥ w3 g I w G #Y | AT & wfe-
fafa} T arhE g 9x wIH wwH
o W T v ff wd g ¢ e
wfafrsay awar Y wraw &
sfa foaaifeas @, Wik @ 7 & sy
¥ I %7 ¥=a7 ¥ frwe w1 gRew W |
T qg €Y gwT | & wawdt § fi freslt
FTTIEA FY {IGA ]G Y FEQ HTN-
| & aga w7 oy £ Ay § Fn
L1
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[wre gofrar amT]
wrvrawar o g wifgg Y, dwn
AU T R 2

¥ gfafor aef 9 W @y §
fir wTRam & G faeelt Y wem w7
foar a3 At o Ff Tl o wee
w fom war R fe AR e
gfear a1 $few 7 gwr & &Y e 37
¥y fr #fzw ggt R F 1O T
qrad R wre ifear & qe @A
aifgd, fasge X omn @ ) oo A€
faesly FroaT T ® 9 @ aw &
wrdde mw {fear g 6g famw
qad W9T O @T 5 97 7 A w9
&Y wwar ar Afe gfe 7L feeeh 71 oo
FTCEET ¥ o6 @ Q@ &, & ag g
JoaT € T g

g 9T ATfenreR ¥ gATeSfT &
Ty § ¢ IFH gAY A | Fuay ¥ fadzA
wCAT W i arfenTed 1 utw ¥ w%
®Y AT 9N FTEITGAT JAT 4T | ¥E
T HY W AAT & FIT AT 7 & 1 I
e e | fxg@ arfrres #50
{wET TS qg FTEEICGRA IATAT 4T,
Dfwat w1 Wit Wit Fam g g
Aafwd F Jlew w1 =Y A TWw, Foan
fr ufus ¥ ufas gar ag7 & s
RfEfETT AT 1 wgeEzad g
afier WA & 4y ¥ Y wiaw
et eERI A §  Zm A
awar ¥ frdew feay a7 fs gaeer 2g=
® 2wy ® SY@« 9T @ar T \T wr|i-
[ w A A e afea F e
W | q T WY, Afed &\ 1)
fear

ux T g¥ Ofe & sferdy 2w gt
¥ A £ AW Az @ o frdigs
w AW WET ¥E ¥ AW wigw &
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Dr. P. Babbarayan (Tiruchengode).
Mr. Deputy-Speaker, Sir, I rise to
congratulate the hon. Home Minister
for the passage of this measure. 1
think 1t 1 a step taken in the right
direction to place the local self-
government 1n Delh: on a more satis-
factory basis. This 13, 1if I may say 8o,
an experiment 1n the matter of local
self-government, of umiting the urban
and the rural areas. Though local
self-government has been known to
Ind:a for many years, there i3 no
single instance where an urban and a
rural area have been added together
and put into the hands of one admunis-
tration. I hope the experiment will
succeed, because, after all we live in
the same country, whether urban or
rural, and I hope the representatives
of the people in the new Corporation
will put the interests of the rurail
areas in the forefront and see what
they can do to bring modern ameni-
ties to rural areas.
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The controversy has really raged
round the exclusion of New Delhi. I
think the hon. Home Minister has
tried to expound why this has been
done time and again, both in the
Joint Select Committee and also on
the floor of this House. The situation
is that New Delhi was built entirely
for the Government People should
not forget it, and most of the build-
ings in New Delhi, 1 believe over 90
per cent, belong to the Government,
and are occupied either by Govern-
ment servants or by Members of Par-
liament. $So, in the interests of the
people and in the present situation, I
think it is best at least for the present,
till we know how the new Corpora-
tion works, that New Delhi 1s exclud-
ed from the area of the new Munici-
pal Corporation They do not lose
anything by this, because they have
a large area to administer and they
have been given plenty of powers,
investing the Electricity Board, Joint
Water and Sewage Board, etc., in the
hands of the new Corporation

Much criticism has been levelled
against the appointment of a Com-
missiener In my little expericnce of
the Madras Corporation, I can say
that this has worked most satisfactori-
ly. After all the policy is to be laid
down by the members of the Corpora-
tion, and the Commiscioner, as the
executive officer of the Corporation,
has to carry out what has been decid-
ed by the Corporation.

Criticism has been made as to why
the Mayor is made only an ornament
and no powers are vested in him. I
think if the Mayor is an able man he
can exercise a great deal of influence
in the matter of administration. He
can make his Commissioner under-
stand his point of view and carry out
what he wants, because I know from
my experience of the Madras Corpo-
ration that—there have- been prece-
dents before—Mayors time and again
were able to influence their Commis-
sioners in such a way that what they
wanted in the matter of slum clear-
ance, in the matter of laying roads or
improving roads, or in getting better
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water-supply for the Corporation, was
fulfilled, and such things were large-
ly influenced by the Mayor himself,
I can cite the example of Mr. Satya-
murthi. If the ©Poondi reservoir
scheme is there today and if the
water-supply in Madras is better
than it was before Mr, Satyamurthi
became Mayor-—even though it still
lacks what 1s needed—it was due to
his efforts and the energy and the
dynamism he showed in bringing
about this Poondi reservoir scheme
and thus making the water-supply of
Madras better than what it was be-
fore. There are other things Mr.

Satyamurthi did also; not that I want
to....

Mr. Deputy-Speaker: Much more
need not be said about Mr. Satya-
murthi

Dr. Subbarayan: I am only saying
as an example what a Mayor can do,
even though he may not have powers
ve-ted 1n him by the statute, to in-
fluence opinion and get things done.
All that I say is that it depends on
the dvnamism of the Mayor, on the
drive he possesses to bring about what
he wants, even though executive
powers may be vesied in the Commis.
sioner. I wasg citing Mr. Satyamurthi’s
example, because that example occur-
red to me as I was connected with the
Poond: reservoir scheme as a Minis-
ter when Mr. Satyamurthi was Mayor.
That 1s the only reason for my men-
tioning it.

As I said, the members of the Cor-
poration have the power either to
make or to unmake the Corporation.
It is the policy they lay down and the
resolutions they pass on which will
depend the administration of the Cor-
poration. I am sure the senior mem-
bers of the service would be appoint-
ed as Commissioners and they will
carry out what is wanted and what
has been decided upon by the Cor-
poration.

There was also a criticism as to
why the Government should appoint
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{Dr. SBubbarayan]

the Commissioner and not the Cor.
poration.

Mr. Peputy.-Speaker: May I reguest
the hon. Member to conclude ghorti-

Dr. Subbarayan: I hope I will be
allowed to reply to the criticism that
has been made.

Mr, Deputy-Speaker: That criticism
need not be taken so seriously in this
third reading.

Dr. Subbarayan: I think the third
reading is meant also to reply to
criticisms. That 1z what I am trying
to do in order to support what has
been carried out by the provisions of
the Bill.

Mr. Deputy-Speaker: What has been
done may be commented upon and also
what ought to be done may be said,
but in a brief manner.

Dr. Bubbarayan: 1 was only going
to say what ought to have been done
in this connection. I wish the hon.
Home Minster fo]lowed the Madras
precedent, by which the Government
sends certain names for appointment
ag Commissioner to the Corporation
and from those names, they can
select one who is subsequently appoint-
ed by the Government. Though not
provided in the Act, I trust the Gov-
ernment may adopt it in practice.
That is how the Commissioner is
appointed in Madras and that might
have satisfiled some of the demo-
cratic feelings of my friends.

The hon. Lady Member who spoke
before me talked of Tokyo. May I cite
to her the example of Canberra in
Australia where the city is excluded
for the simple reason that it is built
as the capital of the Government and
the Government naturally want to
keep the powers to themselves.

Dr. Sushila Nayar: I was talking
about the old model; not the new one,
represented by Washington and the
new model represented by Tokyo.
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Mr. Deputy.Speaker: Both are right.

Dr. Subbarayan: Canberra I admit
is more recent than Tokyo. As a
matter of fact, I think it is correct that
at least for the present, New Delhi
should be excluded from the purview
of the Corporation.

To conclude, 1 wish the new Cor-
poration every success I wish them
godspeed in the new venture that is
placed in their hands. I hope when
their labours are done, they will be
able to satisfy the rural areasz and to
see that their interests are not made
to suffer by being connected with the
urban area o! oid Delhi.
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Mr. Deputy-Speaker: 1 hope the
House would not mind sitting for a
few minutes more to enable the
honourable Member to conclude his
speech.

) W TATET X} ¥ ALE § A
X & | ¥ I wAred) ¥ fAdgw T
A g A e wrel Y oelegfer
wfeeTT 37 wigd ¥ f ag 2@v mar §
rg o st ¥, A v
fos wapr wr @ axg g wfey, g
qIE qg ¥EX ¢ [ Ww @ g
21fgy WX ¥¥ Ig W 1T W
*TH % oraT & | wr faelY & yfafags
FTET HT FEA  FHITHL WA Y, A
w1 ST IW a7 A2 faad o1 f wfww
& 1 % R 27 & e UF e 9 U vy
T &g & e fowd § Wi gEl e

28 NOVEMEIXR 1957

Corporation Bill 2850

FTEH W7 T W 9L gL € ¥ AT
for & & R W@ a@
wfawTd aR aeirdeor F qy mx ¥

JTIVUET HEWAW ;WA AT WIS
IR F & fr sTonea F dur adY
AU

=t awrer WATHYC A 3y wTEEeTS
& 1§ g g B wToonew § dar
TE

T g 9 T W & i A
ot frat=e aiw & ag aga fager gur &
sad faegrfaa ot Y afear §, 99
frwfan afear § 2 * @ @
o 7= afoeai & | T 4 Qar A
¥€ f& 7 favas & q@ @ & 97
afeq 1t § qOT AT T4 AT & AN
ag AFAT ®79 g % fag sr Qe
FIgA HA L8%c T WAl FT WA
Fg FTNEE wE fIar T § W
T AHT WA 2 |

w1 ¥ § wraEE g WA A ey
qRrare ¥t §, 7 I AfHAaT war
Z fF 37017 137 9Y3 gna | fqamn ft
g & gra< fadas o7 a9 § 0 *7
goer fear @ Wiz Foaet ooy S qm
HFTAT TFY 4 qrE Feavar § o fassl
Y WIET @ g f owA arey awa §
Fedy § ool fAated sOar A |
WX § owar § 5 s Ard F A Ay
qgeY e a% g A fw &= ara
QI EQAT FTH OE FT 2T W IEW
X g% %7 FATT Araftaty s @ar
Pandit G. B, Pant: I am grateful to
the hon. Members for facilitating the
speedy passage of this Bill. It goes
out with the blessing of the entire

House. We all wish and pray that
the Corporation that will come inte
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existence as & result of the implemen-
tation of the scheme embodied in this
Bill will succeed in serving the peo-
ple of Delhi. We wish the Corpora-
tion godspeed and success.

Mr. Deputy-Speaker: The question’

is:

“That the Bill, as amended,
be passed”.

The motion was adopted.

Shei T. B. Vittal Rao: What about
the agenda for tomorrow?

Mr. Deputy-Speaker: You would be
getting it in the morning. Is the
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Delhi Development Bill going to be
taken up tomorrow?

Pandit G. B. Pant: No.

Shri A. K. Gopalan: Probably the
motion on the food situation.

Mr. Deputy-Speaker: That is per-
haps not yet ready. That will be
taken up on Tuesday.

Shri Rane (Buldana): We would be
taking up the Bill about nursing to-
MOorrow.

17:08 hrs.

The Lok Sabha them adjourned till
Eleven of the Clock on Friday, the
29th November 1957.
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**Thast the statement by  the
Pinance Minister on his
udt tothe U.S.A., Canada,

U. K., and West Ger-
mln laid on the Table
of t eHauoeonthe 13th
November, 1957, be t
into eannid ration. *’

The substitute motion
moved by Shri T. B. Vittal
Rao on the 27th November,
1957 was deemed to have
been  withdrawn by leave
of the House.

On the substitute motion
moved by Shri T.K. Chau-
dhuri on the 27th Novem-
ber, 1957, the House
divided, Ayes 34; Noes
143. The substitute motion
wit accordingly negatived.

The following substituie
motion moved by Shri
Frank Anthony on the
27th November, 19$7, was
adopted :

‘“That for the original motion,
the following be substituted
namely :—

“This House having
considered the state-
ment by the

DMLY, DIOERY

Finance Minuster on
his visitto the U.S.A.,
Canada, the U. K.,
and West Germany
laid on the ‘Table
of the House on the

13th November,
1957, records its
approval of the

contents thercof. **

BILL PASSED

Clause-by-~clause consideration
of the Delhi Municipal
Corporation Bill, 1957,
as rcported by ]omt Com-
mittee was concluded.

The motion that the Bill, as

amended, be passed was
m ved by Pandit G. B.
Pant, The motion waes

adopted.

AGENDA FOR FRIDAY,

29TH NOVEMBER, 1957—

Consideration of the Indian
Nursing Council (Amend-
ment) Bill, 1957;the Opium
Laws (Amendment) Bill,
1957; the Cantonment
(Exiension of Rent Control
Laws) Bill and Private
Members’ Resolutions.
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